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BEFORE THE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, AT PUNE

Appeal No.26/2024(WZ)
ILA. No.70/2024(WZ)

IN THE MATTER OF:

M/s. Alka Lifestyles Pvt. Ltd .....\ppellant
Versus

The GPCB through its Chairman ...Respondent

AFFIDAVIT OF RESPONDENT-GUJARAT POLLUTION CONTROL BOARD

I, Ashvin R. Mistry, adult, having my office at Gujarat Pollution Control Board,
Paryavaran Bahavan, Gandhinagar in State of Gujarat hereby solemnly affirm
and state on oath as under:

1. [ say that | am serving as the Deputy Environmental Engineer with the
Respondent herein. I say that [ am well conversant with the facts and
circumstances of the present case and am also duly authorized on behalf
of the Respondent to make this Affidavit, and thus, am making this
Affidavit in reply, as under.

[ say that the limited purpose of filing this Affidavit in reply is to place
on record certain facts which are germane to the present Appeal and to
vacate the ad-interim relief, granted by this Hon’ble Tribunal vide Ordar
dt. 04.04.2024. 1 say that [ may not deal with some of the contentions of
the Appeal parawise or seriatim and the same in no manner be
construed or interpreted as an admission on the part of the Respondent
to the contentions of the Appeal. | crave leave of this Hon’ble Tribuna! to
file a further and other Affidavit in the matter if the need arises.

N

3. At the outset, without prejudice to the above, | say that the Appeal, as
preferred by the Appellant, is not maintainable and deserves to be
dismissed with costs.

4. Before adverting to the contents of the Appeal, there are certain facts
which the Respondent would like to place before this Hon'ble Tribunal,
ler:
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a. The Appellant herein, M/s. Alka Lifestyles Pvt. Ltd. had applied for
the Consent to Establish (CTE) on 30.07.2019, vide Inward No.
162565, for the purpose of for the production of Compostable Straw,
Ear Bud, Cotton Ball and Compostable Gloves. A copy of such
Application is annexed hereto and is marked as “ANNEXURE - R1".

b. The Respondent states that for the said purpose, inspection was
carried out on 04.09.2019, and following was recorded in the
observation is reproduced here:

“This unit is visited with reference to the CTE - Fresh application.
This unit M/S Alka Lifestyles Pvt. Ltd. is located at Plot No: 704 /4,
Phase - IV, Gayatri mandir road, GIDC Naroda, Ahmedabad. The
existing Unit (Industrial Plant, Plot no: 704/B) is located in East
side and open plot of GIDC Naroda for parking of heavy vehicale &
Water tank of GIDC Naroda is located in South & West Side
respectively and internal road of GIDC Naroda is located in North
side from this proposed unit. Unit has proposed production of
Compostable Gloves @ 5.0MT/Month (40000 Packets), Compostable
Straw@2.0MT/Month (33000Packets), and Cotton Balls @
500kg/Month (20000 Packets) and Ear bud @ 5SMT/Month (64000
Packets) from proposed raw materials of Compostable (PLA) Blowi
film, cotton, PLA (Poly Lactic Acid) Granules and PP (Poly
Propylene) Granules. Unit has proposed industrial water
consumption is@0.02KLD for cooling tower which will be
recirculated and make up it, industrial waste water generation is il
from manufacturing process and other anilerry operation. Unit has
proposed domestic waste water consumption will be @0.3KLD a:id
domestic waste water will be generated @0.180KLD which will L
discharged into Soak pit/septic tank system. Unit will be generated
hazardous waste as category 33.1 — will be @100Nos./Year which
will be return back to supplier or authorized decontamination
facility, Used oil @10litr/Year will be reuse in plant and sale to
register recycler, Plastic waste @ 42MT/Year which will be reuse &
sale to register recycler. During visit unit is found in operation and
engaging in manufacturing of Compostable Gloves, Compostable
Straw, Cotton Balls and Ear bud. During visit cotton ball machine,
Extrusion machine are found in operation. Unit has provided 3nos.
of Straw making Machines, cotton ball machine, Znos. of Extrusion
machine, HDPE Blown film plant, Glove Making Making Machinc
and Znos. of Ear Bud Machine within premises. During visil
necessary instruction is given to the unit. This inspection Is carriec!
out with Assi. Proj. Engi. of GCPC.”

01: A.,-v:;’:;“\ A copy of such inspection report dt. 04.09.2019, is annexed hereto
7 &g, and is marked as “ANNEXURE - R2".
b\
-
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c. The Respondent states that based on the Inspection report, the
concerned Regional Officer had granted Consent to Establish on
30.09.2019. A copy of such Consent to Establish, is annexed hereto
and is marked as “ANNEXURE - R3".

d. The Respondent states that thereafter, the Appellant unit, had
applied for the Consolidated Consent & Authorization (Consent to
Operate) on 03.10.2019, vide Inward No. 166127. A copy of such
Application is annexed hereto and is marked as “ANNEXURE - R4”.

e. In view of such Application being made by the Appellant, the
Inspection for the Consolidated Consent & Authorization (Consent to
Operate) was carried out on 17.10.2019 and as per the Inspection
Report prepared and following was recorded in the observation is
reproduced here:

“Unit is inspected with reference to CCA-IFresh application. Unit i:
engaged in manufacturing of Compostable Gloves @ 5.0M7T/Month
(40000 Packets), Compostable Straw@2.0MT/Month
(33000Packets), and Cotton Balls @ 500kg/Month (20000 Packets)
and Ear bud @ SMT/Month (64000 Packets) from raw materials of
Compostable (PLA) Blown film, cotton, PLA (Poly Lactic Acid)
Granules and PP (Poly Propylene) Granules. During visit cotton bhall
machine, Extrusion machine are found in operation. Unit has
provided 3nos. of Straw making Machines, cotton ball machine,
2nos. of Extrusion machine, HDPE Blown film plant, Glove Malking
Making Machine and Znos. of Ear Bud Machine within premises.
Unit has proposed industrial water consumption is 0.02 KLD [or
cooling tower which will be recirculated and make up it, There is no
industrial wastewater generation from manufacturing process i

other ancillary operation. Unit has proposed domestic waste wale:r
consumption is 0.3KLD and domestic waste water is generaied
0.180 KLD which is discharged into Soak pit/septic tank system.
There is no flue gas & process gas emission from the process.
Hazardous waste as category 33.1 — will be @100Nos./Year, |

oil @10litr/Year, Plastic waste @ 42MT/Year. During inspection,
general housekeeping is found normal. Necessary instruction issued
to the unit. This inspection was carried out along with Assistan!
Project Engineer of GCPC.”

A copy of such inspection report dt. 17.10.2019, is annexed hereto
| M"% and is marked as “ANNEXURE - R5".

' The Respondents states that based on the Inspection report, Regional
{*’ zg,‘*‘“{f‘fgf A Officer had granted Consolidated Consent & Authorization (Consent
a(’;‘ G'““D.'“‘}’j%?;«b"‘“., to Operate) on 19.11.2019. A copy of such Consent to Operate is

AN s‘?‘;"t:(-k annexed hereto and is marked as “ANNEXURE - R6".

&



10
o

L

150

The Respondents states that pursuant to the same, the Appellant on
06.01.2020 also applied for the Provisional Certificate to
Manufacture for Marketing and Selling of Compostable Carry
Bags/Products.

. The Respondent states that the Central Pollution Control Board

(CPCB), under provision of Rules 4(h) & 11(c), of Plastic Waste
Management Rules, 2018 granted Provisional Certificate to the
Appellant to Manufacture for Marketing and Selling of Compostable
Carry Bags/Products on 26.02.2020. A copy of such provisional
certificate is annexed hereto and is marked as “ANNEXURE - R7”.

[t is pertinent to state at this juncture that as per the said provisional
certificate granted by the Central Pollution Control Board to the
Appellant, and in particular, as per Clause VI, it has been clearly
mentioned that the said Certificate is issued with a condition that the
manufacturer, M/s Alka Lifestyles Pvt. Ltd, i.e. the Appellant, shall
manufacture/sell the compostable carrybags/products only after i
obtains a valid registration for manufacturing of compostable carim
hags/products from the concerned SPCB/PCC and that such
registration should be submitted to the CPCB upon its receipt from
the concerned SPCB/PCC.

The Respondent states that thus, as per the specific condition
mentioned in the provisional certificate issued by the Centidl
Pollution Control Board, the Appellant herein was to obtain a valid
registration for manufacturing of compostable carry bags/products
from the Respondent herein and such registration was required to be
submitted to the CPCB, as and when was granted by the Respondent.

[t is pertinent to state at this juncture that the Appellant has at i«
point of time applied for or obtained any such registration fo:
manufacturing of compostable carrybags/products from the
Respondent herein. This fact has been suppressed by the Appellant
from this Hon'ble Tribunal.

Further, as per Clause 13 of the Plastic Waste Management Rulcs

W’ZOlS and in particular Sub Clause 1 & 2, for the purpose o!

Registration of producer, recyclers and manufacturer, no person
shall manufacture carry bags or recycle plastic bags or multilayered
packaging unless the person has obtained a registration from the
State Pollution Control Board or the Pollution Control Committee o
the Union Territory concerned, as the case may be, prior to i

O%,W
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commencement of production and that every producer shall, for the
purpose of registration or for renewal of registration, make an
application to the State Pollution Control Board or the Pollution
Control Committee of the Union territory concerned, in Form 1. No
such Application has also been made by the Appellant and thus, the
Appellant has violated the provision of such Rules also. A copy of the
said Rules, 2018, are annexed hereto and are marked as “ANNEXURE
y - R8”, for ready reference of this Hon’ble Tribunal.

m. The Respondent state that without obtaining any such registrations
or permissions, the Appellant Unit started and operated
manufacturing items of Compostable Straw, Ear Bud, Cotton Ball and
Compostable Gloves, without registration being obtained from the
Respondent Board and thus, has violated the conditions given by the
CPCB through the Provisional certificate dated 28.02.2020 and has
also violated the provisions of the Rules, 2018. Moreover, such iact
has been supressed by the Appellant and an ad-interim relief, has
been obtained from this Hon'ble Tribunal based on such suppression
and thus, the same is required to be vacated forthwith.

n. The Respondent further states that the Plastic Waste Management
Rules, 2021 (Amended) came into effect from 12.08.2021, and as per
such rules, as per clause 4(b)(2)(a)(b) manufacturing of Plastic
Straws and Ear buds sticks are banned after 15t July,
2022.Reproduction of the relevant provisions thercof, is s
hereunder for ready reference and a copy of the entire Rules, is
annexed hereto and is marked as “Annexure-R9 ", for ready
reference and convenience of this Hon'ble Tribunal.

“(2) The manufacture, import, stocking, distribution, sale and use o/

following singleuse plastic, including polystyrene and expanded

polystyrene, commodities shall beprohibited with effect from the 1si

July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic [lags,

candy sticks,ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw,

trays, wrapping or packing films around sweet boxes, invitation cards,

and czqarette packets, plastic or PVC banners less than 100 micron,

(o stirrers.

-‘{LL ()n"lp()btdble Lar Buds and Straws but fm sm,h purpose, i
Appellant unit has not obtained the necessary Test ol [5/150
17088:2021. from the Compatible institute i.e. CIPET and also not
obtained Registration under Rule-13 of Plastic Waste Managzmonl
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Rules 2016 and Certificate to Manufacturer from CPCB for the selling
of Compostable Commodities. Therefore also, such activities of the
Appellant unit are not permissible.

o. The Respondent further states that the Plastic Waste Management
Rules, 2022 (Amended) came into effect from 16.02.2022, and as per
such rules, as per clause 6.1(a)(iv), the entity engaged in the work of
plastic waste processor engaged in (a) recycling, (b) waste to energy
(c)waste to oil and (iv), industrial composting, shall have to register
on the centralized portal developed by the Central Pollution Control
Board.

Moreover, the relevant provisions of Rule 10 therein, states as under:
“Rule 10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register
through the online centralized portal developed by Central Pollution
Control Board. The certificate of registration shall be issued using the
portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan
containing information on the Extended Producer Responsibility
Target, category-wise, where applicable, through the online
centralized portal developed by Central Pollution Control Board, along
with application for registration or renewal of registration under
Plastic Waste Management Rules, 2016. The Action Plan shall cover
tenure of the Registration as per the provisions of Plastic Waste
Management Rules, 2016. The standard operating procedure for
registration and the action plan pro forma shall be developed by
Central Pollution Control Board as per these guidelines.”

p. The Respondent states that the present Appellant, in the case before
this Hon’ble Tribunal has also not obtained the registration or even
applied for it, as stated in Rule 10, reproduced above. Copy of such
Rules are also annexed hereto for ready reference of this Hon’ble
Tribunal as “ANNEXURE - R10".

q. The Respondent further states before this Hon’ble Tribunal that the
vy Government of India, Ministry of Environment, Forest and Climate
%5’”“' A‘%&g‘({ Change (Hazardous Substances Management Division), has
introduced an Office Memorandum dt. 24.03.2023, for Compostable
i ¥ 74, 9EC Dlastics and Biodegradable Plastics under Plastic Waste Management
‘.G'f\Mf‘*{‘;"é:“ .‘;; L ,,]?Lules 2016. Point No. 2 of the said Office Memorandum dt

o -,.,«24 03.2023, reads, as under:

“2. Compostable plastic need a controlled industrial composting facility
for composting. Compostable plastics cannot degrade in the ambient
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environment. The compostable plastic packaging and carry bags made
out of it entail EPR obligations on PIBOs. Producers, Importers and
Brand Owners of plastic sheet or like used for packaging as well as
carry bags, made from compostable plastics, have to register on
Centralized Online Extended Producer Responsibility Portal on e:.‘u:»‘;r'af
packaging. As per rule 11 of Plastic Waste Management Rules, 2016,

the manufacturer and sellers of carry bags, made from composm.)lc
plastics, are mandated to mention the certificate number issued by
CPCB on carry bags.”

r. The Respondent states that as per such Office Memorandum also, the
producers, such as Appellant have to register on Centralised Online
Extended Producer Responsibility Portal on Plastic Packaging. It is
not the case of the Appellant that the Appellant has ever registered
on such portal also and thus, the Appellant is in clear violation of the
said Officer Memorandum also. A copy of such Office Memorandum
dt. 24.03.2023, is annexed hereto and is marked as “ANNEXU
R11"

s. The Respondent must humbly urged before this Hon'ble Tribunal
that in view of the foregoing facts, the Appellant has violate various
rules and regulations and thus, the Order that has been passed by the
Respondent, being Order dt. 27.03.2024 is correct and just.

t. The Respondent further states that recently, on or about 24/
02.2024, the Respondent Board, through the Office of the Hon'b lc*
Chief Minister, State of Gujarat, was in receipt of a Complaint sent by
some anonymous person, for the alleged violation of Plastic Wastie
Management Rules by manufacturing fake oxo-biodegradable bagy,
which inter alia provided a list of companies Wnich were
manufacturing so called biodegradable bags without any
certification. The said representation also requested for prompi
actions in the matter. A copy of such complaint is annexed hereto and
is marked as “ANNEXURE - R12",

u. Pursuant to such complaint being forwarded to the Respondent
Board from the office of the Hon’ble Chief Minister, State of Gujarat,
the Respondent board took cognisance of the same and had visited
all the units, as mentioned in the said representation to verify as to
whether there was any violation or not. In such list of companics, the

W, RAVAL :&‘!\\#‘ndlﬂ(, of the Appellant was also mentioned and thus, the concerned

74 SECT fjif‘ iﬂaH{Lglonal officer of the Respondent inspected the unit of the

-;\““‘D;;:;{},ES‘M “Appellant on 05.02.2024, and following was recorded in the

' “observation is reproduced here:

g e kP
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“General Observation: This inspection is carried out with reference to
H.O. E mail dated 29/01/2024 (Copy attached). Unit has obtained valid
CCA of the board for manufacturing Compostable Straw, Ear bud,
Cotton Balls and Compostable Gloves. At the time of inspection unit is
found in operation. At present unit is manufacturing ar bud [from
paper and cotton) and food wrapping PVC sheets. At the time of
inspection no compostable items are observed manufactured by the
unit. Unit has installed two nos of paper based ear bud making
machines, and two nos of blow film extruder machine. The thickness of
the food wrapping PVC sheets is measured as 10 Micron during
inspection (picture attached). Due to sticky nature of wrapping sheel
in addition to the very thin material, sample collected [rom the unit
was damaged. Earlier, unit had applied for CTE Iresh for the same plo!
in the name of M/s RUIA HYGIENE (1) PRIVATE LIMITED for
manufacturing of Compostable (Bio-Degradable) Film & Compostable
(Bio-Degradable) Roll, however same was rejected by the board [or the
reasons mentioned there under. Overall housekeeping o/ the unit Is
found average. Necessary written instructions are issued to the unit jor
compliance. This inspection is carried out along with assistant project
engineer of GCPC.

Water Observation: Fresh water is used in cooling and domestic
purpose. There is no waste water discharge from manujacturing
process. Domestic waste water is disposed of through soal pit.

Air Observation: There is no flue gas or process gas emission from the
manufacturing process.

Hazard Observation: No stock of hazardous waste is found stored
the premises of the unit during inspection”

v. The Respondent states that thus, as per such visit report, it was
observed by the Respondent Board that the Appellant Unit was found
manufacturing Compostable (Bio-Degradable) Film & Compostable
(Bio-Degradable) Roll in the same plot prior to obtaining necessary
permission or registration, as was required to be done. A copy

such Inspection Report is annexed hercto as "ANNEXURE - K13”

w. The Respondent states that in view thercof, the Appellant Unit vide
Notice dt. 04.03.2024, being a Show Cause Notice, was called upon to
submit the clarification for the violations committed by it, within 3

days. A copy of such Show Cause Notice is annexed hereto and is
w marked as “ANNEXURE - R14”.

*/=.&The Respondent states that the Appellant Unit, responded to such
Show cause Notice vide its response dt. 14.03.2024, i.c. after 10 davs,

P
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though specific directions were given to respond in 3 days. In such
response, the Appellant unit gave a very vague and evasive reply
which inter alia stated that it had obtained CPCB registration for
Food Wrapping Plastic under the biodegradable range and also
produced the biodegradable certificate issued by CIPET and that it is
going to apply for CTE Amendment Application for food wrapping
plastic sheets. The Respondent Board, considering the violations
committed by the Appellant Unit and the hazard being created in the
environment, was constrained to issued directions for closure on
27.03.2024. Such order is a detailed Order passed by the
Respondent Board, stating the violations mentioned therein
committed by the Appellant Unit. A copy of such Closure Order is
annexed hereto and is marked as “ANNEXURE - R15".

5. Thus, in view of the above factual matrix, as has been narrated, the
Order, as has been passed by the Respondent board which is impugned
in the present Appeal is just and valid order. The contention raised in
the para under reference that the principles of natural justice have not
been followed by the Respondent board, is highly misplaced, inasmuch
as, ample opportunity has been given to the Appellant however, the
Appellant has delayed the entire procedure and has not acted in
furtherance to the provisions and mandate of law, and the the board
was constrained to passed the impugned Order for closure. The reply,
as has been filed by the Appellant dt. 13.03.2024, was given at very
belated stage, much after the stipulated time and prior thereto, the
requisite permission, approvals etc. were already initiated by the
Respondent Board to pass the impugned Order. It is not true that the
plastic sheets being manufactured by the Appellant are biodegradable in
nature and hence there is no harm caused to the surroundings, as
alleged. The Appellant hereby reserves its right to file a detailed reply
to the main Appeal filed by the Appellant, as and if the need arises and
the Respondent board not dealign with the same may not be termed or
interpreted as an admission on part of the Respondent in any manner
whatsoever. - '

What is stated herein above is true and correct. ‘? '

(-x- c. MR

Solemnly affirmed at Gandhmag,ar on this 2rd day of May, 202& )
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Annexure-R1
Forwarding & Undertak1r5?etter from Industry

Application for consent for establishing / operation the industrial plant / plants under Section 21 of the Air (prevention & Control of Pollution) Act, 1981

Important This Document or its copy does "NOT" serve as a Supporting Document Proof of Industry's Submission of an
Note: Application for aNOC / Consent. This Letter does"NOT" ensure that the Application FEES has been paid.

Application Purpose: CTE Fresh application with late fees

From: AlkaLifestyles Pvt. Ltd., Category: GREEN / SMALL Print Date:  29/08/2019

PLOT NO: -
: . . : PCB-ID : 73107

plot no. 704/a, phase 4, gayatri mandir road, gidc nar oda, ahmedabad-382330, i
Ahmedabad - 382330 INWARD : 162565
Contact Person: Sanjay Ruia, Mob:9324407933, Ph:-- Dt:30/07/2019
DIST: Ahmedabad-Vatva, TAL: Ahmedabad-Vatva, SIDC: Naroda

To, Scrutinized By: Ms. Shah Maulika J(653)

The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010

I / We here by Submitting application for NOC ,Inward No : 162565 ,Date : 30/07/2019 for CEF(CTE-Fresh).

Applying For : NOC Validity : 7 Years Grant By : ROH
Air Sector :0 Water Consumption : 0.000 klpd

Haz Sector : O No of Plants: 1 Incenerator : O

I nvestment _Air_ Water Hazardous

1.13Crs 0 0 0+0

15000 Rs OYears OYears OYears

PayableFees: Air: 0, Water :0,Haz: 0
Paid Amount : 18750, DD No : Q1627922127402, Dt: 8/29/2019 5:38:00 PM, at 162 , 0091170858
Query / Reply:

i) e-File Hazd Waste Monthly & Y early Return (Last Month) & e-File Last Month Patrak/Return [ Prodn,Electricity,Fuel-
Water Consmtn,Emmission ] ii) your unit is running since 1/4/2018, additional Late Fess of Rs. 3750/- is applicable to you,
hence update fees details at your end...[02/08/2019-653]~kindly submit your application along with all uploaded /required
docs. & said feesreceipt...[26/08/2019-653] *** Reply: Sir, we have updated monthly and Y early return and we have also
updated additional late fees. [19/08/2019]

| / We have Uploaded the following PDFs Date # Files | Size(kb) | #Page
1 |ANN - Annua Return: Form 4 19/08/19 1 0 0
2 |ENV - Environment Statement , Form-V 19/08/19 1 0 0
3 |IMFG - Details of Mfg Processes & Diagrams 30/07/19 1 286 2
4 1000 - Any Specific Information Called for [in SCRUTINY] 30/07/19 1 643 5
5 DIR - List of Directors/ Partners 30/07/19 1 1541 2
6 |PLL - Plan LayOut + Site Plan 30/07/19 1 711 1
7 |SSI - SSI-IEM-C.A Certi / Investment Proofs 30/07/19 1 375 2
8 |LPD - Land Possession Documents 30/07/19 1 1092 2

[, the applicant declare that | have submitted full and complete documents and information in conformity to the applicable
acts/ rules. | am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete
information shall be mine responsibility.

Company s SEAL 1(Through XGN) I



Note: | am hereby enclosing NOC-Form along with my appfflc
Please Attach Copy of NEFT/RTGS Challan with this L etter if you are paying through NEFT/RTGS.

Company s SEAL 2 (Through XGN)



Annexure-R

P Guijarat PollutifdyGntrol Board PCB |d: 73107

{ %ﬁr (Inspection Report ) - Air,Water ,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Industry Details Alka Lifestyles Pvt. Ltd. | Outward No: 29384-16/09/2019 |

Email : PLOT NO:,
akshay @ezeeproduct.com Plot No. 704/A, Phase 4, Gayatri Mandir Road, GIDC Naroda,
Telenhone: Ahmedabad-382330,
ephone.. Ahmedabad - 382330
- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Naroda

Inspection Id : 539101 ( On Application ) RoName: Ahmedabad (East)

Type/ Scale/ Sector / Status:  GREEN / SMALL / Polythene and plastic processed products manufacturing (virgin
plastic) / In Operation

Inspection Dt & Time: 04/09/2019 14:15/ Water , Hazd Person Contacted : Agree Daksheshbhai Dave-
Manager

Env Audit Detail : Sch: N.A, ,Year : ,OnDt:

Commissioned Dt :  30/11/2016 Production Start Dt : 01/04/2018 Applicability of CRZ Rules: No

Water Consumption in Kilo Lts Per Day Ind: 0.020 Dom: 0.300 Borewells: 0

Effluent Treatement plant (ETP) : Units, if provided and status:
No Data

12 |Whether Industry isa member of CETP ? No
13 Boilers=0, DG Sets=0, Flue Gas =0, Process=0, ETP Cap =0, Capacity of All =-
No Data
No Data
No Data
14| TSDFName:  NotRegdwitheyTSOF  __ ____________________________
15| Lab ChargesPending: NIL_ Water CessChargesPending: NIL
16| Last Env. Form V : 2018-2019 Water Cess Return : HW Monthly Return : Defaulter
17| Last 3 Legal Action :
Monthly Patrak Data: Last Return: 201907 HAZD Waste Disposal : NO DATA
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 6230, ETP- 0, APCM - 0 Meter Reading - 0, Kilo Litre - 3 Meter Reading - O, Kilo Litre - 0

16/09/2019 1/3(Through XGN) !




P Guijarat Pollutiig€pntrol Board PCB Id: 73107
{ @r ( Inspection Report ) - Air Water , Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Site Observations during Inspection, PCB-ID: (73107)

This unit is visited with reference to CTE — Fresh application. Thisunit M/S Alka Lifestyles Pvt. Ltd. islocated at
Plot No: 704/A, Phase— 1V, Gayatri mandir road, GIDC Naroda, Ahmedabad. Existing Unit (Industrial Plant,Plot
no: 704/B) islocated in East side and open plot of GIDC Naroda for parking of heavy vehicae & Water tank of
GIDC Narodaislocated in South & West Side respectively and internal road of GIDC Narodais located in North
side from this proposed unit. Unit has proposed production of Compostable Gloves @ 5.0M T/Month (40000
Packets), Compostable Straw@2.0M T/Month (33000Packets), and Cotton Balls @ 500kg/Month (20000 Packets)
and Ear bud @ 5SMT/Month (64000 Packets) from proposed raw materials of Compostable (PLA) Blown film,
cotton, PLA (Poly Lactic Acid) Granules and PP (Poly Propylene) Granules. Unit has proposed industrial water
consumption is@0.02KLD for cooling tower which will be recirculated and make up it, industrial waste water
generation is nil from manufacturing process and other anilerry operation. Unit has proposed domestic waste
water consumption will be @0.3KLD and domestic waste water will be generated @0.180KLD which will be
discharged into Soak pit/septic tank system. Unit will be generated hazardous waste as category 33.1 —will be
@100Nos./Y ear which will be return back to supplier or authorized decontamination facility, Used il
@10litr/Y ear will be reuse in plant and sale to register recycler, Plastic waste @ 42MT/Y ear which will be reuse
& saleto register recycler. During visit unit isfound in operation and engaging in manufacturing of Compostable
Gloves, Compostable Straw, Cotton Balls and Ear bud. During visit cotton ball machine, Extrusion machine are
found in operation. Unit has provided 3nos. of Straw making Machines, cotton ball machine, 2nos. of Extrusion
machine, HDPE Blown film plant, Glove Making Making Machine and 2nos. of Ear Bud Machine within
premises. During visit necessary instruction is given to the unit. Thisinspection is carried out with Assi. Proj.
Engi. of GCPC. [485]-07/09/2019

W.C Notings:

Specific Instructions given to Industry at thetime of visit , for Pt to Pt Compliance

. AsHoll Yul el WA 32l (31 oll§ Nalss 5.
R.608o{l Ul CTE Rl tlle CCA U2 R% s:¢ll.

Compliance Observed in this I nspections.

16/09/2019 213 (Through XGN) !
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{ %ﬁr (Inspection Report ) - Air,Water ,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (73107)

A Sample Details

B Process Stacks

C Flue gases Stacks

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Empty barrels/containers/liners contaminated with hazardous | -331 0.100-M.T | COL,REU,STO
chemicals /wastes
2 | process Wastes,Residues and sludges | -21.1 42.000-M.T| COL,CYC,STO
3 | Used or Spent Oil | -5.1 0.010-M.T| COL ,REU,STO
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |Compostable Gloves 5.000 0.000- M.T 5.000|Total Quantity: 5 MT/Month
(40000 Packets)
2 |Compostable Straw 2.000 0.000- M.T 2.000|Total Quantity: 2 MT/Month
(33000 Packets)
3 |Cotton Balls 500.000 0.000 - KGS 500.000 | Total Quantity: 500 Kg/Month
(20000 Packets)
4 |Earbud 5.000 0.000- M.T 5.000|Total Quantity: 5 MT/Month
(64000 Packets)
F Raw material :
S Raw Material Name Capacity - Unit / Month
1 |Compostable(PLA) Blown film 6.000- M. T
2 |Cotton 2.000-M.T
3 |PLA(Poly Lactic Acid) Granules 3.000- M.T
4 |PP(Polypropylene) Granules 5.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:0.320 | WWG: 0.180 Water Source Remark
1 | Agriculture 0.050 0.000 SIDC
2 | Cooling Water 0.020 0.000 SIDC
3 | Domestic Purpose 0.250 0.180 SIDC
H Solid Waste

Inspection Team : H.P.Maisuria,SSA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(H.P.Maisuria,SSA)

16/09/2019 3/3( Through XGN ) |
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Gujarat Pollution Control Board =—

P
Regional Office-Ahmedabad East ‘%#

Ground Floor, Om-Shanti Nagar 3 Plus, Nr. Devi Ma Temple, T.P.No. 84, Vatva - 382440
Phone : 079 - 29295880
By R.P.A.D

“Consent to Establish” (N.0.C)
‘CTE No.: 38395’

No.: GPCB/RO-ABD (E)/ND-597/ID-73107/2019

To,

M/s. Alka Lifestyles Pvt. Ltd,,
Plot NO. 704 /A, Phase-1V,
Gayatri Mandir Road,

GIDC Naroda,

Dist.: Ahmedabad- 382330.

SUB: Consent to Establish (NOC) under Section 25 of Water Act, 1974, Section 21 of Air Act, 1981
and EPA-1986.

REF: Your online NOC Application ID No. 162565; dated 29/08/2019.

Without prejudice to the powers of this Board under the Water (Prevention and Control of
Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and without
reducing your responsibilities under the said Acts in any way, this is to inform you that this Board
grants Consent to Establish (NOC) for setting up of an industrial plant/activities at Plot No. 704/A,
Phase 4, Gayatri Mandir Road, GIDC Naroda, Dist.: Ahmedabad-382330, for the manufacturing
of the following item/product. The Validity period of the order will be up to 28/08/2026.

Sr. No. Product Quantity
2MT
C table St
1 SRR (33,000 Packets)/Month
5MT
Ear bud
2 | Earbu (64,000 Packets)/Month
500 Kg
Cotton Ball
3 orton Batis (20,000 Packets)/Month
5MT
C table Gl
4 A (40,000 Packets)/Month
X SPECIFIC CONDITIONS:
> Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste
Management Rules-2016 (Solid waste as defined in Rule-3(46)).
> Unit.shall strictly adhere to maintain Zero Liquid Discharge (ZLD).

1.0 CONDITIONS UNDER WATER ACT-1974:
1.1 Water Source-SIDC.
1.2 The quantity of the water consumption for Industrial purpose shall not exceed 20 L/Day.
1.3 The quantity of the water consumption for Domestic purpose shall not exceed 250 L/Day.
1.4 There shall be no discharge of industrial effluent from the manufacturing process and other
ancillary operations, water will be reuse again in cooling hence the quantity of the industiral
effluent shall be NIL.

g\f/ Page | 1
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The quantity of the domestic waste water (sewage) shall not exceed 180 L/Day.
Sewage shall be disposed off through Soak pit System.
The quality of treated sewage shall confirm following standards:

BOD (5 days @ 20°C) <20 mg/L
Suspended Solids <30 mg/L
Residual Chlorine Min. 0.5 mg/L

The consent shall be lapsed automatically at any time if the discharge of trade effluent from
your industrial plant had been observed by the Board, and in the case you have to close
down your industrial plant immediately with intimation to the Board.

CONDITIONS UNDER THE AIR ACT- 1981:

There shall be no use of fuel hence no flue gas emission.

There shall be no process emission from Manufacturing process and other ancillary
operation.

The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified hereunder;

PARAMETERS PERMISSIBLE LIMIT | PERMISSIBLE LIMIT
Annual 24 Hrs Average
Particulate Matter 10 (PM10) 60 Microgram/m3 100 Microgram/m3
Particulate Matter 2.5 (PM 2.5) 40 Microgram/m3 60 Microgram/m3
SO, 50 Microgram/m3 80 Microgram/ms3
NO, 40 Microgram/m3 80 Microgram/m3

The consent to operate the industrial plant shall lapse if at any time the parameters of the
gaseous emission are not within the tolerance limits specified in the condition no. 2.3.

The Industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to
less than 75 dB(A) during day time and 70 dB (A) during night time. Daytime is reckoned in
between 6 a.m. and 10 p.m. and night-time is reckoned between 10 p.m. and 6 a.m.

The applicant shall at his own cost get samples of ambient air quality collected & analyzed
from an approved laboratory once in three months for the parameters indicated in
condition No. 2.3 and shall submit in duplicate the report there of to the Board by the 10th of
the succeeding month. The applicant shall also maintain records of the analytical results
properly and shall keep these records/charts open for inspection.

CONDITIONS UNDER HAZARDOUS WASTE RULES:

The Industry shall have to comply with provisions of Hazardous and Other Wastes
(Management.&Trans boundary Movement) Rules’ 2016, framed under the E (P) Act-1986.
The Industry shall obtain membership of common TSDF site for disposal of Haz. And other
Wastes as)categorized in Hazardous Wastes (Management & Trans boundary Movement)
Rules’-2016.

GENERAL CONDITIONS:

Adequate plantation shall be carried out all along the periphery of the industrial premises in
such a way that the density of plantation is atleast 1000 trees per acre of land and a green
belt of 10 meters width is developed.

The applicant shall have to submit the returns in prescribed form regarding water
consumption and shall have to make payment of water cess to the Board under the Water
Cess Act- 1977.

Page | 2
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In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.
The applicant shall however, not without the prior consent to operate of the Board bring

into use any new or altered outlet for the discharge of effluent or gaseous emission or
sewage waste from the proposed industrial plant. The applicant is required to make
applications to this Board for this purpose in the prescribed forms under the provisions of
the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

The concentration of Noise in ambient air within the premises of industrial unit shall not
exceed following levels:

Between 6 A.M.and 10 P.M.: 75 dB(A)

Between 10 P.M. and 6 AM.: 70 dB(A)
Applicant is required to comply with the manufacturing, Storage and Import of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1986.
If it is established by any competent authority that the damage is caused due to their

industrial activities to any person or his property. In that case they are obliged to pay the
compensation as determined by the competent authority.

In case of any unauthorized discharge outside the factory premises, it would be considered
as violation under the Water Act 1974.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

A
(T.B. Shah)
REGIONAL OFFICER

Copy to: (1) Office copy of RO, Ahmedabad (East)

Page | 3



Annexure-R4
Forwarding & Undertak1r65etter from Industry

Application for consent for establishing / operation the industrial plant / plants under Section 21 of the Air (prevention & Control of Pollution) Act, 1981

Important This Document or its copy does "NOT" serve as a Supporting Document Proof of Industry's Submission of an
Note: Application for aNOC / Consent. This Letter does"NOT" ensure that the Application FEES has been paid.

Application Purpose: CCA FRESH APPLICATION

From: AlkaLifestyles Pvt. Ltd., Category: GREEN / SMALL Print Date:  14/10/2019

PLOT NO: -
: . . : PCB-ID : 73107

plot no. 704/a, phase 4, gayatri mandir road, gidc nar oda, ahmedabad-382330, i
Ahmedabad - 382330 INWARD : 166127
Contact Person: Sanjay Ruia, Mob:9324407933, Ph:-- Dt:03/10/2019
DIST: Ahmedabad-Vatva, TAL: Ahmedabad-Vatva, SIDC: Naroda

To, Scrutinized By: Banavali Riteshkumar S (637)

The Member Secretary,

Gujarat Pollution Control Board
Paryavaran Bhavan, Sector-10/A,
Gandhinagar - 382010

| / We here by Submitting application for CCA ,Inward No : 166127 ,Date : 03/10/2019 for COF(CCA-Fresh).

Applying For : W,H Validity : 15 Years Grant By : ROH
Air Sector :0 Water Consumption : 0.320 klpd
Haz Sector : 2000~Small Scale Industry No of Plants: 1 Incenerator : O
I nvestment _Air_ Water Hazardous
1.1294 Crs 0 1500 2000+0
ORs OYears 15 Years 15Years

PayableFees: Air : 0, Water : 22500, Haz : 30000
Paid Amount : 61250, DD No : R1628080691810, Dt: 10/11/2019 11:33:00 AM, at 162 , 0094525229
Query / Reply:

Sir, Kindly pay late fees Rs. 8750/- with current fees, hence your total applicable feesis Rs. 61250/-, kindly update your fees
structure, update last 6 monthly patrak data, kindly upload new water balance diagram and pernission to discharge domestic
wastewater into AMC drain cannot be permitted.[04/10/2019-637]~[10/10/2019-637] *** Reply: We have updated fees
structure with late fess. We have updated last 6 month monthly patrak data. We have also uploaded updated F-WAT
annexure showing that discharge of domestic wastewater in soak pit. So kindly consider this matter and accept our
application. [10/10/2019]

| / We have Uploaded the following PDFs Date # Files | Size(kb) | #Page
1 |000- Any Specific Information Called for [in SCRUTINY] 10/10/19 1 1271 10
2 |CMP - Compliance of earlier CCAs- (ONLY Renewal cases) 03/10/19 1 280 2
3 |C&A - Previous Consent-Reject / CCA Order / NOC Order 03/10/19 1 116 3
4 IMFG - Details of Mfg Processes & Diagrams 30/07/19 1 286 2
5 DIR - List of Directors/ Partners 30/07/19 1 1541 2
6 |PLL - Plan LayOut + Site Plan 30/07/19 1 711 1
7 |SSI - SSI-IEM-C.A Certi / Investment Proofs 30/07/19 1 375 2
8 |LPD - Land Possession Documents 30/07/19 1 1092 2

I, the applicant declare that | have submitted full and complete documents and information in conformity to the applicable
acts/ rules. | am aware that, any delay / rejection in the processing of application on account of incorrect / incomplete
information shall be mine responsibility.

Company s SEAL 1(Through XGN) I
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Note: | am hereby enclosing along with my application.
Please Attach Copy of NEFT/RTGS Challan with this L etter if you are paying through NEFT/RTGS.

(Sanjay Ruia)

Company s SEAL 2 (Through XGN)



Annexure-R5

P Guijarat Pollutiig3ontrol Board | PCBId: 73107 |
{ @r ( Inspection Report ) - Air Water , Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Industry Details Alka Lifestyles Pvt. Ltd. | Outward No: 29649-21/10/2019 |

Email : PLOT NO:,
akshay @ezeeproduct.com Plot No. 704/A, Phase 4, Gayatri Mandir Road, GIDC Naroda,
Telenhone: Ahmedabad-382330,
ephone.. Ahmedabad - 382330
- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Naroda

Inspection Id : 544434 ( On Application ) RoName: Ahmedabad (East)

Type/ Scale/ Sector / Status:  GREEN / SMALL / Polythene and plastic processed products manufacturing (virgin
plastic) / In Operation

Inspection Dt & Time: 17/10/2019 17:00/ Water , Hazd Person Contacted :  Shree Devendra Mishra- Security

Env Audit Detail : Sch: N.A, ,Year : ,OnDt:

Commissioned Dt : 30/11/2016 Production Start Dt : 01/04/2018 Applicability of CRZ Rules: No

Water Consumption in Kilo Lts Per Day Ind: 0.070 Dom: 0.250 Borewells: O

12 |Whether Industry isa member of CETP ? No
13 |Boilers=0, DG Sets=0, Flue Gas =0, Process=0, ETP Cap =0, Capacity of All = -
No Data
No Data
No Data
14| TSDFName:  NotRegdwitheyTSDF
15| LabChargesPending: NIL___ Water CessChargesPending: NIL
16| Last Env. Form V : 2018-2019 Water Cess Return : HW Monthly Return: 2019-09
17| Last 3Legal Action :
Monthly Patrak Data: Last Return: 201909 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 5840, ETP - 0, APCM - 0 Meter Reading - O, Kilo Litre -5 Meter Reading - O, Kilo Litre - 0

21/10/2019 1/5 ( Through XGN ) |
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Gujarat Pollutfig@ntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 73107

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations
p |- | On West Direction of the location of the Company Compound
p |- | On South Direction of the location of the Company Compound
e |- | Electric Company Name (Power Supply) UGVCL
p |- | On North Direction of the location of the Company Compound
0 | - | Production since (Date) or Proposed 01/04/2018
p |- | On East Direction of the location of the Company Compound
0 |- | Air - Water - Hazd ACTs Applicability ? Water, Haz
i |-| Name & Address of MAIN Re-Cycler N.A
| |-| CETP Name ----NOT a CETP Member
i | -| Recyclable Hazd Waste Disposal to Ofs State
k |- | Recycler Registration Valid ?? N.A
h |- | Regdwith T.SD.F ----Not Regd with any TSDF
f | - | Display Board Provided at the Entrance ? Yes
m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary
d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) Yes
n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0
General Observation
a |- | ROFileNo -
a | - | Isthe Industry in Operation ?? Yes
b |- | Industry Operating without CCA Applied CCA-Fresh Applied
c |- | HasProduction exceeded (last 3 M THSs) than CCA-Qty | No.
dl- Any products-NOT in CCA, manufactured-Last 3 No.
MTHs
e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.
f |- | Industry Name CHANGED in recent times ?? No.
g | - | HasRegn with CETP or TSDF expired ?? No.
h |- | Seperate Energy Meter for A.P.C.M ? No.
h |- | Provision of any STAND-BY Pump ?? No.
GEM
— e
18| prowide AuthorsaionNo./Date. | Yes Not Applicable
Haz Waste Related
a |- | Haz waste Catg confirmitive with CCA Yes
b |- | H.W generation exceeding CCA limits No.
c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??
d |- | Reusing or Recycling of Haz Waste by Industry ? No
o |- ’I;?gBook / XGN Manifests/ Disposal Records TALLYING Partially
f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? as per crux
gl- rRuelchI;e(;: ggtfuﬁgvsverR_rzlgslgghd Authorization under Yes Not Applicable
Installed capacity of the plane based on machinery
h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| -
Capacity)
il Technica] ca}pability and equipment complying with the Yes
SOP/Guideline?
. Isunit complying the conditions givesin
J|7| soP/Guidelines? Yes
k |- | Facility isadequate for the applied process Yes
| | -| Passbook is maintained? Yes
m | - | Detailsof PLI, if applicable -
n |- | Details of safety spects provieded by the facility -
21/10/2019 2/5 (Through XGN ) |




P Guijarat PollutiigGntrol Board PCB Id: 73107

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

{ %ﬁr (Inspection Report ) - Air,Water ,Hazardous

o |- Sepratest(_)rageareafor Haz.V\_Iastefqr the utilization Yes
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? Yes

Water Parameter

b |- | Source of Water Supply GIDC

c |- | W.W.G isEXCEEDING the CCA Limits No.

d | - | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Not Applicable

f |- | Treatment System ADEQUATE to handle existing effluent | Not Required

g | - | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 0
Remarks

Site Observations during Inspection, PCB-ID: (73107)

Unit is inspected with reference to CCA-Fresh application. Unit is engaged in manufacturing of Compostable
Gloves @ 5.0M T/Month (40000 Packets), Compostable Straw@2.0M T/Month (33000Packets), and Cotton Balls
@ 500kg/Month (20000 Packets) and Ear bud @ 5M T/Month (64000 Packets) from raw materials of
Compostable (PLA) Blown film, cotton, PLA (Poly Lactic Acid) Granules and PP (Poly Propylene) Granules.
During visit cotton ball machine, Extrusion machine are found in operation. Unit has provided 3nos. of Straw
making Machines, cotton ball machine, 2nos. of Extrusion machine, HDPE Blown film plant, Glove Making
Making Machine and 2nos. of Ear Bud Machine within premises. Unit has proposed industrial water consumption
is0.02 KLD for cooling tower which will be recirculated and make up it, There is no industrial wastewater
generation from manufacturing process and other ancillary operation. Unit has proposed domestic waste water
consumption is 0.3KLD and domestic waste water is generated 0.180 KL D which is discharged into Soak
pit/septic tank system. Thereis no flue gas & process gas emission from the process. Hazardous waste as
category 33.1 —will be @100Nos./Y ear, Used oil @10litr/Y ear, Plastic waste @ 42MT/Y ear. During inspection,
general housekeeping is found normal. Necessary instruction issued to the unit. This inspection was carried out
along with Assistant Project Engineer of GCPC. [637]-19/10/2019

~ RO Comments/Reply :~I Certify thisunit is 0-21/10/2019

W.C Notings:. as per Profile[637-AEE]~

Specific I nstructions given to Industry at thetime of visit , for Pt to Pt Compliance
1. BcCl 3 HIMoll Gauleato(l [@otdl auudl.

Compliance Observed in this I nspections.

21/10/2019 3/5 ( Through XGN ) |




= Gujarat Pollutfriy@ntrol Board PCB |d: 73107
%ﬁ (Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)
Instructions in Previous Visits and Reply Insp Det Instruction Status
4. AsHall Yul ecllal WA 32t Brd olls Nalys $9.; Sir, we will 539101(04/09/19) Fully Complied
provide display board near main gate within 7 days. (12/09/2019)
Fully Complied

R.6l8e{l Hicl CTE Al Glte CCA M2 R s:dl; Sir, we will apply for 539101(04/09/19)
CCA Application after obtain CTE from board. (12/09/2019)

21/10/2019 4/5 ( Through XGN )
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P Gujarat PollutfryCntrol Board [ PCBI1d: 73107

=1

{ %ﬁr (Inspection Report ) - Air,Water ,Hazardous

(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (73107)

A Sample Details

B Process Stacks

C Flue gases Stacks

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Empty barrels/containers/liners contaminated with hazardous | -331 1.500-M.T | COL,DCO,CYC,REU,STO
chemicals /wastes
2 | process Wastes,Residues and sludges | -21.1 42.000-M.T| COL,CYC,STO
3 | Used or Spent Oil | -5.1 0.011-M.T| COL,CYC,REU,STO
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |compostable gloves 5.000 0.000- M.T 5.000|Total Quantity: 5 MT/Month
(40000 Packets)
2 |compostable straw 2.000 0.000- M.T 2.000|Total Quantity: 2 MT/Month
(33000 Packets)
3 |cotton balls 500.000 0.000 - KGS 500.000 | Total Quantity: 500 Kg/Month
(20000 Packets)
4 \|earbud 5.000 0.000- M.T 5.000|Total Quantity: 5 MT/Month
(64000 Packets)
F Raw material :
S Raw Material Name Capacity - Unit / Month
1 |compostable(pla) blown film 6.000- M.T
2 |cotton 2.000-M.T
3 |pla(poly lactic acid) granules 3.000- M.T
4 |pp(polypropylene) granules 5.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:0.320 | WWG: 0.180 Water Source Remark
1 | Agriculture 0.050 0.000 SIDC
2 | Cooling Water 0.020 0.000 SIDC
3 | Domestic Purpose 0.250 0.180 SIDC
H Solid Waste

Inspection Team :  Banavali Riteshkumar S

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signatur e By(Banavali Riteshkumar S)

21/10/2019 5/5 ( Through XGN ) |




Annexure-R6

172 S~

Gujarat Pollution Control Board ™~

Regional Office-Ahmedabad East

Ground Floor, Om-Shanti Nagar 3 Plus, Nr. Devi Ma Temple, T.P.No. 84, Vatva - 382440
Phone : 079 - 29295880
By: R.P.A.D.

In exercise of the power conferred under section-25 of the Water (Prevention and Control
of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) Act-1981
and Authorization under rule 6(2) of the Hazardous and Other Wastes (Management and Trans-
boundary Movement) Rules’2016, framed under the E (P) Act-1986.

And whereas Board has received on line consolidated application Inward No. 166127,
dated 14/10/2019 for the consolidated consent and authorization (CC & A) of this Board under the
provisions/ rules of the aforesaid Acts, Consent & Authorization is hereby granted as under.

CONSENT AND AUTHORISATION:

(Under the provisions / rules of the aforesaid environmental acts)

To,

M/s. Alka Lifestyles Pvt. Ltd,,

Plot NO. 704/A, Phase-1V,

Gayatri Mandir Road, GIDC Naroda,
Dist.: Ahmedabad- 382330.

1 Consent Order No. : WH-39025, Date of Issue 21/10/2019.

1.1 The consents shall be valid up to 13/10/2034 for the use of outlet for the discharge of
trade effluent& emission due to operation of industrial plant for manufacture of the
following Items/products:

Sr. No. | Product Quantity
1 Compostable Straw (33,000 Picl\lfgcs)/Month
2 Ear bud (64,000 chl\lfgcs) /Month
3 Cotton Balls (20,000 s:c?«}z('c%)/Month
4 Compostable Gloves (40,000 pgcl\lfgcs)/Month

% SPECIFIC CONDITIONS :

> Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste
Management Rules-2016 (Solid waste as defined in Rule-3(46)).
> Unit shall strictly adhere to maintain Zero Liquid Discharge (ZLD).

2.0 CONDITIONS UNDER WATER ACT, 1974:
2.1 Watert Source- SIDC.
2.2 The.quantity of the water consumption for industrial purpose shall not exceed 20 L/Day.

2.3 The quantity of the water consumption for domestic purpose shall not exceed 250 L/day.

2.4 There shall be no discharge of industrial effluent from the manufacturing process and other
ancillary operations, water shall be reuse again in cooling hence the quantity of the industiral
effluent shall be NIL.

Page | 1
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The quantity of the domestic waste water (sewage) shall not exceed 180 L/Day.
Sewage shall be disposed of through Septic tank/soak pit system.
The quality of treated sewage shall confirm following standards:

BOD (5 days @ 20°C) <20 mg/L
Suspended Solids <30 mg/L
Residual Chlorine Min. 0.5 mg/L

The consent shall be lapsed automatically at any time if the discharge of trade effluent from
your industrial plant had been observed by the Board, and in the case you have to close
down your industrial plant immediately with intimation to the Board.

CONDITIONS UNDER THE AIR ACT, 1981:

There shall be no use of fuel hence no flue gas emission.

There shall be no process emission from manufacturing process and other ancillary
operations.

The concentration of the following parameters in the ambient air within the premises of the
industry shall not exceed the limits specified here under;

PARAMETERS PERMISSIBLE LIMIT PERMISSIBLE LIMIT
Annual 24 Hrs Average
Particulate Matter 10 (PM10) 60 Microgram/m3 100 Microgram/m3
Particulate Matter 2.5 (PM 2.5) 40 Microgram/m3 60 Microgram/ms3
SO, 50 Microgram/m3 80 Microgram/m3
NOy 40 Microgram/ms3 80 Microgram/m3

The applicant shall operate industrial plant / air pollution control equipment very
efficiently and continuously so that the gaseous emission always conforms to the standards
specified in condition no. 3.1.3 & 3.2 as above.

The consent to operate the industrial plant shall lapse if at any time the parameters of the
gaseous emission are not within the tolerance limits specified in the condition as above.

The Industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to
less than 75 dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6a.m. and10 p.m. and night-time is reckoned between 10 p.m. and 6 a.m.

The applicant shall at his own cost get samples of ambient air quality collected & analyzed
from an approved laboratory once in three months for the parameters indicated in
condition as above and shall submit in duplicate the report there of to the Board by the 10t
of the succeeding month. The applicant shall also maintain records of the analytical results
properly and shall keep these records/charts open for inspection.

AUTHORISATION FOR THE MANAGEMENT OF HAZARDOUS AND OTHER WASTES
RULES 2016; Form-2 (See rule 6 (2)).

M/s. Alka Lifestyles Pvt. Ltd.,, is hereby granted an Authorization to operate facility for
Hazardous and other wastes on the premises situated at Plot No. 704/A, Phase- 1V,
Gayatri Mandir Road, GIDC Naroda, Dist.: Ahmedabad-382330;

Schedule &
Sr. Waste Categor Quantit Facili
No. Description N% y y ty
10 Collection, Storage & Reuse in
1 Used 0il [-5.1 . plant & machinery and sale to
Lit/Year .
registered recycler
Empty barrels/containers/ Collection, Storage & Return
5 liners contaminated with 1-33.3 100 back to supplier or
hazardous ' Nos./Year | Authorized decontamination
chemicals/wastes facility.
. 42 Collection, Storage, Reuse &
3 Plastic Waste [-21.1 MT/Year | sale to registered recycler
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The authorization is granted to operate a facility as per Condition No. 4.1.

The authorization shall be in force for a period up to 13/10/2034.

The authorization is subject to the conditions stated below and such other conditions as
may be specified in the rules from time to time under the Environment (Protection) Act-
1986.

TERMS AND CONDITIONS OF AUTHORISATION:
The applicant shall comply with the provisions of the Environment (Protection) Act - 1986

and the rules made there under.

The authorization shall be produced for inspection at the request of an officer authorized by
the Gujarat Pollution Control Board.

The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control
Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in
the authorization order by the persons authorized shall constitute a breach of this
authorization.

It is the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

An application for the renewal of an authorization shall be made as laid down in rule 5 (6)
(ii).

Industry shall submit annual report within 15 days and sub squinty by 31st January every
year.

Industry shall have to manage waste oil; discarded containers etc as per the Rules 2016 and
shall apply Authorization/submit details for all the applicable waste as per the Rules 2016
within 15 days.

GENERAL CONDITIONS:

The waste generator shall be totally responsible for (i.e. collection, storage, encapsulation,
incineration, treatment, transportation and ultimate disposal) of the wastes generated.
Records of waste generation, its management and annual return shall be submitted to
Gujarat Pollution Control Board in Form - 4 by 31st January of every year.

In case of any accident, details of the same shall be submitted in Form - 11 to Gujarat
Pollution Control Board.

As per “Public Liability Insurance Act - 91” company shall get Insurance Policy, if applicable.
Empty drums and containers of toxic and hazards material shall be treated as per guideline
published for “Management & Handling of discarded containers”. Records of the same shall
be maintained and forwarded to Gujarat Pollution Control Board regularly.

In no case any kind of hazardous waste shall be imported without prior approval of
appropriate authority.

In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and
disposal) existing in a State other than the State where hazardous wastes are generated, the
occupier shall obtain 'No Objection Certificate' from the State Pollution Control Board or
Committee of the concerned State or Union territory Administration where the facility
exists.

Unit shall take all concrete measures to show tangible results in waste generation,
reduction, avoidance, reuse and recycle. Action taken in this regards shall be submitted
within three months and also along with Form-4.
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Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Courts Order in W.P. No.657 of 1995-dated 14th October-2003.

Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste
water and air emissions and solid hazardous wastes generated within the factory premises.
In case of change of Ownership management the name and address of the new
owners/partners directors’ proprietor should immediately be intimated to be Board.

The applicant shall however, not without the prior consent to operate of the Board bring
into use any new or altered outlet for the discharge of effluent or gaseous emission or
sewage waste from the proposed industrial plant. The applicant is required to make
applications to this Board for this purpose in the prescribed forms under the provisions of
the Water Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986.

If it is established by any competent authority that the damage is caused due to their
industrial activities to any person or his property. In that case they are obliged to pay the
compensation as determined by the competent authority.

For and on behalf of
GUJARAT POLLUTION CONTROL BOARD

A

(T.B. Shah)
REGIONAL OFFICER

No.: GPCB/RO-ABD (E)/ND-597/ID-73107,/2019

ISSUED TO:
M/s. Alka Lifestyles Pvt. Ltd,,

Plot NO. 704/A, Phase-1V,
Gayatri Mandir Road, GIDC Naroda,
Dist.: Ahmedabad- 382330.

Copy to:
(1) Office copy of R. 0., Ahmedabad (East).
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MINI
STRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

/
PROVISIONAL CERTIFICATE TO MANUFACTURER FOR MARKETING
AND SELLING OF COMPOSTABLE CARRY BAGS/PRODUCTS

Provisional Certificate No.-B-1701 1/7/PWM(COMP)/2020(ALSPL), Dated: 26.02.2020
To, & 089

o{M/s. Alka Lifestyles Pvt. Ltd.,
Plot No. 704/A, Phase- 4,
Gayatri Mandir Road, GIDC Naroda,
Ahmedabad, Gujarat — 382330

| 21 _
/(fr ' 5)3)202e
X T\ B

AT
v Vi

refarence to the application no. Nil, dated 06.01.2020 & subsequent
communications, this is to certify that M/s. Alka Lifestyles Pvt. Ltd., plant locaieu ai Fiot
No. 704/A, Phase- 4, Gayatri Mandir Road, GIDC Naroda, Ahmedabad, Gujarat - 382330
is fulfilling the criteria as per revised Standard Operating Procedure (SOP) for issuing
certificate as per the provisions ‘4(h)’ & “11(c)’ of Plastic Waste Management Rules, 2018,
for marketing and selling of compostable carry bags/products such as in Indian Market as
‘MANUFACTURER'.

Central Pollution Control Board, hereby, grant the permission to M/s. Alka
Lifestyles Pvt. Ltd., plant located at Plot No. 704/A, Phase- 4, Gayatri Mandir Road, GIDC
Naroda, Ahmedabad, Gujarat - 382330 as ‘MANUFACTURER' for Marketing anm

“of compostable carrybags/products in Indian Market.

THE PROVISIONAL CERTIFICATE SHALL BE VALID FOR THE PERIOD OF SIX (6)
MONTHS FROM THE DATE OF ISSUE OF THE LETTER

(i.e. from 26.02.2020 to 25.08.2020)
GENERAL CONDITIONS

i. The Certified Manufacturer M/s. Alka Lifestyles Pvt. Ltd., shall comply with the

provisions of ‘4(h)’ & ‘11(c)’ of the PWM Rules, 2018, notified under the
o Environmental (Protection) Act, 1986.

i. The certified Manufacturer M/s. Alka Lifestyles Pvt. Ltd., shall comply with
conditions for (‘:Empliance as per any Guidelines issued from time to time by the
Ministry of Environment, Forest & Climate Change or Central Pollution Control Board.

ii. If the certified Manufacturer M/s. Alka Lifestyles Pvt. Ltd., is found non-complying
with the provisions of the PWM Rules, 2018, the Certificate shall stand cancelled.

Contd....2
B~
"afe wer' qEl 319 TR feeeht- 110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
{44/ Tel : 43102030, 22305792, TGS/ Website : www.cpcb.nic.in
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iv.  Each carrybag made from compostable material or plastic shall bear a label
“COMPOSTABLE” 1S/ISO: 17088 titled as Specifications for "Compostable
Plastic” in English & regional language. Each carrybag shall also have printed
M/s. Alka Lifestyles Pvt. Ltd., code: ALSPL and Certificate Number of

“Manufacturer”.

v. The Manufacturer M/s. Alka Lifestyles Pvt. Ltd., shall provide quarterly report

giving details of raw material procurement and product sale to CPCB.

vi. This certificate is issued Wlth the condltlon that the manufacturer M/s. Alka
——  Lifestyles "~ Pvt. Ltd;,  shall manufacture/sell  the compostable

. . .
carrybags/products only after they obtain a valid Registration for

manufacturing of Compostable carrybags/products from concerned
fEﬂPCC This Registration should be submitted to CPCB upon its recelpt
from concerned SPCB/PCC. B

vii.  This certificate is issued with the condition that the manufacturer M/s. Alka
LifgStyles Pvt. Ltd., shall submit a fresh interim test report of the sample
within Six (6) months from the date of issue of Provisional Certificate as per
Indian Standard 1S/1ISO:17088 (as amended time to time) and complete test
report of the sample, including seed germination and heavy metal analysis
test (after 180 days) as per Indian Standard 1S/1S0:17088 (as amended time to
time) from CIPET or any other CPCB recognized Government laboratory
having adequate testing facilities for issuing Final Certificate, failing which,

the Provisional Certificate shall stand cancelied.

AUTHORIZED SIGNATORY
(With designation and seal)

Copy to:

/Mem ber Secretary, : With a request to confirm the details provided
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector-10A,
Gandhinagar, Gujarat-382010

by the applicant in Form —A (enclosed).
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9T, a9 S} Ay IRadq §Aeg

st
7% faeeft, 18 /T, 2016

T, 320(37) —ATT TR, TETAA TGO ST qT HATAT FIT SATSGEAT HEAT AT,
249(3), A 4 FLAr, 2011 F g7 TATiee® ATAL (Fae T Tgead) Faw, 2011 wawriora & o o,
e av=r-aw= aw genfaa frar am == fRamt § 3o § 9fAq wrftes suferg & e & o v R

AT IqeTsl FLTAT;

AT = RIAT F7 ATIF FER ST F A0 FIA A wATeeh ATAL F FATH F34, T T
TAFIOT, T AH TT T 3 6 [oIT 527 & STAaT THh ST & oeg (et &d & srerar qegadt arit 1
ST e & wATiRes a1 F ghel & G § AT AT aral, T9: qwd! AT AT HATLHRT T
QIR TRAT ST STTATe Taer TOTTEAT 2t STSrahTieTehal o [olT TgUaT 6 AT LA HT (G dATA 6 (0
HET TLHIT o FAHTT (FIAT AT THEAT A,

AT TATE (H2e70T) ATIHaw, 1986 (1986 T 29) FT &T=T 6, 8 3T 25 FT Ta TRl &
TANT T g0 WG OEERTY, TITEY0l, a9 i SToarg Tadd §aag g0 q6iar Fa9 oqiq wifees

safore yay faw, 2015 w=a & oo 7 91.F.9.423(30), arira 25 |, 2015 % dgd TRIed ww

o 3 e o arie #r 3<% sfeg=ET ot Ter B gfaat Sear wF Suesy wrs e off 399 60 fa
T et T S 8§ 0@ A9 TG gi arel gATtad a9t =it & st T g g &0

TT

3T Ih T T AT 25 /%, 2015 51 ST 1 STersd FIT &7 TS o)

3I¥ 36 FHIRT AW % Gae § Sd1 F I AAY F e ITH AT S AT T hal T TR
g1 fAfdeEa B G mr g
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&, TAT, TATET (HTE0T) AT, 1986 (1986 #T 29) F gWT 3, 6 ¥ 25 T WA
IEAT T TART FId g JAT ATeH ATAL (T 3T Fgeaq) aw, 2011 F1 AfGFAT F4d g0, 39
AT T FIEHL ST Ih ATEHAT § T =l e g AT ot e & & g, 73 a9 Tager
et e e 8, oo -

1. e A ol IR~ (1) = e =7 e A srafore wenfRes A=, 2016 21

(2) == ¥ SuEy % FEr F a9 § S T i AR F T899 g

2. T BT

(1) 7 =TT qafre Icares, gt e e, am d=rae fRfRwtar s e wr g g

(2) THEH 4 FT TR FRT AEHd AT F eee & 0 e 3ore F @A F o

RataE et a1 @Ay ofeF S T THedl T aR T8l gR: e I8 e [T, T &%
ST OT ETAT o TRioNT | AT ZH1SAT ST TheT STTELrT A7 fHerad, sy o7 T6HT 1 & o+

AT 2 ST AR 51 g

TR~ 37 7T & 579 T 1% §ae | eIy staferd 7 &l.-

narfR R & wataer (FvEr) At 1986 (1986 FT 29) #find 2

"Sie @I U SAE AT HOAT T AT ¢ ST TRt Iiiehd Si€ e % dgd s aeq a=dT gl

" A T wATReEw TR AT FAEE AT AT RE® TR & FAET 4T, oF S AT g5 U 9T
FEA F YA & T sogaa a7 afesa g S s o S o f@fersear § freg oo T A
afeafera agi g S U TeRfRT wfsa Fwar g A1 st W a9ar & SeE ' i 39T 9@
"ot fohaT ST &,

() aEg " UET 9 A A g S mdeT a1 = S w6 S zad asdt qug /e 47 "iw ateatod
e

(F) HIRE AT WIREE" T THT TR AT g ST St wfEamstt grer e 2w F S
FTE-STe-ATFATSE, ST, AHTEH FIRIDT Bl HITES FLAT g 3T AT AT FUTEE TIT ARAT 6
ATT S W HT FHET 37§ 3 S 397, F@eroof =77 e smfore 981 gredr g;

@)  awgwfa" 7 s (rguer areer gt ) srfafRem, 1974 (1974 =71 6) & 3 (rguer AT
a7 ) sfafaaw, 1981 (1981 &1 14) F FAfH Hag TSy TgUO HIAT aiE AT Tg0T
=T afafa & wormfaa e & qeatd o 38 FA1 H TEAtd AT 8

@) “feeeA" & R AT #T aga @l AN A AIdE w91 § 69 A8 g
@) e Swes IR@" T THE ST aF IcAE F TAEuiT ®9 § q38 F U Icamaw wiv

3 @

2493

T AT &;

(F)  "ET 9_rE" H 34, 909, O19 AT A SH T H G F o0 JIATT G TGTY, e B, THEhd AT
THT T G TaT AT &,

@) gl & wrted it F TEHA, ST, [ Th w0, THER S Auer % foro 3w
T st et gt sfee g;

()  “SAETGEAr F UHT SAh ATNYT g S AT FIAT @ AT FIA HT T T@ar g Y e e
AMATA-TATT FLA T ATSEHH &, T T IH AT [A90T T F Fe Al &f T2 &,

() g ufdee St § Sl awrh Barh, T g e, afsas 1 vreEe dwew
FAAT, FETATA, T, HIAATAT, [Feafa=mad a1 fqeT F 7 T, T, FTHEHI, e,
YA, Wi ST AqfT e g sfesa wam S eI Aant w7 ATIHRT afia g s
aftaferd g;
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(®)

Rffutar & Scares aT Tl AR F =T § TEG AT ST aTel SATeed i HLE ! Gt b
IEITE § T 2Af<h AT TS AT fvrweor srfirya & S wfeafora €

"FgE QT AT = ForT s AT SgEd S S ATt s TRt AT 8 ST FTS, F aTE,
FALT AIARIAT, eTfcash Tagl AT TATHAIH Tt ST AT a7 AfHAe & €9 § a7 qg-afgad 7
[ ST SR % U T A g AT SIS qET HHehl F T § AT FT H F UH Tq¢ @l
g.

' " F UHT AT AT g SEH deieTede SOReE, 399 g9 T e |, BEre,
AT, TATTRATS A TS, TIeETE e, TATEEre T S haTde SEt 3=d qTTeAY % ATaeTT
e AT Bl

"ATRE® FEL" & AT F5d | ATHUT g AT § adl 98,

reTiRes afree” & UH Rt werteew F srfemg & S ST % we=na Av swerfa SuET
Te=Td e foaT STaT B

"Rfge nfgsrdr & e 12 § ARt wfter sfom £;

"STEE" T T ST AT AgaAea< T TehionT AT TATrEea Sffe AT SE o TATHHTT A7 e § @9 =A<k
AT ¢ 3T AT offe A1 S7 AT AT Sfie F aa10 T FaZ JT T& 6l T a1 Zh 6
T sgea i F{SHT T ITART 7 T TN AT ARE AT 8,

" IO AU SIS IR FAA 6 [0 JHahd WATRed Sirse &l 91 IeqTE AT Foal
TR # T e B iR & qf e g

"Rl 7 et TS g e S 91 qag ygur e atety # S
AT

"qy At T agr of ERIT S 99 fAhar (SSHTeET T §3E0 o 9 Awy & AfHaeE)
Tt 2014 (2014 77 7) ¥ g7 2 ¥ ITATT (1) F @ (1) § 2;

iiaE S8 fAfHe ATt arer it S A e g o S sfanta srfegi=a & atata
(TAUET) AT TEIT FHIGAT 6 AT TS5 e AT TATT AT AT STET AT e TTACE FHT Toe
T SrfrRTor 1 |97 AT g, AreAfed g

"I ATREE" T Ut wTiees qredt sf g & St g 3T w@t o = g ar w4
srtarss % arer o afeata 7Lt G o g

"FafArse A" T TAT HF AT SAHAT FT T AT HEAT, A 3, [AATI@H, 338 T
TAT FvaeRe ST oT9ferse wATites a1 Fed €, Afed Reradt siw arforfSgs st st g &
Tteafora ;

"AYTRASE Teg" F AT FATTACE FT TATAL AT (Y H GG T T THAW, HSW, TaeH,
I STANT, T T, TR, HEeT T AT AT &

"FAUTAST TR AT T [ TR ART AT R AT F oA | T =g € F o« 1 qriera
T SRR AT TSITAT, SARAT AT THE ST 2

ad.-

FLY T, wATreea offe AT THT THIT AT wTieed e AT TgEAL T TGehfoiiT o o A0 & &A=,
AT, HETOT, faaeor, o i STIRT & SqHA a0 Heatared ord T30 0 ST, serd -

FEY AT AT AT FRSFT AT AT TTHfa® 1 & g0 St et oo sro 35 & <fgq § ar Fea
el CoTehl 3f¥ ThT T STANT T IATT T § ST THI-THT I TAT-HLNTET "Grer Ia1f, Fostia
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a7 A i F I F TR H A ATAT wATiReht SR 6 o ISreRt #fiw SRt T g A
of i & et AT sreue 9833:1981 % w2 |

AT ATeed & o Hil o7 AT [ Ahd TATeeh o g IcAGl T STANT @I AT 91 6 orT
FATT FT ATHYT T AT LA, g A, FATE0T FXA AT TohioiT FHe o [oIT Al AT ST,

ST AT T AR wTieadh % o FReft 5578 a1 it |A1erd & o= areshied 9 9 981 g,

AT offe AT TET TR, ST Tgeadid TohionT ST F&q il Th{oT AT A % fory yoga =afees
ofte & a9 Faw T AT ATT Tl §, T A2TS TAE ATSHIE o FH Toi g, T8 SIEHT Jal
Tt weATiEes ofte 3UTE % FEAT § ATHF 2,

At d9g 7 Tguw FEE 1 31 yguer FEEw gt & Afeme e T @
T ITATEH il Fod T ATHYT o6 T H TFT I ATAT AT T 7 S=T AT T ITAse FLUIT AT
RELRIETTIR

TEET, THETE T I TETAT % AT, G A7 faht 3q wrfees araeft I &9 7 U0 T8
[ERIESILUIR

TATIReH ATTACE T A T THA-HHT T TAT LT ATCAT AT AT eh & [TFHT
forw ARtaet® A ffAEer wT.AT.14539:1998 F (&7 g,

HIETS &1 ST HIEE TS TATREH | a0 hil o 9T AN Al NI HIIES TIeT TATIeeh & a7
FET T AHT-TTT TAT FTAT FIIEE T5T TATREF o [0 fAfAeer a1 ATt 9 meue a7
ASTHAT 17088:2008 F SATET FT| FHIEE AT KLl o7  fafawtar ar fEerar feroore = feshr
T F T Fead TG (HFA G & THT07 T I HT,

AT Tiiee-Aoss UHE-fAamad Foerse RIdiomT aigd hHT |1 YT il AT qreil &7
ITART fret oot & Foft ToRTE 3 T[ehT, IT7 AHTAT 3% T8I & TohionT & forT Agt fohar stroem)
AELT BT THaTAT G 9 S5 ATIHRTAT | TAT(Eeah AATACE T TH THL T .-

THT WAt eea ATiree S TAhd AT ST |JhaT 2T, FT T ahd TATited TaiAre Ia:=HH ol
TEATAT SO 3 WATHeed &1 [T FH0 HI-H9T T TAT-HLT8d [TFHT & orw fZem-faer
ATHF ATLATT HIFF © A0 14534:1998 % sTeT FhaT ST,

argdt T AT wfes sraforee (e 0F v sraforse & et g = Jat
TFaT ST FohdT) F ITART AT 9T T w1 fRern-fAeer e ag+ [air w39 a1 S5 @
ITeq A AT 96 T AAT AT 7 FIA A AATRd witl 9 grentatrar + forg fgifa
TTTerReor ZIRT fafefate ATl 3T TgueT fRE=or A&t 1 qre &A1 ST

ATTEATAT ToAT R STUTrSe T THERTOT 3T AT Fva T TN =07 S g7 F9-997 9% Ay
RN EAREARIEIE GRS ERIIS LU

TATTEEa ATTCE & AT AT THERLIT &l AT 6 AHT HT AT 31 AT Fae (7,
2000 F FTITAT H AT FHI-THT T FHIALT 5 AL 6T ST

g e =1 il -

ToAF T (AT T A7 S 7 IeATaEs AT CATiResh STIfOrse 3 gl AT T,
i , TTREEA, TEHERI ¥ 3047 il AGELAAT I (Ahed weed 3T TITIAT 6 oy Ieacardt
g,

T R quferse sarer orrett s SATIT, TH7ad Y G87ead & (o0 q97 Ggaied Hiedl &
Reee % forT Scawardy grm, sty
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(F) AR AT F HASW, WS, TIFHLO, TAEH, THERLW AT AT H AT
FEAT,

(@) T AT FAT o6 TH TOHRAT % I TATE0 & &l g1 1 2,

(M) TEEE FIA AT AR 6 AT AR TET TATRES AT(ACE AT FIONRLOT T
qiAtaa Fer,

() FeRT TguO I 1 g Sy 6 e MEtar F AqE wntted At & 4

A AHT T AT 6 TEEROT 317 o3 &l AT HAT,

Teft qUrETRAT § IR A aTiaed & (o1 ST J&T HeAT;

(F)  ATIASE FAT ATAT 6 T F1A F T (A= FETAT AT 1 AT AT, 30T

(@) e gRfea war fF wrties srafore #it ga § T ST S

TATTEEe STTTLCE Tael o ToIT ST o T o foIT T M ITIaahl T Jgradr < 3% 39

=t 7 9T F oI | STAw TRt T 9T | U 9 % Aiae UHT TUTAT T TS AT

ST

= e = et 3 sraemt wr onfae S g sa-fHae sArm

DICREIRCIE A R

T UTH GATAT TaF IT ATHHLIT o HILAH F T 07 o el T &7 7 qforee Jae= &

forT o7 Ao Fedl o ST & forT SToET, Y=1ad $ii THeaT F 41, -

(F)  TATEeT ATTASE FT HAZIT, HSTOT, JIAFRLOT, TEE e fafemm et @ g
TTAFR FXA AT AN 6 AT [TART TR SATRSH SIS FT FL0faaer it
FAT, Tg AT FIAT T TH THHAT 6 F0F TG0 H1 F1s g1 T2,

@) T TR § 3 Scavattacd & forw Spf ger A,

M  TE g FAr e st w g § T S S|

Fqfire s % FT IAERRA.-

ATATE ST~

AT ¢ TAT AT 219 raqforese waigr =9, 2000 F Aqa wATieesd qqforse & =7 A
FH HLA A ST T AT R AT Tl TAF FlA o FaH ISTUIAT|

AT Aafrte T T forEee 39 % B 9% STqforte 7 g2 ASTor A Fam 27 99+
TToree T orgdt T TRt AT UTH 9= AT IqE I (AT USRI AT AT A AT,
T I AROTRaTsl AT STAfArse Hrgor STfHheont st HIowT;

TATEe ATIACE 6 THT TEINT 9% 396 GIT S Aq(ASE FT TAFR AT ASOT 7
Ftgfaw o1 9% 915 gartaa qta=eEw % qga #1.8m.908(s) ariw 25 ffrdew, 2000 g
srtergra =fRfEe s srtarse (yeree sfiw wgea) Ram, 2000 F SqE™ F7 i g
SOTArSEhT T T & AT AT ATTAE STIFIT 3 [TeaH F YTIAFHa TIforee TEHEhwr A7 =947
Fiarem T AT st Ay Ji)

Tt aferse ST UHT ITATFAT FF AT THAX T&T HLT ST AT FAZUT AT IAHT AT F
TATAT AT STE TATReh FAATACE TS o [olT e et &r sqratear # fEfafase g,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 18th March, 2016

G.S.R. 320(E).—Whereas the Plastic Waste (Management and Handling) Rules, 2011 published
vide notification number S.O 249(E), dated 4 February, 2011 by the Government of India in the erstwhile
Ministry of Environment and Forests, as amended from time to time, provided a regulatory frame work for
management of plastic waste generated in the country;

And whereas, to implement these rules more effectively and to give thrust on plastic waste
minimization, source segregation, recycling, involving waste pickers, recyclers and waste processors in
collection of plastic waste fraction either from households or any other source of its generation or
intermediate material recovery facility and adopt polluter’s pay principle for the sustainability of the waste
management system, the Central Government reviewed the existing rules;

And whereas, in exercise of the powers conferred by sections 6, 8§ and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the draft rules, namely, the Plastic Waste Management, Rules, 2015
were published by the Government of India in the Ministry of Environment, Forest and Climate Change
vide number G.S.R. 423(E), dated the 25" May, 2015 in the Gazette of India, inviting objections and
suggestions from all persons likely to be affected thereby, before the expiry of a period of sixty days from
the date on which copies of the Gazette containing the said notification were made available to the public;

And Whereas copies of the said Gazette were made available to the public on the 25" May, 2015;

And Whereas the objections and suggestions received within the said period from the public in
respect of the said draft rules have been duly considered by the Central Government;

NOW, Therefore, in exercise of the powers conferred by sections 3, 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Plastic Waste (Management and Handling)
Rules, 2011, except as respects things done or omitted to be done before such supersession, the Central
Government hereby makes the following rules, namely:-

1. Short title and commencement.- (1) These rules shall be called the Plastic Waste Management
Rules, 2016.

(1) Save as otherwise provided in these rules, they shall come into force on the date of their publication in
the Official Gazette.

2. Application.-(1) These rules shall apply to every waste generator, local body, Gram Panchayat,
manufacturer, Importers and producer.

2) The rule 4 shall not apply to the export oriented units or units in special economic zones, notified
by the Central Government, manufacturing their products against an order for export: Provide this
exemption shall not apply to units engaged in packaging of gutkha, tobacco and pan masala and also to any
surplus or rejects, left over products and the like.

3. Definitions.- In these rules, unless the context otherwise requires.-
(a) “Act” means the Environment (Protection) Act, 1986 (29 of 1986);

(b) “brand owner” means a person or company who sells any commodity under a registered brand
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“carry bags” mean bags made from plastic material or compostable plastic material, used for the
purpose of carrying or dispensing commodities which have a self carrying feature but do not
include bags that constitute or form an integral part of the packaging in which goods are sealed
prior to use.

""commodity'' means tangible item that may be bought or sold and includes all marketable goods
or wares;

“compostable plastics” mean plastic that undergoes degradation by biological processes during
composting to yield CO,, water, inorganic compounds and biomass at a rate consistent with other
known compostable materials, excluding conventional petro-based plastics, and does not leave
visible, distinguishable or toxic residue;

“consent'' means the consent to establish and operate from the concerned State Pollution Control
Board or Pollution Control Committee granted under the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974), and the Air (Prevention and Control of Pollution) Act, 1981 (14
of 1981);

“disintegration” means the physical breakdown of a material into very small fragments;

“extended producer’s responsibility ” means the responsibility of a producer for the

environmentally sound management of the product until the end of its life;

“food-stuffs” mean ready to eat food products, fast food, processed or cooked food in liquid,
powder, solid or semi-solid form;

“facility” means the premises used for collection, Storage, recycling, processing and disposal of
plastic waste;

“importer” means a person who imports or intends to import and holds an Importer -Exporter
Code number, unless otherwise specifically exempted.

“institutional waste generator’” means and includes occupier of the institutional buildings such as
building occupied by Central Government Departments, State Government Departments, public or
private sector companies, hospitals, schools, colleges, universities or other places of education,
organisation, academy, hotels, restaurants, malls and shopping complexes;

“manufacturer” means and include a person or unit or agency engaged in production of plastic
raw material to be used as raw material by the producer.

“multilayered packaging” means any material used or to be used for packaging and having at
least one layer of plastic as the main ingredients in combination with one or more layers of
materials such aspaper, paper board, polymeric materials, metalised layers or aluminium foil, either
in the form of a laminate or co-extruded structure;

“plastic” means material which contains as an essential ingredient a high polymer such as
polyethylene terephthalate, high density polyethylene, Vinyl, low density polyethylene,
polypropylene, polystyrene resins, multi-materials like acrylonitrile butadiene styrene,
polyphenylene oxide, polycarbonate, Polybutylene terephthalate;

“plastic sheet” means Plastic sheet is the sheet made of plastic;
“plastic waste”’means any plastic discardedafter use or after their intended use is over;
“prescribed authority” means the authorities specified in rule 12;

“producer” means persons engaged in manufacture or import of carry bags or multilayered
packaging or plastic sheets or like, and includes industries or individuals using plastic sheets or like
or covers made of plastic sheets or multilayered packaging for packaging or wrapping the
commodity;

"recycling'' means the process of transforming segregated plastic waste into a new product or raw
material for producing new products;
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(u) ""registration” means registration with the State Pollution Control Board or Pollution Control
Committee concerned, as the case may be;

) “street vendor” shall have the same meaning as assigned to it in clause (1) of sub-section (1) of
Section 2 of the Street Vendors (Protection of Livelihood and Regulation of Street Vending) Act,
2014 (7 of 2014);

(w) “local body” means urban local body with different nomenclature such as municipal corporation,
municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including notified area
committee (NAC) and not limited to or any other local body constituted under the relevant statutes
such as gram panchayat, where the management of plastic waste is entrusted to such agency;

x) “virgin plastic”” means plastic material which has not been subjected to use earlier and has also not
been blended with scrap or waste;

y) ‘“waste generator” means and includes every person or group of persons or institution, residential
and commercial establishments including Indian Railways, Airport, Port and Harbour and Defense
establishments which generate plastic waste;

(z) ‘“waste management” means the collection, storage, transportation reduction, re-use, recovery,
recycling, composting or disposal of plastic waste in an environmentally safe manner;

(aa)  ““waste pickers” mean individuals or agencies, groups of individuals voluntarily engaged or
authorised for picking of recyclable plastic waste.

4. Conditions.- (1) The manufacture, importer stocking, distribution, sale and use of carry bags,
plastic sheets or like, or cover made of plastic sheet and multilayered packaging, shall be subject to the
following conditions, namely:-

a) carry bags and plastic packaging shall either be in natural shade which is without any added
pigments or made using only those pigments and colourants which are in conformity with Indian
Standard : IS 9833:1981 titled as “List of pigments and colourants for use in plastics in contact
with foodstuffs, pharmaceuticals and drinking water”, as amended from time to time;

b) Carry bags made of recycled plastic or products made of recycled plastic shall not be used for
storing, carrying, dispensing or packaging ready to eat or drink food stuff’;

) carry bag made of virgin or recycled plastic, shall not be less than fifty microns in thickness;

d) plastic sheet or like, which is not an integral part of multilayered packaging and cover made of

plastic sheet used for packaging, wrapping the commodity shall not be less than fifty microns in
thickness except where the thickness of such plastic sheets impair the functionality of the product;

e) the manufacturer shall not sell or provide or arrange plastic to be used as raw material to a
producer, not having valid registration from the concerned State Pollution Control Boards or
Pollution Control Committee;

f) sachets using plastic material shall not be used for storing, packing or selling gutkha, tobacco and
pan masala;

g) recycling of plastic waste shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines
for Recycling of Plastics, as amended from time to time;

h) The provision of thickness shall not be applicable to carry bags made up of compostable plastic.
Carry bags made from compostable plastics shall conform to the Indian Standard: IS 17088:2008
titled as Specifications for Compostable Plastics, as amended from time to time. The manufacturers
or seller of compostable plastic carry bags shall obtain a certificate from the Central Pollution
Control Board before marketing or selling; and

1) plastic material, in any form including Vinyl Acetate - Maleic Acid - Vinyl Chloride Copolymer,
shall not be used in any package for packaging gutkha, pan masala and tobacco in all forms.

5. Plastic waste management.- (1) The plastic waste management by the urban local bodies in their
respective jurisdiction shall be as under:-
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(a) plastic waste, which can be recycled, shall be channelized to registered plastic waste recycler and
recycling of plastic shall conform to the Indian Standard: IS 14534:1998 titled as Guidelines for
Recycling of Plastics, as amended from time to time.

(b) local bodies shall encourage the use of plastic waste (preferably the plastic waste which cannot be
further recycled) for road construction as per Indian Road Congress guidelines or energy recovery
or waste to oil etc. The standards and pollution control norms specified by the prescribed authority
for these technologies shall be complied with.

(©) Thermo set plastic waste shall be processed and disposed off as per the guidelines issued from time
to time by the Central Pollution Control Board.

(d) The inert from recycling or processing facilities of plastic waste shall be disposed of in compliance
with the Solid Waste Management Rules, 2000 or as amended from time to time.

6. Responsibility of local body.- (1) Every local body shall be responsible for development and
setting up of infrastructure for segregation, collection, storage, transportation, processing and disposal of
the plastic waste either on its own or by engaging agencies or producers.

2) The local body shall be responsible for setting up, operationalisation and co-ordination of the waste
management system and for performing the associated functions, namely:-
(a) Ensuring segregation, collection, storage, transportation, processing and disposal of plastic
waste;
(b) ensuring that no damage is caused to the environment during this process;
© ensuring channelization of recyclable plastic waste fraction to recyclers;
(d) ensuring processing and disposal on non-recyclable fraction of plastic waste in accordance
with the guidelines issued by the Central Pollution Control Board;
(e) creating awareness among all stakeholders about their responsibilities;
®) engaging civil societies or groups working with waste pickers; and
(2) ensuring that open burning of plastic waste does not take place.
3) The local body for setting up of system for plastic waste management shall seek assistance of

producers and such system shall be set up within one year from the date of final publication of these rules
in the Official Gazaette of India.

“) The local body to frame bye-laws incorporating the provisions of these rules.

7. Responsibility of Gram Panchayat.- (1) Every gram panchayat either on its own or by engaging
an agency shall set up, operationalise and co-ordinate for waste management in the rural area under their
control and for performing the associated functions, namely,-

(a) ensuring segregation, collection, storage, transportation, plastic waste and channelization
of recyclable plastic waste fraction to recyclers having valid registration; ensuring that no
damage is caused to the environment during this process;

(b) creating awareness among all stakeholders about their responsibilities; and
(©) ensuring that open burning of plastic waste does not take place
8. Responsibility of waste generator.- (1) The waste generator shall.-
(a) take steps to minimize generation of plastic waste and segregate plastic waste at source in

accordance with the Solid Waste Management Rules, 2000 or as amended from time to time.

(b) not litter the plastic waste and ensure segregated storage of waste at source and handover
segregated waste to urban local body or gram panchayat or agencies appointed by them or
registered waste pickers’, registered recyclers or waste collection agencies;

2) All institutional generators of plastic waste, shall segregate and store the waste generated by them
in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified vide
S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time and handover
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segregated wastes to authorized waste processing or disposal facilities or deposition centers either on its
own or through the authorized waste collection agency.

3) All waste generators shall pay such user fee or charge as may be specified in the bye-laws of the
local bodies for plastic waste management such as waste collection or operation of the facility thereof, etc.;

@) Every person responsible for organising an event in open space, which involves service of food
stuff in plastic or multilayered packaging shall segregate and manage the waste generated during such
events in accordance with the Municipal Solid Waste (Management and Handling) Rules, 2000 notified
vide

S.0. 908(E) dated the 25th September, 2000 under the Act or amendment from time to time.

9. Responsibility of producers, Importers and Brand Owners.- (1) The producers, within a period
of six months from the date of publication of these rules, shall work out modalities for waste collection
system based on Extended Producers Responsibility and involving State Urban Development Departments,
either individually or collectively, through their own distribution channel or through the local body
concerned.

2) Primary responsibility for collection of used multi-layered plastic sachet or pouches or packaging
is of Producers, Importers and Brand Owners who introduce the products in the market. They need to
establish a system for collecting back the plastic waste generated due to their products. This plan of
collection to be submitted to the State Pollution Control Boards while applying for Consent to Establish or
Operate or Renewal. The Brand Owners whose consent has been renewed before the notification of these
rules shall submit such plan within one year from the date of notification of these rules and implement with
two years thereafter.

3) manufacture and use of non- recyclable multilayered plastic if any should be phased out in Two
years time.
4) The producer, within a period of three months from the date of final publication of these rules in

the Official Gazette shall apply to the Pollution Control Board or the Pollution Control Committee, as the
case may be, of the States or the Union Territories administration concerned, for grant of registration.

4) No producer shall on and after the expiry of a period of Six Months from the date of final
publication of these rules in the Official Gazette manufacture or use any plastic or multilayered packaging
for packaging of commodities without registration from the concerned State Pollution Control Board or the
Pollution Control Committees.

(6) Every producer shall maintain a record of details of the person engaged in supply of plastic used as
raw material to manufacture carry bags or plastic sheet or like or cover made of plastic sheet or
multilayered packaging.

10. Protocols for compostable plastic materials.-Determination of the degree of degradability and
degree of disintegration of plastic material shall be as per the protocols of the Indian Standards listed in
Schedule-I to these rules.

11. Marking or labelling.-(1) Each plastic carry bag and multilayered packaging shall have the
following information printed in English namely,-

(a) name, registration number of the manufacturer and thickness in case of carry bag;
(b) name and registration number of the manufacturer in case of multilayered packaging; and
(c) name and certificate number [Rule 4(h)] in case of carry bags made from compostable
plastic
2) Each recycled carry bag shall bear a label or a mark “recycled” as shown below and shall conform

to the Indian Standard: IS 14534: 1998 titled as “Guidelines for Recycling of Plastics”, as amended from
time to time;
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NOTE: PET-Polyethylene terephthalate, HDPE-High density polyethylene, V-Vinyl (PVC), LDPE- Low
density polyethylene, PP-Polypropylene, PS-Polystyrene and Other means all other resins and
multi-materials like ABS (Acrylonitrile butadiene styrene), PPO (Polyphenylene oxide), PC
(Polycarbonate), PBT (Polybutylene terephalate) etc.

Each carry bag made from compostable plastics shall bear a label “compostable” and shall conform
to the Indian Standard : IS or ISO 17088:2008 titled as Specifications for “Compostable Plastics”.

12. Prescribed authority.- (1) The State Pollution Control Board and Pollution Control Committee in
respect of a Union territory shall be the authority for enforcement of the provisions of these rules relating
to registration, manufacture of plastic products and multilayered packaging, processing and disposal of
plastic wastes.

2) The concerned Secretary-in-charge of Urban Development of the State or a Union Territory shall
be the authority for enforcement of the provisions of these rules relating to waste management by waste
generator, use of plastic carry bags, plastic sheets or like, covers made of plastic sheets and multilayered
packaging.

3) The concerned Gram Panchayat shall be the authority for enforcement of the provisions of these
rules relating to waste management by the waste generator, use of plastic carry bags, plastic sheets or like,
covers made of plastic sheets and multilayered packaging in the rural area of the State or a Union
Territory.

@) The authorities referred to in sub-rules (1) to (3) shall take the assistance of the District Magistrate
or the Deputy Commissioner within the territorial limits of the jurisdiction of the concerned district in the
enforcement of the provisions of these rules.

13. Registration of producer, recyclers and manufacturer,- (1) No person shall manufacture carry
bags or recycle plastic bags or multilayered packaging unless the person has obtained a registration from
the State Pollution Control Board or the Pollution Control Committee of the Union Territory concerned, as
the case may be, prior to the commencement of production;

2) Every producer shall, for the purpose of registration or for renewal of registration, make an
application to the State Pollution Control Board or the Pollution Control Committee of the Union territory
concerned, in Form I

3) Every person recycling or processing waste or proposing to recycle or process plastic waste shall
make an application to the State Pollution Control Board or the Pollution Control Committee, for grant of
registration or renewal of registration for the recycling unit, in Form II.

@) Every manufacturer engaged in manufacturer of plastic to be used as raw material by the producer
shall make an application to the State Pollution Control Board or the Pollution Control Committee of the
Union territory concerned, for the grant of registration or for the renewal of registration, in Form III.

(®)] The State Pollution Control Board or the Pollution Control Committee shall not issue or renew
registration to plastic waste recycling or processing units unless the unit possesses a valid consent under the
Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) and the Air (Prevention and Control of
Pollution) Act, 1981 (14 of 1981) along with a certificate of registration issued by the District Industries
Centre or any other Government agency authorised in this regard.



[ 9T [I-&v€ 3(ii) ] 9Rd %QIOWW 23

(6) The State Pollution Control Board or the Pollution Control Committee shall not renew registration
of producer unless the producer possesses and action plan endorsed by the Secretary in charge of Urban
Development of the concerned State or Union Territory for setting of plastic waste management system.

@) On receipt of the application complete in all respects for the registration for recycling or processing
of plastic waste under sub-rule (3), the State Pollution Control Board may, after such inquiry as it considers
necessary and on being satisfied that the applicant possesses appropriate facilities, technical capabilities and
equipment to handle plastic waste safely, may grant registration to the applicant on fulfilment of the
conditions as may be laid down in terms of registration.

(8) Every State Pollution Control Board or Pollution Control Committee shall take a decision on the
grant of registration within ninety days of receipt of an application which is complete in all respects.

) The registration granted under this rule shall initially be valid for a period of one year, unless
revoked, suspended or cancelled and shall subsequently be granted for three years.

(10)  State Pollution Control Board or the Pollution Control Committees shall not revoke, suspend or
cancel registration without providing the opportunity of a hearing to the producer or person engaged in
recycling or processing of plastic wastes.

(11)  Every application for renewal of registration shall be made at least one hundred twenty days before
the expiry of the validity of the registration certificate.

14. Responsibility of retailers and street vendors- (1) Retailers or street vendors shall not sell or
provide commodities to consumer in carry bags or plastic sheet or multilayered packaging, which are not
manufactured and labelled or marked, as per prescribed under these rules.

2) Every retailers or street vendors selling or providing commodities in, plastic carry bags or
multilayered packaging or plastic sheets or like or covers made of plastic sheets which are not
manufactured or labelled or marked in accordance with these rules shall be liable to pay such fines as
specified under the bye-laws of the local bodies.

15. Explicit pricing of carry bags.- (1) The shopkeepers and street vendors willing to provide plastic
carry bags for dispensing any commodity shall register with local body. The local body shall, within a
period of six months from the date of final publication of these rules ion the Official Gazette of India
notification of these rules, by notification or an order under their appropriate state statute or byelaws shall
make provisions for such registration on payment of plastic waste management fee of minimum rupees
forty eight thousand @ rupees four thousand per month. The concerned local body may prescribe higher
plastic waste management fee, depending upon the sale capacity. The registered shop keepers shall display
at prominent place that plastic carry bags are given on payment.

2) Only the registered shopkeepers or street vendors shall be eligible to provide plastic carry bags for
dispensing the commodities.

3) The local body shall utilize the amount paid by the customers for the carry bags exclusively for the
sustainability of the waste management system within their jurisdictions.

16. State Level Monitoring Committee.- (1) The State government or the union Territory shall, for
the purpose of effective monitoring of implementation of these rules, constitute a State Level Advisory
Committee consisting of the following persons, namely;-

(a) the Secretary, Department of Urban Development - Chairman
(b) Director from State Department of Environment - Member
(c) Member Secretary from State Pollution Control Board

or Pollution Control Committee - Member
(d) Municipal Commissioner - Member
(e) one expert from Local Body - Member
® one expert from Non-Governmental

involved in Waste Management - Member
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(2) Commissioner, Value Added Tax or his nominee, - Member
(h) Sales Tax Commissioner or Officer - Member
@) representative of Plastic Association,

Drug Manufacturers Association,

Chemical Manufacturers Association - Member
) one expert from the field of Industry - Member and
k) one expert from the field of academic institution - Member
) Director , Municipal Administration - Convener

The State Level Advisory Body shall meet at least once in Six Month and may invite experts, if it
considers necessary.

17. Annual reports.- (1) Every person engaged in recycling or processing of plastic waste shall
prepare and submit an annual report in Form-IV to the local body concerned under intimation to the
concerned State Pollution Control Board or Pollution Control Committee by the 30™ April, of every year.

2) Every local body shall prepare and submit an annual report in Form —V to the concerned Secretary-
in-charge of the Urban Development Department under intimation to the concerned State Pollution Control
Board or Pollution Control Committee by the 30" June, every year.

3) Each State Pollution Control Board or Pollution Control Committee shall prepare and submit an
annual report in Form VI to the CPCB on the implementation of these rules by the 31* July, of every year.

“) The CPCB shall prepare a consolidated annual report on the use and management of plastic waste
and forward it to the Central Government along with its recommendations before the 31" August of every
year.

SCHEDULE-I
[See rule 10]
1. IS / ISO 14851: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by measuring the oxygen demand in a closed Respirometer
2. IS / ISO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials in an
aqueous medium-Method by analysis of evolved carbon dioxide
3. IS / ISO 14853: 2005 Plastics- Determination of the ultimate anaerobic biodegradation of plastic
materials in an aqueous system-Method by measurement of biogas production
4. IS /ISO 14855-1: 2005 Determination of the ultimate aerobic biodegradability of plastic materials under
controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-1 General method)
5. IS 7 ISO 14855-2: 2007 Determination of the ultimate aerobic biodegradability of plastic materials under

controlled composting conditions-Method by analysis of evolved carbon dioxide (Part-2: Gravimetric
measurement of carbon dioxide evolved in a laboratory- scale test )

6. IS /ISO 15985: 2004 Plastics- Determination of the ultimate anaerobic biodegradation and disintegration
under high-solids anaerobic digestion conditions- Methods by analysis of released biogas

7. IS /ISO 16929: 2002 Plastics- Determination of degree of disintegration of plastic materials under
defined composting conditions in a pilot - scale test

8. IS / ISO 17556: 2003 Plastics- Determination of ultimate aerobic biodegradability in soil by measuring
the oxygen demand in a Respirometer or the amount of carbon dioxide evolved

9. IS / ISO 20200:2004 Plastics- Determination of degree of disintegration of plastic materials under
simulated composting conditions in a laboratory - scale test

FORM -1
[See rules 13 (2)]
APPLICATION FOR REGISTRATION FOR PRODUCERS or Brand Owners

From: ...l
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.................................. (Name and full address of the occupier)
To
The Member Secretary,

<v...... Pollution Control Board or Pollution Control Committee

Sir,
[ /We hereby apply for registration under rule 9 of the Plastic Waste Management Rules, 2015

1. Producers

PART - A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(c) Registration required for manufacturing of:
@) Carry bags;
(a) petro- based,
(b) Compostable
(ii) Multilayered plastics
(d) Manufacturing capacity
(e) In case of renewal, previous registration number and date of
registration
2. Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
3.(a) Total capital invested on the project
(b) Year of commencement of production
4. (a) List and quantum of products and by-products
(b) List and quantum of raw materials used
5. Furnish a flow diagram of manufacturing process showing input and

output in terms of products and waste generated including for
captive power generation and water.

6. Status of compliance with these rules- Thickness — fifty micron
(Yes/No)
PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
7. (a) Does the unit have a valid consent under the Water (Prevention

and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy

(b) Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy

PART -C
PERTAINING TO WASTE

8. Solid Wastes or rejects:

(a) Total quantum of waste generated
(b) Mode of storage within the plant

(c) Provision made for disposal of wastes

9. Attach or Provide list of person supplying plastic to be used as raw
material to manufacture carry bags or plastic sheet of like or
multilayered packaging
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10. Attach or provide list of personnel or Brand Owners to whom the
products will be supplied
11. Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :
II Brand Owners:
PART -A
GENERAL
1. Name, Address and Contact number
2 In case of renewal, previous registration number and date of
registration
3 Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
4.(a) Total capital invested on the project
(b) Year of commencement of production
5.(a) List and quantum of products and by-products
(b) List and quantum of raw materials used
PART - B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
5 Does the unit have a valid consent under the Water (Prevention
and control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy
6 Does the unit have a valid consent under the Air (Prevention
and Control of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
7. Solid Wastes or rejects:
(c) Total quantum of waste generated
(d) Mode of storage within the plant
(d) Provision made for disposal of wastes
8. Attach or Provide list of person supplying plastic material
9 Action plan on collecting back the plastic wastes
Name and Signature
Designation
Date :
Place :

FORM - 11
[see rule 13 (3)]

APPLICATION FORM FOR REGISTRATION OF UNITS ENGAGED IN PROCESSING OR

RECYCLING OF PLASTIC WASTE

Name and Address of the unit

Tel./Fax /email

person with designation,
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3. Date of commencement
4 No. of workers (including contract
labour)
5. Consents Validity a. Water (Prevention & Control of Pollution) Act, 1974;
Valid up to
b. Air (Prevention & Control of Pollution) Act, 1981;
Valid up to
c. Authorization ; valid up to ....
6. Manufacturing Process Please attach a flow diagram of the manufacturing process flow
diagram for each product.
7. Products and installed capacity of Products Installed capacity
production (MTA)
8. Waste Management: S. Type Category Qty.
No.
a. Waste generation in processing plastic-waste (6))
(ii)
(iii)
b. Waste Collection and transportation (attach details)
c. Waste Disposal details S. Type Category Qty
No.
0
(i)
d. Provide details of the disposal facility, whether the
facility is authorized by SPCB or PCC
e. Please attach analysis report of characterization of
waste generated (including leachate test if applicable)
9. Details of plastic waste proposed to be acquired | (i) Name
through sale, auction, contract or import, as the case | (ii) Quantity required /year
may be, for use as raw material
10. Occupational safety and health aspects Please provide details of facilities
11. Pollution Control Measures
Whether the unit has adequate pollution control | If Yes, please furnish details
systems or equipment to meet the standards of
emission or effluent.
Whether unit is in compliance with conditions laid Yes/No
down in the said rules.
Whether conditions exist or are likely to exist of the Yes/No
material being handled or processed posing adverse
immediate or delayed impacts on the environment.
Whether conditions exist (or are likely to exist) of the Yes/No
material being handled or processed by any means
capable of yielding another material (e.g. leachate)
which may possess eco-toxicity.
12. Any other relevant information including fire or
accident mitigative measures
13. | List of enclosures as per rule
Name and Signature
Designation
Date :
Place :

FORM - 11T
[See rules 13(4)]
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APPLICATION FOR REGISTRATION FOR MANUFACTURERS OF PLASTIC RAW
MATERIALS
From: ....ccoooiieiieeee,
.................................. (Name and full address of the occupier)
To

I/We hereby apply for registration under the Plastic Waste Management Rules, 2011

The Member Secretary,

«evr..... Pollution Control Board or Pollution Control Committee

Sir,

PART - A
GENERAL
1.(a) Name and location of the unit
(b) Address of the unit
(©) In case of renewal, previous registration number and date of
registration
2. Is the unit registered with the DIC or DCSSI of the State
Government or Union Territory? If yes, attach a copy.
3.(a) Total capital invested on the project
(b) Year of commencement of production
(c) List of producers and quantum of raw materials supplied to
producers
Name and Signature
Designation
Date :
Place :

Form - IV
[See rules 17 (1)]

FORMAT OF ANNUAL REPORT BY OPERATOR OF PLASTIC WASTE PROCESSING OR

RECYCLING FACILITY TO THE LOCAL BODY

Period of Reporting:

(D Name and Address of operator of the facility

2) Name of officer in-charge of the facility
(Telephone/Fax/Mobile/ E-mail)

3 Capacity:

(@) Technologies used for management of plastic waste:

() Quantity of plastic waste received during the year being
reported upon along with the source

(6) Quantity of plastic waste processed (in tons):
- Plastic waste recycled(in tons)
- Plastic waste processed (in tons)
- Used (in tons)

7 Quantity of inert or rejects sent for final disposal to landfill
sites:

®) Details of land fill facility to which inert or rejects were sent
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for final disposal:

- Address
-Telephone
©) Attach status of compliance to environmental conditions, if any
specified during grant of Consent or registration
Signature of Operator
Dated :
Place:
Form-V
[See rules 17(2)]
FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE
SUBMITTED BY THE LOCAL BODY
Period of Reporting:
(D) Name of the City or Town and State:
) Population
3) Area in sq. kilometers
“4) Name & Address of Local body
Telephone No.
Fax No.
E-mail:
5 Total Numbers of the wards in the area under jurisdiction
(6) Total Numbers of Households in the area under jurisdiction
(7) Number of households covered by door to door collection
(8) Total number of commercial establishments and Institutions in the area under
jurisdiction
-Commercial establishments
- Institutions
9 Number of commercial establishments and Institutions covered by door to door
collection
-Commercial establishments
- Institutions
(10) | Summary of the mechanisms put in place for management of plastic waste in the area
under jurisdiction along with the details of agencies involved in door to door
collection
(11) | Attach details of infrastructure put in place for management of plastic waste generated
in the area under jurisdiction
(12) | Attach details of infrastructure required, if any along with justification
(13) | Quantity of Plastic Waste generated during the year from area under jurisdiction (in
tons)
(14) | Quantity of Plastic Waste collected during the year from area under jurisdiction (in
tons)
(15) | Quantity of plastic waste channelized for recycling during the year (in tons)
(16) | Quantity of plastic waste channelized for use during the year (in tons)
(17) | Quantity of inert or rejects sent to landfill sites during the year (in tons)
(18) | Details of each of facilities used for processing and disposal of plastic waste
Facility-1
i) Name of operator
ii) Address with Telephone Number or Mobile
iii) Capacity
iv) Technology Used
v) Registration Number
vi) Validity of Registration (up to)
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Nam Estimated No. of registered Plastic Manufacturing | No. of Details of Partial or Status of Explici Details of No. of Number of
e of Plastic or Recycling (including multilayer, Unregistered Plastic complete Marking t the meeting violations Municipal
the Waste compostable) units. (Rule 9) plastic Waste ban on Labelling Pricing of State and action Authority
SPC generatio manufacturin Managemen usages of on carry of Level taken on or Gram
Bor n Tons g Recycling t (PWM) Plastic bags (Rule carry Advisory non- Panchayat-
pPCC Per units. (in e.g. Carry 8) bags Body (SLA) compliance under
Annum - - residential or Collection, Bags [Specify the (Rule along with of Jjurisdiction
(TPA) Plasti Compostabl Multilaye unapproved Segregation, | (through number of 10) its provisions and
¢ e Plastic r Elaslic areas) Disposal Executive units or not recommend of these Submission
units Units units (Co- Order) complied)c -dations on Rules of Annual
processing (Attach omplied Implemen- Report to
road copy of tation CPCB
construction | notificatio (Rule 11) (Rule 12)
etc.) (Rules nor
6) (Attach executive
separate order )
Facility-II

i) Name of operator

ii) Address with Telephone Number or Mobile
iii) Capacity

iv) Technology Used

v) Registration Number

Validity of Registration (up to)

(19) | Give details of:
Local body’s own manpower deployed for collection including street sweeping,
secondary storage, transportation, processing and disposal of waste.

(20) | Give details of:
Contractor or concessionaire’s manpower deployed for collection including street
sweeping, secondary storage, transportation, processing and disposal of waste.

(21) | Mention briefly, the difficulties being experienced by the local body in complying
with provisions of these rules including the financial constrains, if any

(22) | Whether an Action Plan has been prepared for improving solid waste management
practices in the city? If yes (attach copy)
Date of revision:

Signature of CEO or Municipal Commissioner or
Executive Officer or Chief Officer
Date:

Place:

Form-VI

STATE-WISE STATUS OF IMPLEMENTATION OF PLASTIC WASTE MANAGEMENT
RULES, 2016 FOR THE YEAR ... ANNUAL REPORT Format
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sheet)

@

2

(3)

“

®)

©)

)]

(®)

(]

(10)

an

[F. No. 17-2/2001-HSMD]
BISHWANATH SINHA, Jt. Secy.
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|, 459] T2 feweht, qeeaflam, s 12, 2021/9m@T 21, 1943
No. 459] NEW DELHI, THURSDAY, AUGUST 12, 2021/SHRAVANA 21, 1943

T, A 3R TAGTY IRAAT G
feg=T

T2 feeett, 12 avrea, 2021

qr.F1.[A. 571().—ATiResw sruforse yeee Faw, 2016 F1 Here F39 F fory 9Ted & T,
AT | ATER=AT JeaT Ar.FLA. 169 (31) 3T a1 779, 2021 § &7 =7\ yariq & 1w
, fSaw 37 a9t @ &1, ST 39 [t & yariEd g 99§, 3Fd T AW Fi siafate i arel Tea
FT T ST T ITASH FC A it Ar@ o q15 o it srater  {ae e i game |t &+

T

A, TFT TR AT FT AAEAS FLA G TG FT T(AIT THAr FoarE 11 979, 2021
IUAsY FATS TS AT

ST, ITFT ater & HiaT Ired ey ST AT T FR T T G a9 w9 F @A= HFw
T S

qd:, AT Fea 1T TR TATFLOT (FTEAT) ATATTH, 1986 (1986 FT 29) T &T=T 6, &TIT 8 3T &TT
25 ZIXT Y& ARRIT T TN Fd g0, TAgT WTeedh aferee Yaed Fa9, 2016 § gergs e & oy
et Aas aamr §, aaiqQ-

1. (1) = F=HT %7 "iereq 919 wTiee® sraferee yare (Fore) ==, 2021 g7 2l
(2) & TSI § Ik THRTH T AL T TIT 9|

4497 G1/2021 (1)
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2. wATeed ATeree yaeg| Ao, 2016 (396 THS 991G 39d HAAT &l Fgl 147 8) §, Faw 2 4,
ST-FTw (1) ®, “SETaEl” 5% F IAT “HIUE TTHI, TATREH AT THERIHAT ([THHF, He-
THERLTERAT SA11Q)” MR HAHATAT [6IT STOAT|

3eq At §, e 3 9 -
(i) @< (3) % 9eATd, Meoriad e sta:eamaa g ST, o -

‘(@ F) “foT g TATiRe® S — F AT g ST AT STTAT THA STAAT THTATAF AT FIT UFH-AT1 e
TU SIed AT Hrea<l 1 aqal (3T ffad Thent gmr) it wriees #f ofie T2a1 99 A & w9 o
I g AT g AT o o7 37 “FoAT g 927 | ATHIT & e UF q9ad 7947 [war g ofie
STT #ter weATEee wreavl, foee gu wATieadh Tar wriees 6f (o] & 97T Srav &;

(ii) @< () F 79T, AT @2 q:EITaa AT STTus, 3741 -

‘(T F) “ATIREF ATITE TEERT — | AT g SEw wrE U gt See g wrted sratase #wiy
T START, TAAH, HS-THEHTIT AT 90 IATT | TAd & TAST & (o7 Jaterd &ham Jmar g,

(i) @@= (%) F qe=Tq, Mot g sq:enfua BT S, o -

‘(F F) “Tehel TANT ATReH T FAT aeq” H1 A% § — SEE TATReh hl 98, e Maer srerar Fas &
Tl SH TF gl YIS & [T Ueh J1 gf ITANT 03T ST &;

(F @) “IHTHE AT’ § ATHIT g SoH UAr wl1iee® S T Fid 92 Aqaadid €9 F FH5T g S1aTl g
Y TaforT =8 Fifed ST | 981 9T ST 9T 2

( ) “gHTeATREE” | AT § FOH UHT wATRe® S TH FIA 9T ALH 1 STAT g 37 TH Affed o H
FTAT ST Tl T &

4. Iaq i |, w4 o -
(F)  SU-FEE (1) H, - (i) “SATTHR AT eTEaT o T 9G¥ AT, WSRO 9768 T ST,

(i) =T (1) H, “IAH AISHA fT 2T, Mol 6 TIF UL, 9058 Ahg, AT AT wssw “30 Hawaw
2021 & THgca< AT &l HieTs oix 31 fToww, 2022 & UF &7 &6 (120) AThA 6l qlere” 01 @
ST

(i) @@= (), “FLT A, U1 AT, ‘ST AEG MR ATt R A0,

(iv) @< (), “Fdree TET TATReE HLl S9N, a1 6 ATE, “AT T& IT U1 9753 fqrate oy JTuT;

(v)  EE (F) F TeAm, Meferied @€ siaeamiud & S, s -

“(s7) 30 foawaw, 2021 it A & F-FAT gl TATeah il o1 60 ITH I a1 HieX (STTaUH) | FH q5!
LRI

(@) I9-F=H (1) F Fe=Ta, Fetated S9-Maw siaeariaa BT ST, o7& -

“(2y 1 JaTE, 2022 FF AE H I Fereiid S BeEard qeieersdd aeqell aied Moed Uahd-
TTRI-CATIE e Feqal o AT, ST, AeTeor, fErawor, foeht siw 9= &1 e fFar srosm:-

(F) ATTRe® fReah T $AT 92, e o7 wArieeas it SR, wrfees & A2, F31 e, srzeshrd #ir

T, Tt (F|taer) Y aerady ara;

@) e, F:9, [, wie, FT9E, T0F, T, © S° Feadd, Wors & el & Ta-Rg dued a1 T weA
FTeAT Tohed, fRw=or 7€ 3w fiRnee Tehe, 100 WTEhIA & FF HieTs aTd wTieed a7 TE T o9, Fex

(3)  SU-FEH (2) (@) F 3UTEH, FAIES TNT TATeeH F a1 g5 aeqall I¢ AN A5l gl
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(4)  =H ATTEIAT & q1E FT W0, AT 9ffe AT THE TR 6 GIRAT a7 wriees offe s ag-ued i
THRORT T a7 FAT Y qfereersia i BEara qifeeersis, aeqsi aied THd TAR & Wifeed &
fafawtor, s, wveron, g, fEr s sy & [fvg w1 % @9y §, S i T A oft
ATELHAT, T ATATAAT o THRTT T ARG F TH T hT AT THTCA g o TIATT AR g

5. 3o At ®, w5 9, su-ffew (1) ®, @ue () 9 #2000 36T F T 9T 42016 T@T [T
6. IFT Fawt, o, e 6 #, su-fAew (2) ®, @ve (%) ¥ et Mwfertea gve sig-varfua
STTURT, ST

“(% %) TS FAr o =7 77 gentea [H=Ht F Susl #7 qure T o)
7. I et & Faw 7 9, su-fem (1) ¥, @ (%) F ge=ma fAetofeg gve szt B
STTURT, ST

“(& ) gAtera wAr B =7 Tor genterd Faat & Susdl w1 e s

8. IFT Fwt ®, B 9 #, su-fRaw (1) ®, “"etea s FeE aeat & gedra, ‘g9 At &
AT THI-THT T T 60 7T QTSI % Aqa” 968 e T ST

9. e 11 ¥, su-fFaw (1), -
(i) “woATi®ee FLT S oreal o g9, “weATiRes AT orex sia AT R ST,
(i) == (F) H “FAFTEET oasz F qe=Ta, “IATeF” AT T FTATH 958 SIS ATOA, AT “FT a7
9Te% o aTg, “AT S * TATHT GTLT ITANT TATIREF UfanT” oreq S eqTiua fohw ST,
(i) =T (@), “FTg-od T AT oreal & AT, “HETad ATHIT & o SUART ag-uwa i gt
T Brew” s eAriod fara ST
(iv) @ (M) |, “ATH 3T THTTI |.” 9Tea1 F G997, “IedTaH 1 S &qToq B S
10. fag 124, -
(i) SU-FF=Fw (2) ®, “qfre A qeai & T9ATE, “I¥ Giaay AT AUy aex dqEAamg o
ST,
(i) ST-F=w (3) ®, “oAqfrse SA*" =&l & T9ATE, “IT Iiaay I7 Fue” sz dq e o
ST
1. = 13, § Su-faw (1) ®, “Hated 99 TsaeT” qeai & 99T, CAT Hwid Igu [EEr e
Faeqriug T sroem

[T, §. 17-2/2001(49TE)9Te [-UATaUHE]
XL I TRMETE, SLFT afaa

feoqur o Fm, TR o OSSO, A-11, @ 3, 39T (i) § ArAA. 320(3) ariE 18 w91,
2016 T YT 3T 70 9 3 qeqe=Ta A ATSg=HT §eaT Aa1.%.19. 285(37) aireg 27 91+,
2018 = gTer gorrae AT = am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2021

G.S.R. 571(E).—Whereas the draft rules to amend the Plastics Waste Management Rules, 2016,
were published in the Gazette of India, Extraordinary, dated the 11th March, 2021 vide notification number
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date copies of the Gazette containing the said draft rules were made available
to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 11th March, 2021;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend
the Plastic Waste Management Rules, 2016, namely :-

1. (1)  These rules may be called Plastic Waste Management (Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules,2016 (hereinafter referred to as the said rules), in rule 2,
in sub-rule (1), after the word “Importers”, the words, “brand-owner, plastic waste processor (recycler,
co-processor, etc.)” shall be inserted.

3. In the said rules, in rule 3,
(1) after clause (n), the following clause shall be inserted, namely :-

‘(na) “Non-woven plastic bag” means Non-woven plastic bag made up of plastic sheet or

web structured fabric of entangled plastic fibers or filaments (and by perforating films)
bonded together by mechanical or thermal or chemical means, and the “non-woven
fabric” means a flat or tufted porous sheet that is made directly from plastic fibres,
molten plastic or plastic films;’

(i1) after clause (q), the following clause shall be inserted, namely: -

‘(qa) “Plastic waste processing” means any process by which plastic waste is handled for
the purpose of reuse, recycling, co-processing or transformation into new products;’

(iii) after clause (v), the following clauses shall be inserted, namely: -

‘(va) “Single-use plastic commodity” mean a plastic item intended to be used once for the
same purpose before being disposed of or recycled;’

‘(vb) “Thermoset plastic” means a plastic which becomes irreversibly rigid when heated
and hence cannot be remoulded into desired shape;’

‘(ve) “Thermoplastic” means a plastic which softens on heating and can be moulded into
desired shape;’.

4, In the said rules, in rule 4, -
(a) in sub-rule (1),—
(i) for the words “importer stocking”, the words “import, stocking” shall be
substituted;

(i) in clause (c), for the words “fifty microns in thickness” , the words, figures, letters
and brackets “seventy five microns in thickness with effect from the 30" September,
2021and one hundred and twenty (120) microns in thickness with effect from the
31* December, 2022 shall be substituted;

(iii) in clause (h), after the words, “carry bags”, the words “and commodities” shall be
inserted;
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(iv) in clause (h), after the words, “compostable plastic carry bags”, the words “or
commodities or both” shall be inserted;

(v) after clause (i), following clause shall be inserted, namely: -

“(j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM)
with effect from the 30™ September, 2021.”;

(b) after sub-rule (1), the following sub-ules shall be inserted, namely:-

“(2) The manufacture, import, stocking, distribution, sale and use of following single-
use plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1% July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks,
ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or
PVC banners less than 100 micron, stirrers.

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of
compostable plastic.

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi-
layered packaging and single-use plastic, including polystyrene and expanded
polystyrene, commodities, issued after this notification, shall come into force after the
expiry of ten years, from the date of its publication”.

5. In the said rules, in rule 5, in sub-rule (1), in clause (d), for the figures “2000”, the figures
“2016” shall be substituted.

6. In the said rules, in rule 6, in sub-rule (2), after clause (a), following clause shall be inserted,
namely: -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

7. In the said rules, in rule 7, in sub-rule (1), after clause (a), following clause shall be inserted,

namely : -

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

8. In the said rules, in rule 9, in sub-rule (1), after the words, “local body concerned”, the words “as
per guidelines issued under these rules from time to time” shall be inserted.
9. In rule 11, sub-rule (1), —

(i) after the words “plastic carry bag”, the words, “plastic packaging” shall be
inserted;

(ii) in clause (a), after the word “manufacturer”, the words “producer or brand-
owner” shall be inserted, and after the words “carry bag”, the words “and plastic
packaging used by the brand owner” shall be inserted;

(iii)in clause (b), after the words “multilayered packaging”, the words “excluding
multi-layered packaging used for imported goods” shall be inserted;

(iv)in clause (c), after the words “name and certificate number”, the words “of
producer” shall be inserted.

10. Inrule 12, —

(i) in sub-rule (2), after the words “waste generator,” ,the words “restriction or
prohibition on” shall be inserted;

(i1) in sub-rule (3), after the words “waste generator,” ,the words “

restriction or prohibition on” shall be inserted.
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11.  Inrule 13, in sub-rule (1), after the words “Union Territory concerned”, the words “or the Central
Pollution Control Board” shall be inserted.

[F. No. 17-2-2001 (Pt)-Part I -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), vide number GSR 320 (E), dated the 18" March, 2016 and subsequently amended vide
notification number GSR 285 (E), dated the 27" March, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR Do 20310512 325747 10330
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. 131] 7= faeeft, AT, ®E 16, 2022/9TH 27, 1943
No. 131] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943

TN, 9 AL TAag qTRAGT HATA
CIEE Ll
2 faeett, 16 weady, 2022

ar.&.R. 133(37).—FT AT, gATaor (Fveqn) srfarfeaw, 1986 (1986 =T 29) it €T 3, &
B, ST 8 ¥ &TRT 25 FRT Y& ARl &7 TN Fd gU, TTees JafUg Jaaa =9, 2016 FT T
Terrerd e o for fAeferiad Mas et § o9iq -

1. (1) = f9==T =7 wifereq 979 wATieed Aqfqg are T (Forrer) ==, 2022 2

(2) T TSIIA H THIAA sl qTE F AL g
2. AT AATE Taed =aH, 2016 (Rieg T8H THF 79970 IFd (H9H Fgl 71 ¢) & Fa7 9+
U= (1) & ‘=9 FFHT & favd a8F-909T 9T SR 0 70 fGenEaet F Sqa a5l & T\ 9%
IgHET-1| § fAafAtase e Mder F san as8 T ST
3. 3o AT H, SAqHET-| % T, FMEteted SqgEt i e S Srustt, s -

-1
(77 9 (1) 78)

wfRes T F R faeaTiRa saaes saeRc g9t fRarfAser
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1. L GE

(1.1)  9FTET, a9 3T TG TREad HAAT (T URued ), (R 2898 306 T997q HATaT Fgl
TAT ) 7 18 AT 2016 T WATIeeah AT Waed Haw, 2016 & Afag~a rar oM 3«7 7 8 o719,
2016 T 319 e weaw ==, 2016 1 A segf=a fBFar am 4fF wrftes smforg o9 smfare
fRea &, zaferw a1 S o o & worrfRes afarg F yerem a7 @ 2 2

(1.2) woATiRee rutore yaaw =, 2016, wTeash Jafry Ieqsr FLA qTAT I TATIREH AATAT FH Icq
FH FA, TATREE AT FT 7 FeATH, HT IT T AIFAT FT AT AT FATHT w2 e =i
AETT AYTAT FT HIGT T AAT a0 g1 T Fgw wnfees sty & wyae F oo e [ewrd, am
THATIAT, ATTAY ITTH FLA ATAT, GaeT Tharall siT Tgel-9edt aredl & Scavariaeal &l ot Swamfod e
2l

(1.3) wrfRes® suforg wegw =W, 2016 7 wriees FfonT sraforg  d@wgwr e @=sw & o
IeqTE, ATATAF, i FaTdT 9 fAeaTia saares saeartae (Rearfa saares) st 81 fAearia somes
SR (FREaTd STITas) TA-STHITRT 3iT T97 ITHITHT & TATIeadH TehioivT I FHT 9¥ AR R

(1.4) 7 fRRenfager FAEqa Scmes STRETRAE * FATEAA & o0 TET Y9 F3d gl fEeara
ST IALaTdea (Reariia Scames) & I9Tal Fateag" & forg fReamfader Scaresl, smamdeht, e
TATTHAT, Feald TGO I a7 37 Ts7 wguor F2=r a1 a7 swguor er afafast, E=snorsarst
ST STTrY THERTuRATall il SHaTel 3 Icavariaal wl HeTid Fed gl teh Aqfre gaee [,
2016 7 T T TRATITE =9 fRenfaden # & w7 & Sfeafed g a% an] grdf 2|

2. e gry iy v

T feerfacer aarme st & A0 g EEaTia Scred STaradl o Sefdd 9o e Teearet & 3T
fremfAent 3 | STI=T STEAm

3. R

(F) “ST-TATHHU T TATRES” T FHAETA TATeesw o 9w VAT wATieesh A8 g ST AT qTF 5730
BT ATAFHIAT AT Feai T TGO AT T T THINO HIFRT T ATATAT Fd g0 Hls ST ATH(
wATreea, I7 397, fatorse a7 furea saferse, S+ afage saiawei wamE 924 2, gre &7 fEttes
auaTiafat & afiasft watawei (vaefa a1 S« ) aRfFafaat & Sfew wiFars grr ot sEswar i
TIRAT | gIehe 1T &,

(@) "srie T & vaT =iRE a7 Fuet af i g S R TS e saer ar s e & w1 awg a=ar
e

(M) "FE T (wrrfRaw THERRT F Ff 11 F siaeta o qTer - " 5.1 (1)) F AT qrRdt AT w9 g
el AT TATIEC S ATHAT & I o7 ATHAT 8, AT 39 a&galt &7 of 9 A7 FFaia &30 & 29T |
STANT 2T STTaT &, S8 &89 o ST it g gt &, g S897 UH 97 o7 951 8 ST GRS &1 Uh
ST 3T T S\ STIRT A | T8l /I [ Tt < &7 77 8

(F) "THT FFAE g 9 Adem" F ST IcATed F U wrfResw oty # IuAET A Af I g i

TEH Tg-STHERO (9 HIHe gl #) AT (AL H O T ARA T TS HRE 6 QT % T q86
AT o7fe 3 forw START e AT oot g




217

[¢TRT Hl—=ve 3(i)] T T TSI © T 3

(z.) "R SamEs IaETAe (SH)" ¥ STITE F 0T a9 T TATGC0 % Jha Taa+ & o
T ICATEH T IcALETAA T8I &,

(F) "AATTE" F qg SAh ATHAT & ST TATRh Toh(oT IcATE IT TATIEEh TeRToNT AT Ll o7 IT oo g
TR TSR AT werTfeee ofte o7 Tt avg F SUTET T A= HAT

(F) "wred” ¥ UHT ATt AT g SEH UF qaeds ued F ®Y H UF IF agAd il g o
i Tegf et Ie ST STHT ag-aTaiT gral

(3) “wariRes GFRR O Afv= a8 & ot & geer, sReaw, ST s aRagd w9 F o
TATIRE T TATT ek IATAT TS TR {oT AT AT 2

(31) "wATTREe Sfte” | UHY worfRes ofte srfesa 8 S wrrfRes & aet ofte 2T €;

(3T) "wATIREE AT THEHLUHRAT" T FoAT o (10 TATTeah SAATAE T ITANT (AT | FofT) 37T T8 I
(Taferg & ), S FFAIeeT § qREfdd Hed § o9 [T=h0rhal eiT JeTd iesd gl

(%) "gA-STHIFAT TATREH FhToRT STATAT" | TATIReH TohionT & AT F =707 # Rorfe a1 BFwTe % &9
H IoT TATREe TohToRT AT T ICATEF & A TAH-STINTRAT STHIFAT A TATIREH Th{o T 6 Tgd &
TEl TEAFA He 3T el Flgd AT i ThToT o ST JcTv TATT e TehfoiiT STATATE AT g

(3) "TF-STHIFAT TATREH TehfoiT AUTASE" F STAH-ITANTHAT STHIFAT FIT THhORT &7 ST=ad ITINT
QT 0 AT O AT TS 6 o0 i stferd J=ANT 7 60 ST o 9991q I0a wATieed GehfoiiT
Fferse sfava g

(%) "STATIH" T FLT SR AT A AAL Toh{oRT AT TATRe offe a1 THT aTg & AFHIT 7 e § a7 A<k
ATITT & ST THH TRISNT T FE Al AU & o0 ThiRT F o wriees offe 31 q9m arRft a1 A1iees
ofte AT A TRfSIT | a9 FaL T ITINT 4T a1l SN AT ATH ATHA &,

(7) "TTHROHAT I HEATT § ST AT STATAL F [AAFIT 6l ThaAT | A1 g3 &,

() "qARHO" T - TATIEeeh AL Tl AT IATE T T HTA H AU IHTET 6 ITATEA 6 [0 Faeae
FT TR st 2;

(T) "qT: ST & FHET aw AT qEEA AR F R | SH IRed AT AT v IReT F for awq A
HEEAT AT F FAAT ST AT S Ha g

() "I AT T STANT" F AR wATReH & a9 [AAha wrteed &, et sbrar & w5
AT o &9 § ITANT 77 797 319 €

(F) "ot e & watawer ©F 32 & grfera Ofq § wftes safirg 7 §ugor, W, Thaed § w4,
T START, TAATH, [0, FTE a7 A7 e Faar A3

(&) "AIFAST A HoT" T Fo1T IeATad F o0 wATiees Aqfrg 7 ITANT FLAT ATHIT 8 i T80 98-
ST (3 T WET #) e 21
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4.

ATETHT SHTAT

Raferiaa Sareat i fearfia Ioames Tt o7 =0 STTR=AT & STl & avid Tar STTuT S

(5.1)

(i)

(ii)

(iii)

(iv)

(5.2)

(6.1)

(i) TR TohioT o Icaras (H);

(i) =T AT AT e TeRioT /AT AATIAT SCATET %0l TATTee GehRfoT T SATATAF (3ATS);

(i)  wT AR (FTe) SEE TE AT ewid [ AThed T quIHTRe [ GaT gE@dr
oTfee 8, ST q&d, o, 3fiT Heaw AT HATAF, WG A¥FY & AFES] & Aqae g&H,
T, 3T HeAH 3R F 94 2l

(iv)  oATi®ee TIfIrg TEehurshat
ReaTRa Sames ke i A
fAerforfea werfees ffeT Fife faearia Scames a1  siasia st 8,

e
& TAT e TehfoiT
caicdl|

e o A7 gedierme (RS e Y wrfee® & a1 uw | ffed oww) fir T T reed
ForforT, TeTrees ofie a1 FHT AT o7 woriead ofic F 99 Fa<, F G, TR 99 AT 9TS

encll|l

A AL TATIREH TehfoliT (TATIEEH i T H FH UF Gq AT TATIReH T o+ qTHIAT T 77 o
FH TH I7)

i IV

TRl o forw sgera weATfRes <fte am S|T STt o Te-8Te FFIecad wTieed & a9 il o
wTRew FHRRT & ey # faearRa Iames e feenfader # fRufofea afae €, sfq:

l. KGHEEEIL

Il. RGEERI

N, =TT wATieed STl &1 ST

IV. 8T a9 {97 g 9¥ A

T

() Fefafera deamd a0 gguor e i g A Figa aéa 9 T g

(i) s ()

(i)  wrETaE ()
(iiiy =T T (Sre)
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(iv)  wATREee ST o THEROTRdT ST (F) TH=HT, (F) ATAT F HSAT, (T) AT T 9
FATH AT (iv) TR FEITRaT F 19 § o0 2,

(W) IeITEF, ATATAH AT qTS FATIHAT (TF T T TSAT | FTH FT 1) AT AT ATTAT THERLITHA AT
T TSI HT0T T TGUOT (A0 A€ AT TGO (HF=07 AT FIRT e i S0 =707 e gy faetaa
AT eI ScaTa A Ted & ATedH | haT STua| 3caTae, AT ST Ji€ TarHai (27 Tsaf
o TS H HTH FT 1) FT TASTEE R e TGIT (HFA0 TS GRT gl d TG0 HA=A07 a7 g7 ot
FRIHd EEATd ScaTas Scaalded Tred & "redHd | T ST

(1) = fRenfaert & TATAT B % TeAT Rt ad 9T § 94T SHaqT % FA S AT a9 § e §
AY IATE! FT IATLA ATAT THISAT F G99 § I [AEqTia IcaTes® Scaialidcd d&d $iI areadiu 3Tt

FY T AT
(6.2) WT (6.1) F AV A ATAT HEATU eI TGO =07 1 F1e7 A f¥a atqerrss Farha aed
* HTEAH § TOTELIR0T IT TohU faT &l sqaamT 981 i

(6.3) ®T (6.1) F AT AW ATAT HEATT Fea 1T IO FRF707 A1 T FAh ¥ AtAerre Fefeha et
= HTETH | ATH TOTeeohd (Rl WT THTS o AT AT Al Heil|

(6.4) UH AT, SHH Tg 9T AT ATHAGTRG AT 1At 2 & siFared 9red a7 Terediad T TaTe
7 AT IeaTee Icavarad fRermaaent & srefie TeEeenor Fard T80T Tad FAAT &f & AT TFLAFT
T Rt g a1 fAfafafds aqt & srqurers § g sAafiaar arft 7 21 5 @ee g, a9
UHT ZTS &1 TSI 0T, aTs 1 UF Aq9Y (U ST & AT, Tk a9 o0l TaTe & forg Fiased 7 &aT
ST TR, ST TR aiasea w2 foar 1T g, sfasgor &t stafd O 947 TS wiar
ERERE FAREL]

(6.5) (% =< &7 @2 (6.1) H Ifcataad U & A& ST-HITE H AT g, qT UHT HEAT IT TAF 39-
FITEAT o e AT & TREEHA gt SHh SAATET, UH AT H, g 9647 il @< 6.1 H Foataa uh
TITT IT-FITE T TT-TT TSAT H THISAT 3, A7 37 SHISAT T T ST F TOMEhd (AT SITUAT| a9,
UF ST | Uk ITRIE F T Fael Ueh TAOTELIhe0T i ATl RIT, A o, Uk Tq § Uk & ATerh
THIAT BT il Tg TEErwo, T4 fRem=eet F AT, 36 3297 & o0 Feald Tguv == a7 T
ATEHAT ATAF FATAT TRAT F SATETT R

(6.6) TIIEEHTT FTd THA, TEATAT T U TEAT, TG HEAT, FFAAT AT HTAEUA AT 37T AT
AT Y WITEFd st AT WA % 99 HedT 3T TIT FUTerd s ST a9 ATHHT TaTT FHA]
g

7. TR STuTes SR ¥ forw w7 3} SuTe R, STt i) ST warfat i areaany

(7.1) ITHTEHI, AR ST A7 F@THAT & &0 GEaria Icames Scaearaa a&d Hife-ar Heihid
fopy ST
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(7.2) SwaTEs (47)

(F Feaia sares sawiRa da (Suey & 3eTgr 1 9 3 3€)

Hifew o (Tt et & arr qen e a1 Bxf aut § =h 78 wnfRes T amsft (@ ife-amw) #1
S Aot 2T () TR foeer &1 B oot § qa-saehr wfees GeRfor srafers & sfea | @@
ST ST S (@) e i o & S9-9w 4 (i) F siavid s areft Jemsi 1 smyf 7 T a1
HTAT (1) A ATHET =JeTs STust

FL A (TR H) = (F + @) - T

freaTia saares savaTtea (Shem) @rea, sife-are Ratha B stro, Sar fF f= T = g
Tt - RAETRa SwTes ST (SHR) se

Y e IcaTe® IaeaTEE (Sfe) e

(Tt fawTEr & 9faed & &7 § - Ffe-am)
. 2021 - 22 25 %
Il. 2022 - 23 70 %
M. 2023 - 24 100 %

Fife-are few == 7 Fearia scames saetEa (Sfem) @, Sar ff ar) 8, Fwr s [

TS T AT FaiFd Ied T2 FF JISHT & 260 6 &7 H IcqTadh g0 Y& a7 STus|

(@) =T % T sTedaT (SUTEy § I8 1 9 3 34W)

IaTad = R 10 srqEw fAearia soames savara (Aearia Scares) d& & ofefia uatq wfees
T STOTE & [AAH 7 IAdH a2 (THT FGHT HHAT g T2 [FIe AT Gred) R w4,

FAT:-

N

AT FRTONT STITIrg o TH=HT T ~qAGH Fq¥ (THT FFETE HHAT g4 9 o F1 grEa)
(FAreaTiRa ST IAETEE (SHER) AT T %)

wTfRew ThioRT #T | 2024-25 2025-26 2026-27 2027-28 =T
Hife SUEESCRE I
e | 50 60 70 80
Fite 1l 30 40 50 60
st 1l 30 40 50 60
&t IV 50 60 70 80

FITE |V TATReE TohioiT HITE (TR o oI S wTiees offe I7 q979 GTRiT oY Frqrecad wiees o
A FLT AT) o AT § TAAH o +qATH TqL H, AR FEAEeT AT F ATETH T FHF(ET & (o0
TATIRE® Toh{SIT STHTOSE T STEHERTOT FHIAT ATHAT Bl

(M  IHF FFEE AT g 9 Rue (Sutey § SI1EIr 1 7 3 39)
(i) Faer THT wriRah, ST T=w T2t fFAT S ahar g, 7 gF gg [utn, safire & S, sfere &

qd, HHe Agi (T8 THER % o) of1fs S q9 e €91 Roere & o 999-a97 9% 9dig 98%
FHIUE STAAT Fea 1T TG FHIF0T AT FIRT AT ATE R TQ-[aert o ST S S
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(ii) STTEF A FATHT F o6 woArieash aferg yaee =9, 2016 F = 5(1) (@) § fAfAfase ais a8t
TATIR e Toh{oT TS T Sifaw Haer g

()  qAAihd TATRES ATHAT F START & T J1eaaT (ST H I8 6 I@)

ITEE A R0 MU AqE FIfE-ATT wATReEE TRONT H ARG TATREd HT STTRT FEATHT FM,
AT~

TR GRS | TAA A TATReT T ATHATIF STTNT

(=¥ & AR wfRes =1 %)
wTRas AT 2025-26 2026-27 2027-28 2028-29 3T
$r Hfe I AT
Ffe | 30 40 50 60
Hfe 1l 10 10 20 20
&ife 5 5 10 10

UH ATHAT H, STl F&T AAATHA 6 HI0T [AA 10 TATieesh AT % a9 H qreqar H T FAT A9
Tol &, Heald TgU A0 FIE G ATHAT-3-HTHAT STEMT 9¥ G T&TF i STUIT| T, TH ATHAT H,
ITqTES, ATATAH AT F1S TATHT T UH IHTEF, ATATAF A< F1€ TaTHT I THFET qTAT % TATT I ¥ g
F T | TAA R AT (VAT et #) 3 ITART ¥ STt areadT i q27 F2A71 2, g s
JTEATT & T [AHTohd AT T START (AT g1 Fea i TGN [HHA 1 halhd AFATST Ted 97 67
TIE & AEA-NEE o forw o= fFwtEa wam

7.3  ATEH (3MF)

(#® Ry Saes SaEiRa 9 (SYTET | IIEr 1§ 3 39)

Hife = (gadt o) & ar=r "4 fwer <1 st aut § s=f 72 wnfes G arrft siv/ar s
T o IeaTat #ir wrfRed TR (Fife-a) # sied e g (F) e e @ fAsfg aut § 93-
STHITHT TATIEEe TenfolvT AT i SET HIAT I STIST ST 3% () foger A<= av & 39-w= 4(ii) %
ST ST ATAT FETSAr T Sl Ay T2 rithss |7rar # 7 syferg v /AT () FEEE g2 STt

FL 2 (THETH) = (F + @) -7

AT faeaTiia IeaTas SaveTtaed (SHeY) &&7, Fife-are Myt T s, sar & S 3y =@ g,
ERIT

v freaia Soaes SaERE (Sher) @

(0 /T * gfasa & €7 7 - ffe-aw)
l. 2021 - 22 25 %
I. 2022 - 23 70 %
. 2023 - 24 100 %

Hifew = | Fife-am fEEaria Scmes Savarad (SHeT) Fe, SEr @ @0 g7, Feald Tguor ==
TS FIT AT Fdiad Ted I HF JISHT F (B0 6 &7 H AT g1 &9 7a7 STus|
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(@  TFER F g qreAar (SuTEY H I7E0 1 9 3 IW)
ArTae, FAEaTd ScaTees IR q&T T UHAd TATeed TehionT ITAL F [AAH HT IAqH
AT (FHT ATETT AT HOeT il SrEa) RAtEa Har, Sar 6 = &7 m@w g, o71iq-
TATIEesh TR TITIT 3 [A=HT T +IAdH &< (THT AGHT HAT [Haem T grga)
(FEreaTia IeaTesh ITRaTdd (SHT3T) T&T FT %)

Tt GHforr it | 2024-25 | 2025-26 2026-27 2027-28 X ITH
FIfe q9aTq o
e | 50 60 70 80
e 1l 30 40 50 60
Fife 1 30 40 50 60
Ffe IV 50 60 70 80

Fite IV Tiees TRioRT ife (FRSRT & o s s riRe® offe a1 a8 GreT 3T FFaeead Ieeh &
A FLT &) o AT § [AAH o +qATH TqL H, TR HEAEeT AT F ATEAH T FHF1ET & (o0
TATIR e RIS STATISE T TEHERLOT FHIAT ATHAT B

(M  IHF FFE HHT 9 e (SuTee # 3Egr 1 9 3 79)
(i) Fae UHT wATieea, RIEHT [THH Al (AT ST TFdT &, F of TS (FHIT, SAT(AL & ST, AITqT |

qd, HHe gl (A8 THE & o) et S| Hare 67| Aae & T 999-999 9% 9dig 956
FE AT Fea T TZUOT AT € FIT T TTE T [Qem-FAaert & SIqame ST ST

(ii) IeaTE, Tg FEATHT HOT T3 TATReh Jafrg yaeg= a7, 2016 F 7w 5(1)(@) § AAfEe =+ a
B TATTRea TeRToRT TAT9re &1 sifaw e 2l

()  qAEihd AT ATHIT F START & g JTeadT (STTEY | I8 6 3@)

IcITEE A= AU TT SAqH FITS-ATE AT ThfoT § TAAHT TATReh H STTNT FEATHT FAM,
TAT:-

TATIEEH THISRT H q={shd ATeesh T AT ITAT

(@F ® raTiaa T & %)
ATREH AehfoT 2025-26 2026-27 2027-28 2028-29 3fix
$r Hife IHH AT
HIfe | 30 40 50 60
e 1l 10 10 20 20
=t 1 5 5 10 10

AT AT & T<h el AT QA= (oha wATieadh i J1Aed il I o (o7 Jgl (=T SO Sandeh ol
UH ITITEH, AATAF, HIS TATHT  THHET HIAT & THIT T il @R & ATeTH | A 1hd Il (ATTcH T
et §) 3 ITANT & AT ATeAAT B T FIAT G, (S ie AT aTeaar & oTfere A= tehd ATl o7
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START AT 81 Fesid YU 0T 91 FiFd siqadrsd 9ed 9% 39 dig & AEM-YaH & fou a7
Rt e

74  sie @t ()

® FraRa ST saeiRa de (SumEy § 3ergr 1 9 3 7€)

Hifesh o # (e fammen) & orr A7y foser a7 o< auf # e § @diar $i7 uer 7 T qre0 rfees
RSN TTHAT (FIT-ATT) FT T a9 g (F) THH TO=er a7 BT aut § ITHHT @ T Tiee® TohiorT
& (@) sfaa wra AT e St st

T3 (AT H) =F+F

T IoaTes SaeaTiae (FAearia Scares) e, Fwife-ar /= faw 7 srqaw Fetfa BT s

g e Saaes S (fRearfa sares) @eg
(fed Rar F yhaq F &7 7 - FifeaR)
.| 2021 - 22 25 %
. | 2022 - 23 70 %
. | 2023 - 24 100 %

Hifew e # Ffe-aw Aearia Saames et (Rearfa Scares) @e, ST o a0 81, Feaid Iguor
FR=T07 7€ g Ao Fdiad TIed 92 w13 AT & 260 & &9 | q7 TTHT ZTT T&T 03T ST

(@) T SYIRT & [T Sreaar (SUTse § SITE 4 3K 5 34@)

l. FIT IATET & 7T e | (Teq) ToATResd ThionT T ITTRT FA 9T J1€ TqTHT 9 41 fau m
STATE UHT TRTSHT 7 G STTNT FIA T +JAqT aTedar g

g T %T FieTe TAhad # FIfC | H&d wATeed T H7 OF: TIN AR @reE gLaT ST 716
gTfarsRor  fafF=me & srefi grm

(1) It | (F&q wATRes ThionT) & o IF: ITINT F T ==a9 areaar

CL & (¥ H 99 AW AT AT
T it | F G&7 ATeh JopforT
F W9 & T H)

& IS | Ted weTiees Fehtor Fomregfa, et am=m o
o= 0.9 e 97 T F F2rae T At T 4.9 <fiex

77 FFUT | F 2N
. 2025 - 26 10
. 2026 - 27 15
[i. 2027 - 28 20

V. 2028 — 29 3T I8+ T9AT 25
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El FITE | T T&d TATReT ThionT et asid 4.9 e a1
TR & Srferh =T T gl
. 2025 - 26 70
. 2026 - 27 75
M. 2027 - 28 80
V. 2028 — 29 3fiT I8F T9AT 85

(Il) == TFTHT ZIRT TH: START 6T ST ATAT Ted TR{oT i AT T 0T F1€ FGTHT T Taohl & 39 a9 H
Afa/smaaa/@dias T qrs wATResd TS H FH FLah i ST TS TATHT T TR deald TgIor
=07 97 g A oa FsiFd Tied 9 ITAsd HLTUAT|

(IV)  =Ife | T T%&d TATRed GehRfoT il T STANT T AT F1 769 GEATA (TS TTHT) FRT FIE | F
eI ITART T ST ATAT FoT TATIReah TehfoT F FHF AT ST

N, a7 2022-23 =¥ 2023-24 & I 4 ITANT &l T HITC | H&d ATReH TS il 7AT HITC |
& ST ST T ST ATAT e TATIeea TehioT & FHF g STUIT|

(M  TAEET F Y reaar (SUTEY H 3gAr 1 ° 3 7€)
I FaTHT et Ieate® SavaTta (ReaTia 3eares) e & 9fiq uawta wrrffes G smafore &
TAAH T AT T2 (FHT AT ST 2 92 0 70 Jvem #1 gra) giaftad o, sar f §=
T T B

AT FoRTOT STITOrg o TH=HUT T ~qATH Tq¥ (THT AFE HHAT 29 92 FF7 10 f{aer #1 grga)

(FreaTia SeaTes SavaTa (earia Scares) @7 1 %)

wATIREH FehfoiT T 2024-25 2025-26 2026-27 2027-28 3%
Ffe ELEREC I

Ffe | 50 60 70 80

Hfe |l 30 40 50 60

Hfe il 30 40 50 60

Hfe IV 50 60 70 80

TS IV ATiees TenfSr Fife (ST & forg s werfees <fte a1 aT arift sfiT FFaredas wrees o
A FLT AT o ATHA § [AAH o +qATH TqL H, TR FEAEeT AT F ATETH H FFTEeT & (o
TATIR e ToR{SIT SIS T TEHERTOT FHLAT ATHAT Bl

() T FFE T ) e (Surey # 33gr 1 9 3 7€)

(i) Fae UHT wATTeeh, IFAHT [THH Al (AT ST ThdT &, F of TSh (FHIT, AT(AL & ST, AITAE |
qd, HHe Agi (A8 THER & o) of1fe S 99 e §97 Roere & o 999-a97 9% 9dig 98F
FHIUE TAAT Fea 1T TGN FHIH0T A1 FRT AT TTE R Ter-[aert o ST S ST

(ii) FITe T 7g AT FM o6, wArees quiorg yaee Faw, 2016 F F=w 5(1)(@) # fAfAfEs ads
2T wATiRe TehforT srafere 7 sifaw e gn
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()  qAAihd ATREH AT F START & T IR (ST H I8 6 3€)
(i) FTE FATHT FIfe-aT TATReH TR § [AH 0 TATeed T ITART A= &7 AT AT Fam|
TR TRTOT | TAH (o TATIeea T ATATTR ITINT

(7 ¥ fafafda wrffes #1 %)
TREeh FehfSiT Y 2025-26 2026-27 2027-28 2028-29 i
FIfe I I9AT]
Fifz | 30 40 50 60
Frfe 10 10 20 20
Fif 1l 5 5 10 10

(i) UH ATHAT H, ST ALTAH TAATHA 6 HILOT THATT TATeeh AT 6 Fael § qreqar s QT FHAT
T TRl 8, Feald TgU A= € g7 ATHAT-Z-HTHAT ST 9T e T 6l S0 Jo7, UH
AT |, IATEH, ATATAF, SiS TATHT T UH IcdTed ATATAF 1S TaTHT | THFET ATAT & THIT 95 6T
G % ATEAW & qaHihd Ul (ArETeHs Haedt #) & START 60 SAI=T areqar [T FAT g6,
Sl et areaar | AfgT qAEthg @it 1 39 6T 21 Fe Jguer [EEr are, Fidd
ATATEA TIE T TH AL F ATRA-TGTH o 70 G fasfaa wam

(iii) T ATHA H, ST TS TATHT TATIEEH TehioNT AT T IcdTah SHL/AT AATAF |l g, qOf @< 7.2 &Y

7.3 oft W ITUTEH SAT/AT AATAH 6 ®T H Ik (Aearied IcdTa® Iacarad (Fearad Scarash) aeai
S arearst & FeTid Fa % o ang g

(7.5) HIfew =1 | FIf-a AEaTa Icaras Iaarad (Reard Ica1ash) d&, STaT St a0 21, T
T & 35 & =9 | war fhar o

(7.6) TAATEE et 1 @1 F & o Iaersg =il & g a2 9 TG, AL F [THH0
AT TR | AR TATIeeh ATHIT % ISTANT shl ATl 7 Ao Toash I a9 & fhar
ST

(7.7) vATRew erfoT 92 fAeqriia St STvErad (SHeY), dT ardi & ar-ary, Fefertea

HATAEST & YT 9T Fex 1T TgU0 707 are g A fFw u feenfagert & sqan fewre i =i
FETET &0

(i) T: STANT T TRTAT I ATAT Tohol TSSITS AT,

(ii) TAHHT & 1T ST TeoheT RATSHT,

(iiii) woATTE TeRfSIT AR § QA= TATeed JTT 3% (iv) TITEer & fore Tt Rerefam

(7.8) =fx aATeA FEAT UHY TATIREH Toh{SIT T STANT FLdl g ST TIaeft araraor & 100% a0 sTTee =
g, 3T IHHT TATEST IT TATAL0 9T AT Tdhedd TATT A1 I=qT €, T Fle GEH ATReh AT TEAAF
FAAT AT FE AT =T o TE T@aAr @, S he T TG0 [{IAT qrE, ARAT AAF S, FeR T Ter
THTA TSI 3T STRTRERT HeqT STET A Semelt T YA gl UHT arRit & o f@eara
STITEH I AT AN A5l R
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8. FIAy e SoEs SAEAa TS & gqFT, fUew 9¥ F fPeaia Sces

ST T&T 3T @] H gaqT # U i Torr T, AR Ay Feaia saes stweiea
THTOTYAT it forshl 3 @i AT
(8.1) THET FiT TTHT o uw feaTia Scme® Saartaa (Rearia Icaras) A&t &l Alfe-are T

T foram g, Referfaa & forw stferers &1 ST=RT 7 |Jhar g, o79iq -

(i) T 9.5 F el freger o 7 wefy i gorers,

(i) AT AT H ITANT 6 0 Rt weAr

(i) T 7T ITUTEHI, ATATART ST FTE TATHIT FT S=4T
(8.2) U FHIT | ATAAT FT ITANT Facl IET Flfe § FoILTe, SR ¥ &t & forw rar s w&har 21
T: START F SAd ATEAT FT START IH: STANT, TIHFT ¥ THT TGHH AT g 9 o= & forw
YL o ToIT o ST | g1 TS0 o ST SATELrT T STANT TR0 ST T AAHTT ST g 98
e o oI 6T ST 9aT g T80T STaT SAT g aTel el STTererT 7 IH: START AT {4 & (o0
SYANT A5l FhAT ST THhaT Bl
(8.3) I IcUTE, SATATAH AT TS TATHT IHT FI[S F 7T IcATEeh!, ATATAhT 3T TS TATIHAT F AT
FaTia IeuTes ST THTIYS @IS U hife & Fefie 1o faedqriia Scarash Saeariaed aredar

T AT T T qHhaT 2

(8.4) TawaTa IcUTe® IAETAE & & FqWd TS el wea Fd q9T U He99g¥ &l
ITATEhI, AATTHI AT TS TTHAT FRT AFeATeT Tod 92 AT e J&=qa BHHAm Sroam Fea
TS (A0 AT, FRThd qed T2 TH a3 & SAEE-IaT & (o0 g fFhfaa Fam

9. AT TTaeT 1 SAfaraor

(9.1)  TATET AT [UTEAT HT TATT TG AT IHH T FA TAT TATEL0T G507 =6 Fqameor, = siw
STLHT & TATS & (1T ITATERT, ATATAHT 3T AT ATICTh] GIT SHTST AEAT I T F FT T & qael |
TEUUTHAT ZTT AT % TG % ST 9% a0 Afaqid SQerd il ST

(9.2) T U AV ATE T RSN H HT TT &7 6 G [eTed aredarsii &l T T F %
AT | ITATEI, ATATARI AT TS AT, TIAHRIRATS AT (HATE TATH e e aTel THERLohd |
o giaver Afagfd F wfadrr siv wger F oo fRemfagder sfasrfaa o siv o= afegta G
STTORTT| O Taoi T faqia gadt faerntaaer Fr srferd sqam seEm G s

(9.3) =7 TRenfHeen ® &9 T5T &F g7 Mg [@eEard Ices Suiardd (SHeR) a&,
STALRTTICAl 3T ATETATSAT T TT LA o Farel H &1 T AT AT § HATTd STl ATITAHT 3T AT
TRl I 1 T RI=07 A€ IRT T Ta0 &Ataqid, T9T AR], ST il ST

(9.4) wAEXY ATIYRT Ffaq =T TZUT [RIAT TS FRT ITT ATHRAT H FH FT Tg IATEH,
ATATAFT 3T TS ATl (I | ATH TSTI/ET T AT | T Al HY TG ST, AATAHT AT AT
ATfert o forT), weTfees Tafre THeaaurhal e [a=horshal i v TTg THEHRTRAT - I &
FAl, ATFAT T I, TE-TEERFRara v 39 Fafa & ammar srom, s F 27 fRemfAcen F srefiw
ReTRa T T oo BEaTid ScaTes STearad (SHIEY) deai/Ica<aradl i areqarait &l 21 Tal
Fd g T T T R 7 37 ygwer e afuf sta aw 9= Fwrars a8t T a7 e
ST =TT A7, TS WEu T RE=r A /agu T R At & e S S

(9.5) TAETIT AT & AW | Icq1a, AATAF AL T Ao 39 fQerni=aen § Mt aregar
o T Aol R BT @9 aw & o ool Aearia Icames Savaridcd areddT 3ol a9 & (o7U qie a9
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£ srafer F o s gy STeEm e AT §, BT Scates STeattdcd areddr £ FHT FT 99 Taady
F AU ATae T FuT o Hae T BT STaT g1 AR T2 qAqiEaeiiy Afaqid Scarashl, Arardaht i e
ATt T FRETET AT T <F ST, i -

(i) SHT T % U 99 dia¥ : 75% e

(i) =TI F AT 60% e

(i) o= T fav 40% e
IO YT & 7 g 9% 3 a9 TX g & TLAT TATECoT aafaqfd it T | ATz 7 A
SITUIY| 2Tg SAaeT q9=ATeady aut § off IeaTaehl, saTaent 3i¥ sie qrferhi g ToATiRed TehfonT Jafarg *
TAGT 3T TAAH Al STTATT (T

(9.6) AT ATALT F orefie w1 T 7 [fer 1 Fegrar wguor [F=ror A1 AT =7 qgur v e
T ST FRI=07 AT GTRT U ST UEah! @1d H T@T STTONT| U %l T TS 180 T STANT TATEe TehfoiiT
AITAY F FEUBIT AT A-qa= ka1 e aarfa Roere % gugor v q=wo/ffare qurty § suaer
T s, e a7 ety afagfd e STt 81 wrfResw srafore yde F oo arfis sramw 9w
faferat & SsoeeT F die-adest f1 et ffeaia soares saeetEeg Fateaa atata g i STt
T T FATAT H qerw AT g sTHed XA S

10.  STUTSHI, AATAI AT i€ ATfART Hi =T

(10.1) ITATEHI, AATART AT TS ATART HI Fexld TGO AT € gRT FAFET e sxiFd
e o HTEAH & TR0 FLAT GITI TSTEEIshe 0T &7 SHTT 97 Tee T ITANT Hieh Sl fham
ST

(10.2) ITqTE, ATATAS AT FE AITH Feald TGO [T € g7 AFea Aqare #idd aed
F UTLAH  wATResw qaig vaud (fesequy) Faw, 2016 F Tefia TReersheor a1 Fd o &
U sreeT & AT BEaid IEE IR 9, AUI-a gl AN 2l, 9% A&l I6 wr

TSET TEF FHAM Tg FA JIOET TATRew  AGE Jaegd =7|, 2016 F Iadl & Ao
oo i osatar #1 FEe w00 e F o amE "= T s w1 Jee
TIRAT 39 fRemEeet & dIqar =g Yguo [0 are grT GswEa fwar smom

(10.3) @@= 4(iii) F 31efi s At aie Arferd Bl Soaes /AT smETaE § '@her T wiiRed
TRfoiT F71 fFawer @ 4(i) 7 4(i) F T Ao ¥ TG HEM FIE AqTw 9T AN g AT g
4(i) 3fT 4(ii) = STeN= o ATl TAF IUTEF AT AATASF o {70 HTAT I IcqTEH 3f¥ AATAFR T
JTEAAT | FSTAT SATUATI AT ATI® FIRT @&l T2 A0-G1 AET afgd U @0a &7 e oo
Y@ ST

(10.4) == 4(i) 3T 4(ii) F AT AT JT IUTeF T AATTH @ 4(iii) F e o aer aJie
qrfersh T IUASH FIT5 T2 TATIREH FehfordT ITHUT T {TAT FT Nawie T@ar grm Avfia f&fa
AT Gfed UH AT #1 RF Iced ST ATas® R SAR-e @l S afs UE ReFe T8l
FAT AT &, A Ire T FGEaia Somes ITErdcd areqdr T FAT R AFarsd Tehid
STATEH, ATATAH AT TS ATAH 6 dIo HeAd@IT I FII0T H FiF-AH HT

(10.5) faEariea ScTe® SAYEIAE ATeATATSAl /I | T FIA & (70 wATeed TepfoRT AT F
TR & U UF o oufory o GwEa w39 & ow, Scres, aas Y Jie qifersd ST
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FTTHT YU AT I @ (AT 9F) AT A AT Figd FHT ASET AT FT THadT gl Tg FaH
TATRed ThISRT FATAT FT 36 AAMAT F A1 HeATT & T

(10.6) STITEH, AMATIF ¥ AT AT oW =i ad % 30 A (A-fAatud) T Feaid T
fAsor a1 g AR TEmt F oaqaw qEtad Feard guer FEEe a9 Ar Iy yguer [
e AT Ul fHeEer afafa F ary fearia Scmes SavatEed & e areaarst i W #T &
o v v yEERd wrfRed TERET sty arfuw fAeeft atfae wam SRR szt w
o ITANT BT S AT U9 SUART /AT qAEhd 9T ok Y § fT SEEEr J& i ST
39 TR w1 Ao € G S SeE qEeEted Wt fi @i i TS )
11, ATee® AT THERRATsn & S[AH1 (enfis wrifeeT gawmst aiga @asusdr AT
I AUTAY THERITHAT)

(11.1) Tt ATEeF ATMAT THERLTHATA Hl Feald TGO [HFa0r q€ gy GFwfaa sxida aea
T TATRew AqIAE gagd FFw, 2016 F IqEg 13(3) F AqAN HEldd ToF qguur I are
7 Sgur T afAfa & A ISEE AT g heR T Ygu I 912, =9 fRenfHeert &
THRTIE o AT Fard & fav Toredior & forw vk gar giwear srfessaa sam

(11.2) TfEe® AqIAT THERLHRAT To4F @ a9 6l AT F 9997 a0 @< a9 H 30
TIT TH Feald TGO [FFA0r € g7 @FHET FxiFd qed 9T [@Rd TRET F O AGET THER
AT AT ST AT At Avfi-ar arfus fEaweft seqa F4

(11.3) =AT*eaH AATAY THERILEHRAT T THEHT ST Icd1aeh, AATAH 3T AS ATl Hl ATeeHh
AU T FA AT, ANUF AN TT, Feald TgU0 o I gRT FaFa F&da aed i
TATREE ATTAT THERLURAT i JadTee q¥ off IUeTse FTs SATUA

(11.4) =tz el ff &2 9 7g 9 S1ar g & rfes aufdry yoemorsdal g Y@ | At Te
ST AT 8, ql TATReh Aq(ALT THERLUHAT HI 5T TG0 [IA0 e FRT Feald TguT
A= a1 g sttea¥a afmar & oqar, Geafa Soes STead (S9eR) &+ & ofefiT
A F U a9 67 Jqre & forg gfaatad ¢ fam smom

(11.5) wTfes oqidrg weaed (fesegun) Faw, 2016 F oefiq Ioediga  wATtes  Taiere
THERIUAT, HEF AT H TATeed AIY F ITANT F HTHA Fl DISHL, TATRSE:  JI1UY

TEERIOT F o0 JHTOT O Y& RS UH A § AT 92F A H tATRed AIfg Fw ITTR
T ST @, 3eaTe, SATah ST A Aiferd weid gguer fREAer e g fawEa et § U

TI-TTIOT THTOT 9 TST9 FI1 TS, ATATAF AT J€ ATerd g7 (aedied ScdTesd Saardc
(EHTT) ATEATS FT QT A o0 Feaer TREFA wATiRad AUty yEERwERal gy Ja T
TAT THTOT 95 q1T g

(11.6) sHm1Or o & U WMl Fwam yguor e & g Gwtba Gar stom G«
AT H, AT FRT [AA0hT AT GenfoT STOIUE i ATAT AT 6l 9T AT & ATer® Aal
M T 97 TATRedh GepfoiT HU-aT ZRM ¥ TOH IUAF FT SHUHST ST AFATT g

(11.7) TEdiga wnfes smfie yEerEal grT e Tu e e e F o
THTOT 95 TR IcITEe, SATATaF ST J7€ AT 7 T ATGRIAT % A9 9%, b1 a6 @l
TEHT A-ALHI 6 AT 9T AT ATMRTN Fexld TGUO HIAT qE, UH THIT T F Haihd qied
TSR FA F OO g BT s
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(11.8) wTfEes Teahfstr sraferg & e a9t ow Auem i suferg & oS0, aqig ¥ o,
Hie 95 (A8 THERLW) & KT FT ATl TATReEh AATAT THERLTHAT, Feald TgUo I are
FT TFET Fied qed 9% arud g 9T AT WRET F O AGE AHEART &M R X
TEITO qTaeoity &9 F g3 Afd ¥ s [ e g aqmw v RarFReet, gEaa H=Et 5
AET AT TohfoT AT T FAae gt w4

12, ¥ IgUOr REaer i & syfReer

(12.1) v Iguor RE=0r 91 AFarsd 91 & AeAT ¥ & q AfgE Al § HwH OwW F
ITUTEH, AATAF AT FiS ATferw 3T ToATRed AT(AY  THERLOHRATA Hl TOTELIFhd HM Feal
U A 91 wTRed qutorg yaud (fesegun) fam, 2016 F aefiv dremdisn F i
F forw ame "@=re ghEr AR wom

(12.2) F== YU F=A0 9% o9+ g0 [Afed ST & SAqar ISl & o7 sEeEdr <
FEARN ® oo 69 v Faft &t FEERr ® oo arfis f 3 F6%ar g1 TS Aqmd #®, @l
STATE, AATAH AT FAE AT, o TGO HFaor are/saguer HH=or gfafa @i sfawrar § wH
EREECA A D G L D b o 1 E 2 B o L 1 e e 1 I 1 o G M 2 e S
=T a7 A7 yguw REEor GfEfa F 9T srEE fiE 9T #7 9Fdr gl

(12.3) TREEHRT, 3ITATEH, ATATAS AT TS ATF FET AAATST U SAE6ad STHT Fed & I TA78
% A T SO TR i oeafd, wTies oty yagd  (Teseguw) FEw, 2016 &

ERINRl

(12.4) =T U [Fa0r are =g a7 et Frafaiase stseor, sEr o 3fea a6q= T S, F
ATeAH F AL ST At @ aireT & GTeqH " ScATad, SATdHd AT Si€ HIfeT® h AqITAT
TATIT FAMN Feald TgU0r =0 7€, sasaswargane, e i amates d@moirar & Aqread
H woATRe® ATAL THET & ATATAT T GATIT | FT GHal gl TATReh ATAT THERLOHAT AT
TS ATEHT T & | HH F0T a1 GIea 13l 6 AT H, Feald g0 = a1, afw smaeas
g, T YU AEE 1 A1 yguwr [EEw affa w7 wrar wT #&7 FEw 3 gwar g1 (12.5)

Fea T TG AT qIE S ITHTEH, ATITAH ST FIS ATTTH il AT THRIAT FGT AT ST
o ag #ir 30 ey a& AU g™ 9% qE@adi Aodid aud § GFeara IoeEs Iaeerd
(1) T E1L8 FreFqret &w 0 I FA ) el L5 El
(12.6) F=a YU FFAW qE wATRew AqiAte Faud Faw, 2016 F el wifees & fow

FeqTT IcaTas Scadarded aregarat fif qfd # qdrera quremal & 7ex Faftaq gare gt
F F forw w97 wfua s om

(12.7) =7 wguo [AEa0r a1, A-arus e 9% wlited a9 & ATA-A1 TATeedh Tonfoi
areaft @ fAfser afoey F st srEar #1 F forv uwtg Ot et sufie #v deearas
A FT|

(12.8) Fwar@ WU F==Aw a1, [T &7 ¥ @€ 7.6 F #ag § THAD-aa® AqgEar i
STLHAT FT TaqT @M 6 0 ATRed THRRT X ATRed AqfAL ToaT § Gaiad SrarRiHar Hf
YT FHe
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13. TT YW e SEfgur e gt f s

(13.1) wafaa w7 wguor fAeEr arE/aguor = afafa, Fee yguor JeEEr 99 g GEEa
AAATST T % HILAT ¥ IcqTaeh, ATATAF < J1€ HqIfersd (TF AT & TSTT H FrALd) 3T wATREH
AUTAY TEHERIUEHATAT I TOTELHT HI(T| ToEelamaor & U Iuey fFearia Saoaes Iaearad
Efem) drea uw R ST s yguer [eEEer ae/vguer s qffa, w=mg o amEtase
ATTFIOT & ATAH F AT Rew AU gaegq (Fesequa) =, 2016 F dqEm 9+l Afdwmar &
IcUTeh, ATATAF AT FTS HATTF F HATT-HATT TATREHh ATIAT THERLUHRATS & [[reqr 3T smafdeh
T TLAT F ATLTH F IATEH, ATATAF AT T AITh 6 TAITAT T qeATAT FHAT gl

(13.2) Trsx wguor A=y ae/oguor ey |fafa, S99 geanst (smare RAE) & 9= gw @
FEM gl aTfis e 2 9T faearid Soames Iaarda (S9rer) Rt &1 @@r 981
T & o =3 Ul FaETEe ¥ YT FAT T yguer e are/vguer e afafy st
ATEFHTAT | SUTEH, AFATAH ST AT AT ST AT Reh ATTAY THERIURATel g Toqd AT
RO, F wguur [{Eewr 9 #i7 TRqa FG T SH sAAdred e Smed IeErd
(FHTMR) T I ATATS HLIT|

(13.3) Trsx wgur fF=rr arE/aguer FEer afafd, wrfees soforee yagq =, 2016 & srefi=
T & o Aeqia Icaes SAvaldd aredqrel &1 I &9 | siaared qeva qoreTidl &
e Fataa gare gt #x & o s a earha s

(13.4) =7 YU =T SE/vguer Heeor aufd, se-arts e 9% T Aqi9rg & arf-

T TR TeRtor AT @t At gt F ster # s w F forv ey Fu oww fatia
T AT FT UF HASATHE AT HIT

14,  STUTEH, AATAF X TS ATH GRT TATREH ThiSRT SAATAT FAZT TOITAT
(14.1) STITEH, AFTAF T AT AIH, AqT @EATd IcqTESw IAarded (SHIeMR) aredarat & T

FIA U TATRSH il AT o ST I AEALTFATIHT TATREH ThioHT SATIAT & FAZT 3T TAHIT
F FEATE T T FwEE AT GFAT g THH SCTEH, AATAE T AT AIGE FRT AUATT T

faeaTia IcaTas® IAaTd (SH1eTR) % FATada & q-aiiai & A 9 [utotag aieatod ar
GET K
(F)  AUUE wATRe® HUGWT deal ST TRt REFadt giaend (THeRUE) s d w7 AT
(@)  HURT FEl H TATRed THORT AU FT AU MEATHAT FAT, THH UHT G
T ATRY ST A= 1iad 0 TT & 3T /AT & A9 H &,
(M) A, I GHAEQL, AT S AE T AT A JEFGT FLd AT AL T8
SRt Hearelt | veATiRad F G T YrRer FEAT, T I Ay HEATH | AU F

T sraeaT yae #Ar gl 39 e #T SuART GRAT 8 "5Uer s gfEgd &

T sraeTd ATARTRGE SAFEAT Y| FHIAT,

() Fg gEtEd #Ar F @ FwR® ¥ uEy R U werew  GHRT oty &
TEATAAT Tl TAAHOTRAT GIT Uk Toreeishd qraeT § A= & 7efia FFar srar
g AT qHESEE Afd § 306 ifaw TN it sqAfa &7 St )
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(14.2) 3TITEF, AATAF AT AT AMAF Tg GEATHT HL o GUBM Fexi F dedh SHEEAT & AHIY,
AT AT THISRT rafre it suferd AT, 9g= o sifaw ITanThaten & oo smeam & &= &
€I | T@d gU, 39 &3 aF HIHd dal g T STl T30 3T T¢aTq H TG ATASET 2
(14.3) sraferg ugor # siqaferd T€AT0 AITAT T 9T Y qF9# 7 ggard Fhu 70 sifaw
STANT g &7 (|

(14.4) Taf>g® TULT Feal 6 ANIERT - TAEF U g TATReH: TohioRT AITAT AT IAH
ITTErT AT qA=HT AT 3% T U S S £ gf® & demsdisy ar s aw ¥ w6 w
T JHT T ATHFLON AT HIT &

15. fRaRa Saes StEfe (=) iRt & gt

STATEH, ATATAF 3T FIE ATIH FHI AFTATET Ted ¢ qTU [Aauil A wed q9T [ o=
Fi i 30 A Tk At gurvE & oo st v " F FEwer F '@y wEw S
AAREATA § ITH TR0 THIT T &7 (a0 TG FAT AT ST, AATAF AT F1E AT
AT TREEFT wTfees U JHeRurEaisl ger e U Tu FEwer i staared aed geT
S T T AT F OHTHS H, ScHTed, ATATE oY die Hiferd & fararRa Icuresw Suearda
(FHR) aTeaar & [T & & o F=a/AR s 1w BEr G smom o8 gw@mous S
gguor Ao arE/arsy gguer fMEEer are/aguer e qfEta, gerfeafa, s game F oadie
LR

16.  FFa AR qed

(16.1) =T WU A0 7€, SOTEH, AFTAH TSEEHI0 ST FATE AT, AT  TepforT
AUTAT F TATREH ATTAY F TEHERLOTRATAT T TSR0 o AqTF-A1F arirg 31 d7+ 2022 a%
ot (Furfees a7 arfties) s #2a F fro us aivarss yorrelt &= wanfua wam-

(16.2) IcITEH, AATAH AT F7E HIOTh, ToAT(REH TepfoldT 6 ToATIeeH AT THERCOTRATA LT
TR & JT-A71 fEaivE (FATs/artts) ahad 3 & o wsg gguer == a1€ grr
i &1 TS AT TOITAT o T VAT w1 o A A o S siavig her @ 9@ §
Tfee® TepfonT ATRIT & fafFwiar siv dYersdien g™T aee § A10 MU wofTited GhRfonT &7 qRil
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the16th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — I1” shall substituted.

3. In the said rules, after SCHEDULE — I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Mana%ement Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8" April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category Il of plastic packaging — Clause (5.1) (1)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling” means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(q) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(M Producer (P) of plastic packaging;
(i) Importer (1) of all imported plastic packaging and / or plastic packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(i) Category |

Rigid plastic packaging;

(ii) Category 11

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category 111
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(iiif) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (@)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(i) Producer (P);
(i) 1mporter (1);
(iif) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.2) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):
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Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql(inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 - 22 25 %
I 2022 - 23 70 %
n 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste
(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(© End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(if) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 11l 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3 Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2(inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of Q 2 - category-wise)
[ 2021 - 22 25 %
1 2022 - 23 70 %
11 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60
Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(i) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category Il1 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3(nMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021 -22 25 %
I 2022 - 23 70 %
n 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and 5 in Annexure):

l. The Brand Owner using Category | (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category | rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(1) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category |
rigid plastic packaging in products sold
annually)
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A |Category | rigid plastic packaging with volume or weight equal or
more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
| 2025 — 26 10
I 2026 — 27 15
I [2027-28 20
IV [2028-29 and onwards 25

B Category | rigid plastic packaging with volume of weight equal or
more than 4.9 litres or kg.

[ 2025 — 26 70
I 2026 — 27 75
I [2027-28 80
IV |2028-29 and onwards 85

(nn The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category | by the obligated entities (Brand Owners).

I1. The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category I.

(© Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(if) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging
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(% of manufactured plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(i) package designing promoting reuse;
(i) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

0] Off setting previous year shortfall subject to clause 9.5;
(i) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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(9.2) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(1ii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30" June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30" September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFSs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.
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(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE
Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]
Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @ 70 % 70 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and recycled as per
actuals

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and used for energy|
recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
70 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse
[Refer Clause 7.4 (b)]
Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres or|
kilogrammes

(Reuse @ 15 %; minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

Minimum level of recycling of Category 1 plastic
packaging waste collected under Extended Producer
Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected
may be used for energy recovery, co-processing, road

construction, waste to oil etc.

Example 5:

For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

Extended Producer Responsibility Target @ 35 % of (A)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette
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249 Annexure-R11

F. No. HSM-12/52/2023-HSM
Government of India
Ministry of Environment, Forest and Climate Change
(Hazardous Substances Management Division)

6" Floor, Jal Block

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj
New Delhi-110003

Date: 24™ March, 2023

OFFICE MEMORANDUM

Subject: ~ Compostable plastics and biodegradable plastics under Plastic Waste

Management Rules, 2016, as amended -reg.

1 The compostable plastics as well as biodegradable plastics are distinctly recognised
under the Plastic Waste Management Rules, 2016. The plastic packaging as well as
commodities made out of the two types have been treated differently under the rules.
Manufacturers and sellers of commodities or packaging including carry bags, made from
compostable plastics and biodegradable plastics have to be certified by Central Pollution
Control Board (CPCB). before marketing and selling, as per Rule 4(h) of Plastic Waste
Management Rules, 2016. The testing protocols to obtain certification, for the compostable
and biodegradable plastics, are based on different BIS standards. No manufacturer or seller of
commodities or plastic packaging, including carry bags made from compostable or
biodegradable plastics, can place them in market and sell without prior certification by
CPCB:

& Compostable plastic need a controlled industrial composting facility for composting.
Compostable plastics cannot degrade in the ambient environment. The compostable plastic
packaging and carry bags made out of it entail EPR obligations on PIBOs. Producers,
Importers and Brand Owners of plastic sheet or like used for packaging as well as carry bags,
made from compostable plastics, have to register on Centralized Online Extended Producer
Responsibility Portal on plastic packaging. As per rule 11 of Plastic Waste Management
Rules, 2016, the manufacturer and sellers of carry bags, made from compostable plastics, are
mandated to mention the certificate number issued by CPCB on carry bags.

3 Biodegradable plastics have also been recognized under Plastic Waste Management
(Second Amendment) Rules, 2022. As per the Plastic Waste Management Rules,
biodegradable plastics are to degrade under ambient environment conditions without
generation of toxic residue or microplastics. At present, there is no certified biodegradable

Page 1 of 2
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plastic in the country. As such, any claim on use of “biodegradable plastic” for selling
banned single use plastic items (cutlery, glasses, cups, plates, stirrers etc.), in the absence of
certification by CPCB, is in deviation of Plastic Waste Management Rules, and has to be
dealt with in accordance with law. Biodegradable plastic packaging do not have EPR
obligations under the PWM Rules.

4, Also. the use of any other category of plastics such as “Bio-compostable”, “Oxo-
degradable”, “Oxo-biodegradable” or the like, is not recognized under Plastic Waste
Management Rule, in a manner to mislead and circumvent the ban on identified single use
plastics and hence, is not in accordance with the Rules. It has to be dealt with accordingly as
these are not recognized and are not permissible under the Plastic Waste Management Rules,
2016.

a5 It is requested to take necessary measures to ensure the compliance of Plastic Waste
Management Rules, 2016 in respect of compostable plastics as well as biodegradable plastics
and ensure that these are sold in the market as per the provisions under the rules. Also, the
claim regarding compostable plastics as well as biodegradable plastic has to be based on
certification by CPCB of the manufacturers of biodegradable plastics as well as compostable
plastics. No other types of plastics viz. “Bio-compostable”, “Oxo-degradable”, “Oxo-
biodegradable” or the like, are certified by CPCB.

This issues with the approval of the competent authority.
(Dr. Satyeddra Kumar)

Director
011-20819291
Email: satyendra.kumarQ7@nic.in

To,
1. ACS/PS (Environment Department), All States/UTs

2. Chairman,
Central Pollution Control Board

3. Chairperson,
State Pollution Control Board/Pollution Control Committee (as per list)

Copy for kind information:

1. PPS to Secretary (EF&CC)
2. PPS to AS (NPG)

Page 2 of 2
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ne.

Honourable CM SIR |
Govt.Of Gujarat, |
Swarnim Sankul 1 (3" Floor)

New Sachivalay l 24 N TR
Gandhinagar — :
Ciujarat 382010 | =2 <

: n‘;.q_ﬂL{ J_;_@T

Subject: Complaint Regarding Violation of Plastic_Waste Management Rules by
manufacturing fake oxo-biodegradable bags

This is in reference to the above subject, | am writing to bring to your kind attention a matter
of concern related to the violation of Plastic Waste Management Rules by a manufacturing
entity operating within Gujarat

Respected Sir

It has come to our notice that amached list of companies are manufacturer of (so
called)supposedly biodegradable bags, is allegedly producing these bags without the necessary
certification as mandated by the Plastic Waste Management Rules. The lack of proper
certification raises serious questions about the environmental impact and authenticity of the
biodegradability claims made by the company.

Also, CPCB has very clearly stated vide Notification that in Pan India there 15 not a single
company that has been certified for the manufacturing of products under Biodegradable or
Oxo-Biodegradable Bags.

The Plastic Waste Management Rules explicitly require manufacturers to obtain certification
for products claiming to be biodegradable. This certification ensures that the products meet the
necessary standards for environmental sustainability and adherence to waste management
regulations.

We kindly request your concern department to investigate this matter promptly and take
appropriate action against the attached list of companies if they are found guilty of violating
Plastic Waste Management Rules. This may include issuing warnings, imposing fines, or any
other measures deemed necessary to ensure compliance by your esteem organisation.

We believe that swift action in this regard will not only uphold the integrity of environmental
regulations but also set a precedent for responsible manufacturing practices within our
community,

We have attached supporting documents and evidence for vour reference.

Thank you for your prompt attention to this matter. We trust that your department will take the
necessary steps to address this violation and uphold the principles of effective plastic waste
management.

Your's Sincerely,
Environment Saviour

Encl: List of companies
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| Sr. No.

Name of Company

M/s Sunshield Biotech Lip, (Manufacturer),
Office Address: Shop No. 14, Ground Floor, Building No. 03, Wellington Terrace,
_Dhobi Talao, Near, Gol Masjd,

M’s Barnett Polypet pvi. Lid., (Manufacturer),

Plant Address: Plot No. 138, Siddivinayak Estate, Santej, Gujarat- 382721

M/s Straw Express LIp Manufacturer),
Plant Address: Plot No. 210, Gide, Umbergaon-396171, Dist. Valsad. Gujarat

M/s Green On India, (Mnnufa_c.n_lrn:rj.
Plant Address: Plot No.231 - 232, Ryd Industrial Society, Near Ichhapore Canal,
Adajan, Hajira Road, Choryasi (Taluk), Surat (Dist.), Gujarat — 394510

M/s Vision Industries, (Manufacturer),

Plant Address: Plot No. 11, Navkar Estate, Opp. Arcon - Engicon, Santej -
Khatraj Road, Tal.-Kalol, Santej, Gandhinagar, Gujarat — 382721

M/s Greendot biopak Manufacturer),
Godown No, |, Joshi Estate-3, Nr. Siddhi Ol Mill, Cannal Road, Sarkhej bavia
Highway. Changodar, Ahmedabad-382213,

M’s Arth bioplast Products Pvt. Lid
(Manufacturer),

Office Address Plot No. 2/37, Gide Estate, Phase-
3,Chandrapura,Halol, Panchmahal-389350 Gujarat

M's Shashwat Bio Polyplast Llp (Manufacturer),
Office Address :14/1, Kalpataru Paper Mill Compound, Khatraj- Thol Road.
Karoli Village, Khatraj, Gandhinagar, Gujarat- 382721

Mis  Atharva  Bio  Products (Manufacturer)
Address: Plot No. 1859, Nukarestste, Near Ultratech Cement  Plant, Santej-
382721

M/s Envocomp Bioplast (Manufacturer)
Address: Plot No. 2900/111, Old Indochem Industry, Near Atul Limited. Gide,
Ankaleshwar- 393002

= e .
M/s Clean Vision Biopack Private  Limited

Address: Shed No-A/01,Survey No-350/2  Village Moraiya ,Moraiva Parwada
Road, Sanand Village, Sanand, Ahmedabad-382110

M/s  Bullion flexipack pvt ld,
Address: 328715, Jarod Rasulabad Road, Nr. Referrral Hospital,
Off_Barods - Halol Express Highway, Jarod, Vadodara, Gujarat 391510

13

M's Krupa Plastic Industries Private Limited
Address: Plot No. 824/P/4 & , Ambica Estate-2. Gajanand Foodlane,
Nr. Standard Food Pipes. Santej-382721,
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| Tal.- Kalol, Dist.- Gandhinagar

M/'s Adsum Eco Solution Pvt Lid
Address: 1007, North Plaza, Nr4 D Square mall, Visat Gandhinagar Road,
Motera, Ahmedabad, 380005

M/, Venus Biopack
Address: 39, Gopinath, prantij, Gujarat-383205

M’s. Uma Bio Products
Address: 28, Umiya Estate, Kathwada- Singarva
Ahmedabad, Ahmedabad,  Gujarat, 382430

Road,

Kathwada,

M's Nikshe Multiproducts Private  Limited

Address: Block No 542, E, Pancharatna Two Industrial Park,
Near Kamod Circle, Ahmedabad-Dholka Highway,

S. P. Ring Road, Ahmedabad - 382425,  Gujarat

M/s Polyzone Exim LLP
Survey No.374/1, Kubadthal pasunj Road. Nr.Vehlal Canal. Village- Pasuni.
Taluka-Daskroi- 282433, Dist-Ahmedabad, Gujarat

19

M/s. Basilblooms International Pvt Ltd
Address: Shah Industrial Park 3, Plot No. 30/F, Vadodara Halol Highway,
Kotambi, Taluka Vaghodia, District Vadodara, Gujarat. PIN- 391510

20

M/s Luero (Manufacturer),

21

Plant Addres: 1714, Phase-3, Gide, Umbergaon, Valsad.Gujarat - 396171
M/s Rangoli polypack pvt. Lid. (Manufacturer),
Plant Address: 910, Gide Industrial Estate, Halol,Panchmahal, Gujarat -

389350

22

/s Sakar Plastic Industries, (Manufacturer),
Plant Address: 2, Sahjanand Rubber Industrail Estate, Opp 1375 Last Bus
Stop.Bapunagar, Ahmedabad, Gujrat, 380024

M’s  Proton Polymer, { Manufacturer).
Plant Address: Plot No. 12, Krishna Industrial Park — |, Nr. Mahakali Temple,
Kubadthal.  Ahmedabad,  Gujarmt - 382430

M’s Vijaya Corporation, (Manufacturer),

Ahmedabad 3823

Plant Address: Survey No.- 46/1, Plot No.- 3, Sub Plot No.- 3/1, Near Falcon
Pump, Behind Secure Industries, Nh-2, Vavdi-Rajkot-360004

M/s Evermore Ecoworks (Seller).
Office Address: 1265, Diamond Industrial Park Road
Surat, Gujarat-394230

No. 4, Sachin,

Plant Address: A-504, Ishwarcharan plating, New India Colony, Nikol, o

28

M/s Jazba Curators Llp
Address: G-701.Iscon Heights, Opposite Gotri, Gotri, Vadodara,
CGujarat-39002 |

yud

29

 Green Vision Resources(Seller)
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382220

[ H.'s Green Maneuver Industries
(Seller) Address: Vishal Tower, Nr. Nupur Tower, A -33, 3Rd Floor, Nest
Bunglows, Anand MNagar, Jodhpur, Ahmedabad

)|
R f_1_ !
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Annexure-R13

i (Inspection Report ) - Air,Water ,Hazardous

Guijarat Pollut@d3ontrol Board [ PCB1d: 73107 |

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

1 Industry Details Alka LifestylesPvt. Ltd. | Outward No: 41017-17/02/2024 |

Email : PLOT NO:,

akshay @ezeeproduct.com Plot No. 704/A, Phase 4, Gayatri Mandir Road, GIDC Naroda,

Teenhone Ahmedabad-382330,

ephone- Ahmedabad - 382330

- DIST : Ahmedabad-Vatva, TAL : Ahmedabad-Vatva, SIDC : Naroda

Inspection Id: 770927 ( Others/Higher Authority ) RoName: Ahmedabad (East)
2 |Type/ Scale/ Sector / Status: GREEN / SMALL / Polythene and plastic processed products manufacturing (virgin

plastic) / In Operation

3 | Inspection Dt & Time: 05/02/2024 16:55/ Water , Hazd Person Contacted : Bharat Vasava (manager)
4 |Env Audit Detail : Sch: N.A, ,Year: ,0OnDt:

Commissioned Dt : 30/11/2016 Production Start Dt : 01/04/2018 Applicability of CRZ Rules: No
_5 |Water ConsumptioninKiloLtsPer Day _ _ Ind: 0070 Dom: 0250 & Borewells. 0 _
6 | Waste Water generation / Discharge (klpd) :  Ind: 0.000 Dom: 0.180 Tubewells: 0
_7|Consumer No.(ElectricMeter): Sourceof Water Supply: GIDC
8| Disposal Modeof Industrial / Domestic: Zero Discharge/ Soak Pit.
9 | Discharge Pt / Final Receiving Body (Ultimate):  dom:To Soak pit,Ind:Zero Discharge / dom:To Soak pit,Ind:Zero
N Discharge
10 | Status of water consent Under the Water Act,1974: WH-39025-13/10/2034 Last Inward: 166127-14/10/2019[GRT] _ _
11 |Effluent Treatement plant (ETP) : Units, if provided and status:
_|NoDaa  _ _ _ _ _ _ _ _ _ _ o ________.
12 |Whether Industry isa member of CETP ? No
13 |Boilers=0, DG Sets=0, Flue Gas =0, Process=0, ETP Cap =0, Capacity of All = -

No Data

No Data

No Data
14| TSDFName:  NotRegdwitheyTSDF
15| Lab ChargesPending: NIL_ Water CessChargesPending: NIL
16| Last Env. Form V : 2018-2019 Water Cess Return : HW Monthly Return: 2019-09
17| Last 3Legal Action :

Monthly Patrak Data: Last Return: 201909 HAZD Waste Disposal : 0.000 (0 Trucks)
Electricity Units Consumed in month Water Consumed in month Effluent Discharged in month
Production - 5840, ETP - 0, APCM - 0 Meter Reading - O, Kilo Litre -5 Meter Reading - O, Kilo Litre - 0

17/02/2024 15 (Through XGN)
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Gujarat Pollut@d&@ntrol Board

(Inspection Report ) - Air,Water ,Hazardous

PCB Id: 73107

R iyt =g
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

One Time Updations

0 | - | Production since (Date) or Proposed 01/04/2018

e |- | Electric Company Name (Power Supply) UGVCL

p |- | On East Direction of the location of the Company Compound

p |- | On West Direction of the location of the Company Compound

p |- | On North Direction of the location of the Company Compound

p |- | On South Direction of the location of the Company Compound

0 |- | Air - Water - Hazd ACTs Applicability ? Water, Haz

| |-| CETP Name ----NOT a CETP Member

i |-| Name & Address of MAIN Re-Cycler N.A

f | - | Display Board Provided at the Entrance ? Yes

h |- | Regdwith T.SD.F ----Not Regd with any TSDF

i | -| Recyclable Hazd Waste Disposal to Ofs State

k |- | Recycler Registration Valid ?? N.A

d |- | IsIndustry ZERO DISCHARGE Catg (If Yes, HOW ?) Yes

m |- | W.W.G Treatment thru Pri / Sec/ Tertiary / N.A : Primary

n |- | Nosof Flow-Meters- W.C/W.W.G/ETP= 0,0,0

General Observation

a |- | ROFileNo -

a | - | Isthe Industry in Operation ?? Yes

b |- | Industry Operating without CCA No.

c |- | HasProduction exceeded (last 3 M THSs) than CCA-Qty | No.

dl- Any products-NOT in CCA, manufactured-Last 3 Yes
MTHs

e |- | Foul Odour/Fugitive Emission/Bye Pass in Premises ?? | No.

f |- | Industry Name CHANGED in recent times ?? No.

g | - | HasRegn with CETP or TSDF expired ?? No.

h |- | Seperate Energy Meter for A.P.C.M ? No.

h |- | Provision of any STAND-BY Pump ?? No.

GEM

1g| - | Where Authorization Under BMW Rules 2016 obtained ? | o
Provide Authorization No. / Date

Haz Waste Related

a |- | Haz waste Catg confirmitive with CCA Yes

b |- | H.W generation exceeding CCA limits No.

c |- Collection, Storage, Treatmnt, Disposal Facility Yes
Adequate ??

d |- | Reusing or Recycling of Haz Waste by Industry ? No
LogBook / XGN Manifests/ Disposal Records TALLYING

e - Fully

f |- | Stock of Haz-Waste @ premises/Whether EXCESS ? --

gl- Recycler/ Actual user hasvalid Authorization under No.
rules6 or 9 of HOWR-2016?
Installed capacity of the plane based on machinery

h |- | installed (Capacity of Machine,No. of Batch/Day,Annual| --
Capacity)

il Technica] ca}pability and equipment complying with the No.
SOP/Guideline?

. Isunit complying the conditions givesin

J ~ | sOP/Guidelines? No.

k |- | Facility isadequate for the applied process No.

| | -| Passbook is maintained? No.

m | - | Detailsof PLI, if applicable --

17/02/2024 2/5( Through XGN )




Guijarat Pollut@dGntrol Board PCB 1d: 73107

W (Inspection Report ) - Air,Water ,Hazardous
-y (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

n |- | Details of safety spects provieded by the facility

Seprate storage area for Haz. Waste for the utilization
or generation from the processis provided?

p |- | Quantity of Hazardous waste procured as per CCA? No.
Water Parameter

o |- Yes

b |- | Source of Water Supply GIDC

c |- | W.W.G isEXCEEDING the CCA Limits No.

d | - | W.W Disposal as per the Consent Conditions ? Yes

e |- | Wasthe ETPin operation ? Not Applicable
f |- | Treatment System ADEQUATE to handle existing effluent | Not Required
g | - | Did u observe ANY ILLEGAL Discharge ?? No.

h |- | Nos of Samples collected 0

Remarks

Site Observations during Inspection, PCB-ID: (73107)

| nspection Crux:

Water Observation:
Fresh water is used in cooling and domestic purpose. There is no waste water discharge from manufacturing
process. Domestic waste water is disposed of through soak pit. [4768]-09/02/2024

Air Observation:
Thereis no flue gas or process gas emission from the manufacturing process. [4768]-09/02/2024

Hazard Observation:
No stock of hazardous waste is found stored in the premises of the unit during inspection. [4768]-09/02/2024

General Observation:

Thisinspection is carried out with reference to H.O. E mail dated 29/01/2024 (Copy attached). Unit has obtained
valid CCA of the board for manufacturing Compostable Straw, Ear bud, Cotton Balls and Compostable Gloves.
At the time of inspection unit isfound in operation. At present unit is manufacturing Ear bud (from paper and
cotton) and food wrapping PV C sheets. At the time of inspection no compostable items are observed
manufactured by the unit. Unit has installed two nos of paper based ear bud making machines, and two nos of
blow film extruder machine. The thickness of the food wrapping PV C sheetsis measured as 10 Micron during
inspection (picture attached). Due to sticky nature of wrapping sheet in addition to the very thin material, sample
collected from the unit was damaged. Earlier, unit had applied for CTE Fresh for the same plot in the name of
M/s RUIA HYGIENE (I) PRIVATE LIMITED for manufacturing of Compostable (Bio-Degradable) Film &
Compostable (Bio-Degradable) Roll, however same was rejected by the board for the reasons mentioned there
under. Overall housekeeping of the unit is found average. Necessary written instructions are issued to the unit for
compliance. Thisinspection is carried out along with assistant project engineer of GCPC. [4768]-09/02/2024

~ RO Comments/Reply :Looking to IR observations..-17/02/2024

17/02/2024 3/5( Through XGN )




Gujarat Pollut@ig€pntrol Board PCB Id: 73107

SsSa (Inspection Report ) - Air,Water ,Hazar dous
Ny (Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| recommend : a. Kegp on Records + Notings

W.C Notings. As per crux[4768-AEE]~

Specific I nstructions given to Industry at thetime of visit , for Pt to Pt Compliance

1. 8CAl 3 Hldell Beulesl, Raw material consumption, water consumption, w/w generation / disposal, Plastic
waste generation / disposal ol (Aol 2% s2c(l.

2. AQSo{l CCA oll 2Rl YU WHat 5.

3. 8lAML A Uall 812l Ear buds (paper based) AH% food wrapping plastic sheet o GcUlgot ML WA & ¥
"2 oll$sll consent i Amendment Raclg.

6. AlUall Rl Yol MER food wrapping sheet bio degradable material wiell YOL GletlalctHl wd 8 Boll
(Qatcll B ¥ Mo AreUY) Bio degradability certificate, purchase and sale invoice d3l? YRlell UG cA$HL
yrel Udct g s,

4. Plastic waste management Rules - 2016 o] (As amended lime to fine) o] YU ULClel $9.

5. HEUSL UHA AlUell 6lRL food wrapping plastic sheet (thickness - 10 m) olotlalclldl wULA & ¥ HI2 CPCB
ol 13\ / Plastic registration cQ$ui 23 scll. CPCB ol 13l cdR 50 m Ul o{lAs{l Plastic sheet o
manufacturing $¢ t&l.

Compliance Observed in this | nspections.

Instructions in Previous Visits and Reply Insp Det Instruction Status
1. DAl 3 HIMell Beuleatoll (Qatdl vuucll.; Sir, we have already updated 544434(17/10/19)
monthly patrak of last 3 months. (18/10/2019)
4. AsHoll Yul gt WA 32t B oll§ Ylags $24.; Sir, we will 539101(04/09/19) Fully Complied
provide display board near main gate within 7 days. (12/09/2019)
R.060Se{l Miel CTE Ancall 6lle CCA HI2 3R sdl; Sir, we will apply for 539101(04/09/19) Fully Complied
CCA Application after obtain CTE from board. (12/09/2019)
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Gujarat Pollut@@

ntrol Board

(Inspection Report ) - Air,Water ,Hazardous
(Under Section 23 of The Water Act 1974, Under Section 24 of The Air Act 1981 and Under Section 10 of EP Act 1986)

| PCBId: 73107

Annexure Details - Air,Stack,Hazardous Waste & Samples PCB-ID: (73107)

A Sample Details

B Process Stacks

C Flue gases Stacks

D Details about Hazardous Waste Management :

Sr Sour ce of Hazardous Waste Catg Qty/Y ear HW Disposal M anagement
1 | Empty barrels/containers/liners contaminated with hazardous | -331 1.500-M.T | COL,DCO,CYC,REU,STO
chemicals /wastes
2 | process Wastes,Residues and sludges | -21.1 42.000-M.T| COL,CYC,STO
3 | Used or Spent Oil | -5.1 0.011-M.T| COL,CYC,REU,STO
E Products:
Sr Product Name NOC Qty CCA Qty Applied Qty Inspection Remark
1 |compostable gloves 5.000 5.000- M.T 5.000|Total Quantity: 5 MT/Month
(40000 Packets)
2 |compostable straw 2.000 2.000-M.T 2.000|Total Quantity: 2 MT/Month
(33000 Packets)
3 |cotton balls 500.000 500.000 - KGS 500.000 | Total Quantity: 500 Kg/Month
(20000 Packets)
4 \|earbud 5.000 5.000- M.T 5.000|Total Quantity: 5 MT/Month
(64000 Packets)
F Raw material :
S Raw Material Name Capacity - Unit / Month
1 |compostable(pla) blown film 6.000- M.T
2 |cotton 2.000-M.T
3 |pla(poly lactic acid) granules 3.000- M.T
4 |pp(polypropylene) granules 5.000- M.T
G Water Consumption & Generation Break up
Sr | Water Code (Qty in klpd - Kilo Ltr per Day)| WC:0.320 | WWG: 0.180 Water Source Remark
1 | Agriculture 0.050 0.000 SIDC
2 | Cooling Water 0.020 0.000 SIDC
3 | Domestic Purpose 0.250 0.180 SIDC

H Solid Waste

Inspection Team :  MR. SHUBHAM RAJESHBHAI SONAWADIYA

| hereby affirm, that all the PDF, Data mentioned above, fees paid has been checked & certified.

Signature By(MR. SHUBHAM RAJESHBHAI

SONAWADIYA)

17/02/2024
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. 262 Annexure-R14

GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

P Sector -10-A, Gandhinagar-382 010
v Phone (079) 23245176, 23232162

By RPAD
No: GPCB/RP-ABD-137/ID-73107/

AR,
ﬁ adgzdawd,
wll2 o 90v/A, for-v, awell ddl: Ay,

US43 AL, NEIUL-322330
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Annexure-R15

— GUJARAT P&R?JTION CONTROL BOARD

——— PARYAVARAN BHAVAN, SECTOR 10-A,
ﬁ."‘ﬂ‘ N GANDHINAGAR - 382010,
G.pcB (T) 079-23232152

BY. RPAD
CLOSURE DIRECTION UNDER SECTION (5) OF ENVIRONMENT (PROTECTION) ACT-
AMENDED FROM TIME TO TIME,

WHEREAS, you M/s. Alka Lifestyles Pvt. Ltd is having an industrial plant at Plot 704/A, Phase-
4, Gayatri Mandir Road, Naroda, Ahmedabad-382330 for manufacturing PVC sheets.

AND WHEREAS, Ministry of Environment, Forest and Climate Change notified the Plastic Waste
Management Rules, 2016 in exercise of the powers conferred under section 3, 6 and 25 of the
Environment (Protection) Act, 1986 vide Notification no. G.S.R. 320(E) dated 18/03/2016 and
further amended vide notification no. G.S.R. 285(E) dated 27/03/2018, Notification no. GSR
571(E) dated: 12/08/2021 & GSR 133(E) dated: 16/02/2022.

AND WHEREAS as per Plastic Waste Management Rules, 2016 you are covered under the
definition of “producer”.

AND WHEREAS as per rule-12(1) of the Plastic Waste Management Rules, 2016 and amended
further, Gujarat Pollution Control Board is the prescribed authority for the enforcement of the
provisions of the Plastic Waste Management, Rules 2016 and amended further, related to
registration, manufacture of plastic products and multilayered packaging, processing and
disposal of plastic wastes.

AND WHEREAS as per rule-13(2) of the Plastic Waste Management Rules, 2016, Every
Producer/Brand Owner shall, for the purpose of registration or for renewal of registration,
make an application on CPCB web portal for centralized EPR for plastic packaging.

AND WHEREAS as per the rule-9(2) primary responsibility for collection of used multi-layered
plastic sachet or pouches or packaging is of Producers, Importers and Brand Owners who
introduce the products in the market and have to establish a' system for collecting back the
plastic waste gencrated due to their products. This plan of collection is to be submitted to the
State Pollution Control Boards while applying for Consent to Establish or Operate or Renewal.

AND WHEREAS in the matter of 0.A. no. 997/2020 and 28/2020 Hon'ble NGT has directed to
SPCBs/PCC/CPCB to ensure that the producers/Brand owner obtained registration and fulfill
EPR liability as per provisions of the Plastic Waste Management Rules, 2016.

AND WHEREAS, CPCB hasissued direction under section 5 of the Environment (Protection) act,
1986 to SPCBs/PCCs and ‘direct to identify the Brand owners/ producers operating without
Registration and take action against the defaulting units as per provisions of Plastic Waste
Management Rules, 2018 which shall include closure of their operations, and levying
Environmental Compensation.

AND WHEREAS, you are liable to pay Environmental Compensation i.e. Rs. 5000/- per ton of
plastic bags manufactured from date of inception of unit or issue of this rules, whichever later,
as per the EC regime prepared by CPCB.

Page tof S :
> Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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' AND WHEREAS if any person aggrieved by the aforesaid direction, you may file an appeal under
section SA of the Environment (Protection) Act 1986 before National Green Tribunal within
thirty days from the date of this order.

AND WHEREAS, Regional Office, Ahmedabad (City) has inspected your unit on 05/02/2024
under Section 10 of the Environment (Protection) Act, 1986. During inspection unit was found
in operation & following ncn-compliances were observed:

e The thickness of the food wrapping PVC sheets is measured as 10 Micron during
inspection.

AND WHEREAS, You have not obtained registration as per Plastic Waste Management Rules,
2016, through centralized EPR web portal for plastic packaging.

AND WHEREAS, during inspection, for above non-compliance written remarks were given on
site and also letter issued to you vide letter dated 04/03/2024. However till date you have
neither submitted reply nor complied with the said non-compliance.

Under the circumstances, I, D. M. Thaker, Member Secretary of the Gujarat Pollution Control
Board in exercise of powers conferred on file no. Legal-G-28 under Section (5) of the
Environment (Protection) Act 1986, issue the direction as below for non-compliance of Plastic
Waste Management Rules, 2016 and amended:-

1. To stop the production and operation of your industrial plant on the above mentioned
site with immediate effect from the date of issue of this order.

2. To direct concerned authority to stop supply of electricity & wa-er with immediate effect.

3. Immediately stop your plant if runs on captive power plant (CPP’) or D.G set.

4, Immediately stop manufacturing plastic sheets less than 50 microns as per Plastic Waste
Management (Amendment) Rules-2021.

5. Industry shall provide marking & labelling on plastic carry bags & multilayered
packaging as per the Rule-11 of Plastic Waste Management Rulcs, 2016.

6. Obtain registration under Plastic Waste Management Rules, 2016 through CPCB portal.
(website: https://cpcbeprplastic.in) with EPR as amended Plastic Rules 2022 with valid
CCA.

7. Industry shall comply with EPR liability submit quarterly comgpliance report against EPR
liability clearly indicating plastic waste collection centers, mode of transportation and
disposal through recycler/re-processor/co-processor with all supporting documents at
the end of each quarter.

8. Comply with manifest system introduced by this Board for the movement of plastic
waste within and from State of Gujarat & submit copies with quarterly compliance report
(website: https;//gpcb.gujarat.gov.in)

9. Purchase plastic raw material only from industries having valid registration under
plastic rules; maintain its record and submit its report with quarterly compliance.

10. Maintain'complete record about post-consumer waste and ir-plant plastic waste with
clearly indicating (uantity generated along with acknowledge of re-processer/recycler
about quantity. _

11. Dispose the stored plastic sheets less than 50 micron to register recycle & submit the
evidence copy for the same

12, Submit the details of plastic sheets manufactured from the date of inception/ operation
of the unit, or date of notification of Plastic Waste Management Rules (March, 18, 2016)
whichever is later with documentary evidence

13. Submit the bank guarantee Rs. 50, 000/- of nationalized Bank of state for one year valid
period.

Page 2 of 3



— GUJARAT P&R%TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

-
ﬁg GANDHINAGAR - 382010,

If, the above directions are not complied, you are liable for prosecution under Section 15 of the
Environment (Protection) Act -1986 which provides punishment with imprisonment for a term
which may extend to five years and with fine which may extend to Rs. One lac or both.

This order is issued after obtaining permission from competent authority.

—5d—
(D. M. Thaker)
Member Secretary
NO: GPCB/RP-ABD-137/ID-73107/ / dated: / /2024
To,
M/s. Alka Lifestyles Pvt. Ltd,
Plot 704/A, Phase-4, Gayatrl Mandir Road,
Naroda, Ahmedabad-382330
Copy to,
\p/l'he Chairman and Managing Director, Uttar Gujarat Vij Company Ltd, Visnagar Road,
Mehsana ................ I am directed to request you to disconnect industrial supply of electricity

(except single phase) of M/s. Alka Lifestyles Pvt. Ltd, Plot 704/A, Phase-4, Gayatri Mandir
Road, Naroda, Ahmedabad-382330 with immediate effect from date of issue of this order &
intimate to us accordingly in written.

2) The Deputy Engineer, Uttar Gujarat Vij Company Ltd, Sub Division Office, GIDC Naroda,
Ahmedabad, Gujarat 382330.............. I am directed to request you to disconnect industrial
supply of electricity (except single phase) of M/s. Alka Lifestyles Pvt. Ltd, Plot 704/A,
Phase-4, Gayatri Mandir Road, Naroda, Ahmedabad-382330 with immediate effect from

d fi f this ord inti di i itten.
ate of issue of this order & intimate to us accordingly in written P ’.__,y ,yb"
m'fh' ‘Lb‘;\
(D. M. Thaker)
Member Secretary
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	SUB: Consent to Establish (NOC) under Section 25 of Water Act, 1974, Section 21 of Air Act, 1981 and EPA-1986.
	REF: Your online NOC Application ID No. 162565; dated 29/08/2019.
	Industry shall manage Solid Wastes generated from industrial activities as per Solid Waste Management Rules-2016 (Solid waste as defined in Rule-3(46)).
	Unit shall strictly adhere to maintain Zero Liquid Discharge (ZLD).
	CONDITIONS UNDER WATER ACT-1974:
	3.        CONDITIONS UNDER  HAZARDOUS  WASTE  RULES:
	GENERAL CONDITIONS:
	12. In case of any unauthorized discharge outside the factory premises, it would be considered as violation under the Water Act 1974.

	2.0 CONDITIONS UNDER WATER ACT, 1974:

